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LOK SABHA DEBATES

LOK SABHA

Monday July 13, 2009Asadha 22, 1931 (Saka)

The Lok Sabha met at Eleven of the Clock.

[Mapam Speaker 7 the Chair]

[English]
MADAM SPEAKER: Q. No. 121. Shri Pradeep
Majhi.
...(Interryptions)

SHRI PRADEEP MAJHI (Nabarangpur): Q. No.
121 ...(Interruptions)

THE MINISTER OF LABOUR AND EMPLOYMENT
(SHRI MALLIKARJUN KHARGE): A statement is laid
on the Table of the House...//nterryptions)

[Trans/ation]
MADAM SPEAKER: Please sit down.
...(Interryptions)
[English]

MADAM SPEAKER: Hon. Members, please take your
seats. | will allow this during the Zero Hour’ Please let
the Question Hour to continue.

...(Interruptions)
[Translation/

SHRI JAGDISH THAKOR (Patan): Cong. MLAs
have been attacked in Gujarat. ...{Mnterruptions) MLAs
of congress party are being assaulted.
...(Interruptions) An attack has been made on the
MLAs of congress party. ...(/Interruptions)

MADAM SPKEKER: Please raise this issue during
Zero Hour.

...(Interruptions)

SHRI JAGDAMBIKA PAL (Domariyaganj): Those who
are in power. .../Interruptions)

MADAM SPEAKER: Please raise this issue during
zero hour.

11.01 hrs.
ORAL ANSWERS TO QUESTIONS

[Englishj

MADAM SPEAKER: Question No. 121, Shri Pradeep
Majhi.

Child Labour

+
*121. SHRI PRADEEP MAJHI:
SHRI KISHANBHAI V. PATEL:

Will the Minister of LABOUR AND EMPLOYMENT
be pleased to state:

(a) whether the number of children engaged as child
labour in the country is on the rise despite the efforts
being made by the Government to eliminate child labour
in any form;

{b) if so, the reasons therefor; and

(c) the steps taken by the Government to check the
problem of child labour?

THE MINISTER OF LABOUR AND EMPLOYMENT
{SHR! MALLIKARJUN KHARGE): (a) to (c) A Statement
is laid on the Table of the House.

Statement

(a) to (c) Data on nationwide number of Child Labour
is provided under the National Census operation. As per
the last Census of 2001, the number of working children
in the age group of 5-14 years was 1.26 crore in the
country out of which about 12 lakhs were working in
hazardous occupations/processes. Any increase or
decrease in the figures will be available after the next
Census. However, the Government of India has taken
various steps for addressing the issue of Child Labour.
The Child Labour (Prohibition & Regulation) Act, 1986,
prohibits the employment of children below the age of
14 years in 16 occupations and 65 Processes including
as domestic labour and workers in dhabas. The law
provides for action against the violators under the Act.
State Governments are the appropriate Government for
implementation of the provisions of the Child Labour
(Prohibition & Regulation) Act, 1986 for the areas coming
under their jurisdiction.
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Government is also implementing the National Child
Labour Project Scheme in 271 districts in the country
for rehabilitation of children withdrawn from work. Under
the Scheme, children withdrawn from work are admitted
into Special Schools where they are provided accelerated
bridging education, vocational training, stipend, nutrition
and health care facilities etc. Approximately 9800 Special
Schools have been sanctioned with the enrollment of
5.00 lakh children and about 5.21 lakh children have
been mainstreamed into the formal education system
since inception of the NCLP Scheme in 1988. Adopting
a holistic approach, the Government is aiso taking pro-
active measures for economic upliftment of their families
through convergence with various developmental and
poverty alleviation programmes/schemes of other
Ministries. Awareness campaigns on the ills of child
labour are run from time to time. The Government is
also collaborating with International Organizations such
as ILO to address the problem of child labour.

SHR! PRADEEP MAJHI: Q. No. 121.

SHR! MALLIKARJUN KHARGE: A statement is laid
on the Table of the House.

SHRI PRADEEP MAJHI: Madam Speaker, the
Government of India has constituted a Central Monitoring
and Implementation Committee of the Child Labour
(Prohibition and Regulation), Act 1986. The Parliament
has already passed the Right to Education Bill. Then
why has the Government of India has not signed the
Article 182 of the ILO?

SHR! MALLIKARJUN KHARGE: Madam Speaker, the
Government of India examined the pros and cons of the
Resolution Nos. 182 and 183. We are at it and we are
considering it. As soon as the opinion is formed,
definitely, we would try to push it forward.

SHRI PRADEEP MAJHI: Madam Speaker, it is really
a serious issue. As per the evaluation conducted by the
Government of India, the NCLP scheme suffering due to
insufficient funds for vocational training, lack of awareness
generation, infrastructure and non-convergence at school
end. If so, what steps the Government of India has
taken for successful implementation of NCLP?

SHRI MALLIKARJUN KHARGE: Madam Speaker, |
do agree that there are insufficient funds for this
programme. But this time, we are trying to approach
once again the Planning Commission. In the meanwhile,
we are getting more funds under various other schemes,
such as Sarva Shiksha Abhiyan. There are some income-

JULY 13, 2009
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generating programmes also like the NREGA. There are
schemes going on even in the urban areas. All these
programmes would contribute to help the children to
come to schools, to come to the mainstream.

As the hon. Member rightly pointed out though there
is a shortage of funds in the NCLP scheme, yet there
are other schemes going on where the Government of
India has provided sufficient funds. | think, in the coming
years, it is definitely going to help more and more
children to come to schools.

[Translation]

SHRI KISHANBHAI V. PATIL: Madam Speaker, today
4.5 crore children are in less than 5 years of age in our
country. Today’s India belongs to the youth, but,
unfortunately nearly 1.3 crore children in this young India
are working as child labourers. Even the steps taken by
the Government have not been successful in eliminating
this ill practice. Even today crores of children are working
as child labourers in various sectors.

Madam speaker, whether on the lines of ISl
certificate issued by the Government for good quality
product, does the Government propose to issue certificate
declaring that child labour has not been used in the
manufacturing of products its factory. Will the Government
issue such a certificate for all the products? If so what
are the steps taken in this regard and if not the reason
therefor?

[English]

SHRI MALLIKARJUN KHARGE: As on today, the
child labour population is, according to 2001 census,
1.26 crores. Out of that, the number of children working
in the hazardous occupations is nearly 12 lakhs. So,
the Government is trying to improve the conditions. Also,
the Government is taking so many steps, particularly,
we have started nearly 10,000 schools, and in that, a
number of children are taking admission. Apart from that,
some of the States have also shown interest like Andhra
Pradesh and other States where the child labour
population is decreasing. Definitely, | will examine the
proposal which the hon. Member has said.

[Translation]

SHRI VIRENDRA KUMAR: Madam speaker, the

Hon'ble Minister in his reply has stated that as per the
census of 2001, the number of child labour in the age
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group of 5.14 years is 1.2 crore out of which about
12 lakh children are working in hazardous industries.
Through you, | would like to know from the Hon'ble
Minister the number of child labourers working in glass
industries in Firozabad and the heat in centigrade’s under
which they have to work and how it is adversely affecting
their health. How many child labourers have been
rescued from this industry and efforts made for their
rehabilitation? .../ Interryptions)

MADAM SPEAKER: please raise only one question.

SHRI! VIRENDRA KUMAR: What kind of action has
been taken against all those manufacturers who have
employed such child labourers?

[Englishj

SHRI MALLIKARJUN KHARGE: He has not asked
a specific question on that. This is a general question.
If he wants special information regarding how many
children are working in Firozabad glass industries, | can
give him the information.

MADAM SPEAKER: You can send him the details.
[Trans/ation]

SHRI VIRENDRA KUMAR: This specific question is
related to this. Glass Industry is a hazardous industry
and a large number of child labourers are working in
that. The Hon’ble Minister does not know about it.
...(Interruptions)

MADAM SPEAKER: Your time is over. Shri Tufani
Saroj.

SHRI TUFANI SAROJ: Hon'ble Madam, Speaker
even today people in villages send their children for
labour due to poverty and to earn a living because they
are poor and they have to feed themselves. Inspite of
enactment of all kinds of child labour laws people send
their children for labour. Through you, | would like to
know from the Hon’ble Minister as to any United Nations
Convention has been signed to check child labour? If
so, what are the details of the aforesaid convention?

SHRI! MALLIKARJUN KHARGE: The question asked
by the Hon’ble Member is not related to this.
...(Interruptions)

MADAM SPEAKER: You let him reply.

...(Interruptions)

ASADHA 22, 1931 (Saka)

fo Questions 6

SHRI MALLIKARJUN KHARGE: The Hon’ble Member
has asked about the United Nations Resolution, which
is not related to this question. But, | agree that a number
of children do not got to school to get education because
there is a lot of poverty, illiteracy and disparity. Therefore,
the Union Government is trying to help the people
through a number of schemes. .../nterruptions) We are
taking all possible steps to increase the income of people
and through NREGA and other schemes. to bring children
to schools. This will help to a great extent. The number
of child labour is decreasing and not increasing and
there has been a drop in the same.

SHRI SHARAD YADAV: Hon’ble speaker madam,
handicraft is a major strength of our country.* handicraft
is a major industry of the place Kharge Sahib belongs
to knowing weaing, wood work, carpet making and
learning music is also a kind of education. | have been
the Minister of textile. A person learns handicraft in his
childhood. Mahatmaj himself was a craftsman.This is a
major strength of our country. You are comparing
everything with child Labour. | would like to request that
the Hon’ble Minister should call a meeting to have an
extensive discussion on this. The craftsmen who were
the backbone of our freedom struggle, could only have
been educated in their childhood. If Pandit Ravi Shankar
had not learnt music in his childhood, he would not
have been such a great musician. Through you | would
like to know as to whether in view of the present
condition of the will you call a meeting and find a way
so that these could become skilled craftsmen. Will you
take any initiative on this or not?

SHRI MALLIKARJUN KHARGE: We will call all the
Hon’ble Members to discuss all the suggestions given
by you. | am willing to consider justified suggestions. If
anything helps the society then we will definitely think
about that.

[English]

SHRI BAIJAYANT PANDA: Madam Speaker, the hon.
Minister's answer tabled mentions the incentives to draw
child labour back into the mainstream but it does not
talk of any punitive measures. It speaks of the State
Government's responsibilities but it has not mentioned
anything about the Central Government’s responsibilities.
| would like to remind the hon. Minister that several
years ago there used to be frequent mentions in the
media about raids conducted to highlight areas where
children were being forced into labour and to rescue
them.

I would to ask the hon. Minister whether the Act
provides for the Central Government to have any such
Cell which will regularly conduct raids to rescue children
and if not will you consider introducing the same.
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[Translation]

SHRI MALLIKARJUN KHARGE: It is the
responsibility of the states and we implement it through
the states only. The State Government also monitor it.
If any specific complaint is received from anywhere, then
the officials of the Government of India also visit the
place and take stock of the situation. The Union
Government also helps solve such problems.

[English]

MADAM SPEAKER: Question Number 122, Shri
Chandrakant Khaire.

[Transiation]

Foreign Universities
+
*122. SHRI CHANDRAKANT KHAIRE:
SHRI 8. SEMMALAIL:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be please to state:

(a) the details of the foreign universities running in
the country including Rajasthan in association with the
domestic educational institutions;

(b) whether the Government has conducted any
study to evaluate the functioning of such universities;

(c) if so, the details thereof;

(d) whether any legislative proposal for regulation of
entry and operation of foreign educational institutions in
the country is under consideration of the Government;

(e) if so, the details thereof; and

{f) the time by which such legislation will come into
force?

[English]

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT (SHRI KAPIL SIBAL): (a) to (f) A
Statement is laid on the Table of the House.

Statement

{(a) In the absence of a Central law for regulating
operations of foreign universities, no information is
centrally maintained in regard to their association with
domestic educational institutions. However, the All India
Council for Technical Education (AICTE) has framed
regulations limited to collaborations in technical education
and six such collaborations have been registered by the
AICTE under the said regulations.

JULY 13, 2009
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(b) No such study has been conducted by the
Government.

{c) Does not arise.

(d) to (f) The Government is contemplating a law to
put in place a mechanism to facilitate the entry of reputed
foreign universities accredited in their country of origin
for further improving the quality of higher education and
research int he country, while preventing the entry of
foreign institutions/universities of dubious quality. Another
legisaltive proposal is also under consideration for
prohibiting and punishing those inducing students to take
admission in institutions not recognised by the appropriate
statutory authorities.

[Transiation]

SHRI CHANDRAKANT KHAIRE: Madam Speaker |
would like to know through you about foreign universities
from the Hon. Minister Several students from India go
abroad for education. If the same quality education, as
provided in foreign universities, is provided through the
same medium and under same rules in our country then
our students will not have to go abroad for education.
Six proposals for collaboration have been received
through AICTE. What are the details of those six
proposals for collaboration with Indian universities? Which
universities and institutes have given proposals to AICTE
in this regard and the names of states in which they
are situated?

[English]

SHRI KAPIL SIBAL: Madam Speaker, the names of
these institutions are Institute of Hotel Management in
Maharashtra; Asia-Pacific Institute of Information
Technology in Haryana; Sreenidhi Institute of Science
and Technology in Andhra Pradesh; IIMT Hotel
Management College in Meerut; Maharaja Agrasen
Institute of Technology in Delhi; and Daly College
Business School in Indore.

[Translation/

SHRI CHANDRAKANT KHAIRE: Madam speaker, my
supplementary question is whether the Union Government
is contemplating to set up any regulatory authority in
regard to the proposed Bill providing rules and regulations
for collaborations of foreign universities with Indian
universities? The policy in this regard should be
transparent so that the details of the fees, courses etc.
are available to one and all. The proposals should be
initiated through AICTE in regard to fees and control of
funding. Whether such rules are likely to be framed by
this ministry?
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[English]

SHRI KAPIL SIBAL: | am thankful for the hon.
Member to have asked this Question. AICTE is a
regulatory authority for approval of courses. It cannot
grant approval of foreign institutions to come to India. In
fact, there is no law in India for allowing foreign
institutions to come to India. Hence, this Government is
contemplating such a law because it is better to have a
law to regulate than not to have a law and have
unregulated entry.

The very Question that you were asking in terms of
— how do we control their fees; how do we control the
quality of education that is imparted to our children here;
what kind of degrees are awarded; what are the twinning
arrangements; are they full foreign degrees; and are they
Indian degrees along with foreign degrees? All these
issues will be dealt with through a specific law, which
deals with the entry of foreign education providers to
India. At this point in time we do not have an exact
number, but from the statistics that we have gathered
from various organizations, we are told that about
1,60,000 children go abroad to study, and the expense
on the exchequer is $7 billion annually.

Now, what we need to do in India is to encourage
global-class institutions in India, so that the people do
not have to go abroad and allow foreign education
providers to come to India to regulate them, so that we
win at both ends. We are contemplating bringing a law
to that effect, and | hope and expect that this House
will support us in doing so.

SHRI S. SEMMALAI: Madam Speaker, | do agree that
we may not curtail the entry of foreign universities totally
in the era of globalisation. However, a check and balance
should be evolved. | am having a doubt in my mind,
and the Minister has to clear it by answering it. Can we
compel the foreign universities to follow our reservation
policy?

SHRI KAPIL SIBAL: Madam, this is really an issue,
which will be discussed at length in the House because
please remember that it depends on what course you
are coming for. Supposing, you are coming for a research
setup in a joint venture process in nano-technology or
in new eras of knowledge, which we are still
investigating. Maybe, you have a different policy for that
as we apply to our own institutions. If it is an ordinary
B.A course, why not? These are the issues that are
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going to be discussed in the House. It is only with
consensus in the House and in the country that we will
move forward. Remember this, we will not allow our
children to be exploited by foreign education providers,
but we will allow our children, opportunities through
foreign education providers so that we will build our
own systems in such a way that India has a population
which is educated and which can take the country
forward. That is our aim.

SHRI ARUNA KUMAR VUNDAVALLI: This is
regarding an Indian University itself which is being treated
like a foreign university. The Dehradun Petroleum
University has started a branch in Rajahmundry, my
constituency because oil reserves are there in the
Krishna-Godavari Basin. ONGC, Reliance and such
others are functioning there. We thought it will be
appropriate to have a Branch there. | myself negotiated
with those people and we got a Branch started at
Rajahmundry. It is functioning since last two years.
Suddenly, one month back, it appeared in news that
Madras High Court had given a judgment saying that
no university can have a branch in other States except
in the State where it was registered. What is the fate of
the students now studying from the last two years in
the college at Rajahmundry? They were advised to go
to Dehradun to complete the remaining two years of
their education. Will the Government come to the rescue
of the students and their families?

SHRI KAPIL SIBAL: This is nothing to do with the
present question. The question relates to foreign
education providers, and the hon. Member has asked a
question which has no reference to foreign education
providers. But outside of this, if the hon. Member
approaches me, we will look into the matter.

SHRIMATI MANEKA GANDHI: |, first, would like to
congratulate the Minister. He has voiced a number of
really dynamic steps and | hope he is allowed to carry
them through. There are a number of educational areas
where we are really backward. Take, for instance, the
veterinary science. We are amongst the worst in the
world. | would like to know whether the Government is
contemplating bringing in foreign universities or foreign
education providers in specialist areas, for instance, one
would be veterinary science, but a number of other areas
in which we have absolutely no ability at all.

SHRI KAPIL SIBAL: | would like to respond to the
hon. Member by saying that this is a market mechanism.
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What happens is whether foreign education provider
wants to come to India is to be decided by the foreign
education provider; whether we want him or not is our
decision. At the moment what is happening is that there
are two kinds of foreign education providers who are
coming to India without reference to any law and most
of them are in hotel management and business
management; why because there is an enormous market
abroad, both in hotel management and business
management, so the result is that students in India are
looking for job opportunities outside in some of those
areas. That is why, lots of Indian students are going to
those courses. Now, we will have to see as to what
kind of institutions are wanting to come to India. We
cannot force a veterinary science institution to come to
India, but if it does come, we welcome it.

[Translation

SHR! MULAYAM SINGH YADAV: Madam, the Hon.
Minister proposes to allow the entry of foreign universities
in the country, but, | would like to give a word of caution
to the whole country in this regard. In case any student
wants to study any foreign language or literature or
computer therein, one should face no problem. People
are making false propaganda against me in this regard.
| am not against the said universities but anykind of
conditions proposed to be imposed by them. Further in
this house, | deny all the charges levelled against me in
this connection.

Madam, secondly, our country has no shortage of
intellectuals. If any one is of this opinion, | reject it by
citing an example in the field of health. | will do so in
case of education also. Even in America, Indian doctors
have conducted heart operations. Brilliant people do not
get proper opportunity in India. Therefore, my submission
is that they should get opportunities. We can set up
better universities in India than foreign ones. We should
seriously ponder over as to how can we provide good
quality higher education in our country. | feel, entry of
foreign education will make foreign languages and
education compulsory in our country. It will create
inequality. If we allow entry of these foreign universities
in India, how the children of poor men and labours,
living in our remote areas who have not even seen
railway tracks, will be able to study therein? It will create
inequality. Therefore, there is a world of caution from
me and when such a situation arises my point would
prove right as what | am saying now is going on record.
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Madam, entry of foreign universities will pave the
way for slavery. There is no shortage of educationists
and intellectuals in our country. The culture of any
country is not as rich as Indian culture.

MADAM SPEAKER: Please ask the question.

SHRI MULAYAM SINGH YADAV: Madam, Speaker,
| would like to ask the Hon. Minister whether he proposes
to convene a meeting of country’s educationists for taking
steps to set up world class universities in the country in
place of granting permission to foreign universities to
function in India. He can call me also as | too had been
an educationist.

[English]

SHRI KAPIL SIBAL: First of all, | am very thankiul
to the hon. Member for having cautioned me. | am aware
of the fact that there are lots of learned people in this
country and he is one of them. Of course, we do not
have lot of learned institutions in this country. We are
short of this. So, we have a surplus of learned people,
but we are short of institutions of excellent calibre. In
response to the specific question, it is our endeavour
and that is the policy of the Government of India to
open up the education sector. It is entirely in line with
what the hon. Member has said.

[Translation]

| want global level good institutions to enter India.
Our National Knowledge commission and also, Yashpal
Committee have suggested for opening education sector
to the private players so that world class institutions can
come to India. We propose to set up 30 central
universities and 14 other world class institutions. We
would accomplish it within next five years. At the same
time, we want to allow foreign universities also to bridge
any kind of shortage. It is not that our institutions can
meet the entire demand. But it will take time. Good
universities. Harvard, Princeton and Yale are coming to
India not for teaching English, but to start the courses
which are not available in India now. And in such a
scenario, we should allow them. There would not be
anything as mandatory. | do not compel any student to
go to Harward. | will not safe this to anyone. They will
not start language institutions. Who would like to teach
German here?

The Europeans are also learning English. No one is
learning German or French. The global situation is such
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that people are willing to move anywhere in the world
for jobs. English is an international language. We are
not calling anyone to teach language to people. We will
invite institutions which will help the country in its march
towards progress.

SHRI MULAYAM SINGH YADAV: Madam Speaker,
English is not an international language. English is the
language of merely seven countries in the world. The
House has been misled. | had gone to Geneva. |
enquired about the whereabouts of my colleagues in
English but the people there were unable to understand
me. My colleagues were found after half an hour of
searching and only then was | able to learn where they
were staying. .../Interruptions)

MADAM SPEAKER: Mulayamji, Please sit down.
Your question has been replied to.

SHRI MULAYAM SINGH YADAV: | want to warn the
House that this would take the country towards slavery.
You are also a learned person. ...(/nterruptions)

MADAM SPEAKER: Mulayam Singhji, please sit
down. Let Shri Karunakaranji put his question.

SHRI MULAYAM SINGH YADAV: How did he say
that English is an international language. ...//nrerryptions)

SHRI KAPIL SIBAL: Shri Mulayam Singh ji, | agree
that you area more learned person. ...{/nterruptions)

[English]

MADAM SPEAKER: Shri Mulayam Singh ji, please
address the Chair.

[Translation]
Please calm down.

SHRI MULAYAM SINGH YADAV: Madam, English is
the language of only a few countries, not of the entire
world. Not even of Waly. .../ /nterruptions) | am speaking
seriously, | am not joking. .../nterryptions)

[English]

MADAM SPEAKER: Shri Karunakaran ji, please ask
the question.

SHRI P. KARUNAKARAN: Madam, in the answer
given by the hon. Minister, it is clear that some
legislations are under consideration to make the quality
of education better while allowing the foreign universities
in our country.
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In the answer given in this House, the hon. Minister
also stated that in the educational institutions, they would
have global standards; and that they are going to
encourage it. Of course, it is a good decision. In this
connection, the 14th Lok Sabha had passed a legislation
on Central Universities; and 14 universities were
sanctioned by the Government. One of it is sanctioned
in Kerala.

I want to know, through you, from the hon. Minister,
whether these universities have started functioning. We
are thinking of foreign universities. But we have passed
the legislation for other Universities here; may | know
whether these universities have started functioning or
not.

SHRI KAPIL SIBAL: Some of these Universities are
in the process of being built up. Of course, this question
again, has nothing to do with ‘Foreign Universities’. So,
| would request the hon. Member to put a separate
Question as to the status of all these Central Universities.
...(Interruptions)

MADAM SPEAKER: Q. No. 123, Shri B.Y.
Raghavendra—Not present.

Shri Prabodh Panda.
MBT Arjun

+
*123. SHRI PRABODH PANDA:
SHRI B.Y. RAGHAVENDRA:

Will the Minister of DEFENCE be pleased to state:

(a) whether the Main Battle Tank (MBT) Arjun
inducted in Army has become fully operational,

(b) if so, the details thereof;

(c) whether the Government proposes to procure
such item from foreign sources also; and

(d) if so, the details thereof and the reasons
therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
DEFENCE (SHRI M.M. PALLAM RAJU): (a) to (d) A
Statement is laid on the Table of the House.

Statement

So far 47 MBT Arjun tanks have been issued to the
Army. Army is now in the process of equipping the first
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regiment of Arjun. Since the regiment was earlier
equipped with T-55 tanks, the officers and crew have to
be trained in the new tank which is known as conversion
training. The tanks would become fully operational after
the conversion training.

Orders for 124 Arjun tanks have so far been placed
on the Heavy Vehicles Factory, Avadi, of which 47 tanks
have been supplied.

Government had decided in 2007 to import 347 T-
90 tanks from Russia of which 124 will be fully formed
and the balance would be SKD/CKD kits to be
assembled at Heavy Vehicles Factory, Avadi. There is
no proposal to import more of such equipment at present.

SHRI PRABODH PANDA: Madam Speaker, | have
gone through the statement made by the hon. Minister.

The Defence Ministry claims that the Main Battle
Tank Arjun’s mobility, firework and protection are
comparable to the contemporary world tanks. So far as
| know, in the meeting held on 26th March 1974, the
Cabinet Committee on Political Affairs approved the
project for design and development of Main Battle Tank
with an outlay of Rs. 15.50 crore, and the same was
enhanced to Rs. 305.60 crore. After a long gap, the
order was placed. Now, almost 10 years after placing
an order for 124 tanks, the Army received so far, as per
the hon. Minister's statement, only 47 MBT Arjun tanks.
What were the reasons for such abnormal and unusual
delay?

SHR! M.M. PALLAM RAJU: Madam, | would like to
say at the outset that the good news is that the Arjun
Tank is a reality and a complete regiment has been
delivered to the Army.

Regarding the delays, although the project was
sanctioned in 1974, the GSQRs, which are the
operational parameters, were finalized only in 1985
subsequent to which the pre-production series of tanks
were delivered to the Army. A lot of trials were conducted.
Since we did not have the indigenous capability for a
lot of the sub-systems, we had to import a lot of them.
Integration also takes time. The trials also do take time.
The Army is very stringent on these qualitative
requirements.

But we have gone through all those; the good news
is that the Army has a complete regiment of tanks at
their disposal.
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SHRI PRABODH PANDA: Madam, it is not
understood as to what were the defects and what were
the reasons for the delay.

But my second supplementary is this. May | know
whether the Ministry is seeking any foreign technology
in this sector. We know that 26 per cent FDI is allowed
in the Ordnance Factories. May | know whether FDI is
allowed in this sector or not, since it is such an important
sector of defence?

SHRI M.M. PALLAM RAJU: The Member is right
about the 26 per cent of FDI. But as far as the tanks
are concerned, since we have an indigenous programme,
we are not considering getting into an FDI arrangement
with anybody. But in the tanks that we import, we may
enter into a ‘“ransfer of technology’ arrangement.

SHRI ARJUN CHARAN SETH!: It has been stated,
in the statement that is laid on the Table of the House,
that orders have been placed for 124 MBT Arjun. They
have supplied only 47 MBTs. When will they supply all
the 124 Tanks to the Army? It is good that at least we
have an indigenous battle tank in this country.

At the same time, | would also like to know how far
we are prepared to meet the requirement of the tanks
needed in our Army to defend our country.

SHRI M.M. PALLAM RAJU: Madam, the remaining
77 tanks are likely to be delivered by March 2010. Since
we have an indigenous programme that has been
successful, we anticipate that more orders woulid be
placed for these tanks. As of now, the conversion training
is going on on this first regiment subsequent to which
two regiments are likely to be inducted by the Army. We
are also going to do comparative trials of the existing
tanks and the Arjun Tanks in winter of this year.
Subsequent to this, after the Army is convinced about
its total capabilities, we anticipate more orders.

SHRI ADHALRAO PATIL SHIVAJI: Madam, | am
happy to hear the hon. Minister saying it is a good
news that the first regiment of the tanks are in ready
and are given to the Army. | am surprised to know that
after 36 years of working on this project the Minister
says that it is a good news that the regiment is equipped
after 36 years of the launching of the project. The
Minister has said that the equipment and the tanks are
being indigenised. As far as | know, the important
contents of the MBT Arjun electronics, particularly GMS
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system, fire control computer and thermal imaging are
not being indigenously developed. DRDO was working
on this project since last 25 years but still | understand
that most of the contents of the MBT Arjun are still
being imported from America and Europe. | would like
to know whether DRDO is fully equipped to replace or
to substitute the import content of these important
electronic systems.

SHRI M.M. PALLAM RAJU: Madam, the Member is
absolutely right. There is a 45 per cent imported content
as of now which we hope to reduce it to 30 per cent
in the coming years. But the Member is also aware that
in today’s development of platforms, the wheel is always
not reinvented and sometimes the best that are available
for this class of tanks, are imported and integrated into
the systems. | hope the Member will appreciate.

MADAM SPEAKER: Question No. 124, Shri Eknath
Mahadeo Gaikwad.

Yashpal Committee Report

-+
*124. SHRI EKNATH MAHADEO GAIKWAD:
SHRI ANANDRAO ADSUL:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Yashpal Committee has submitted
its final report on higher education to the Government;

(b) if so, the details of the recommendations made
in the Report;

(c) whether the Government has accepted the said
recommendations; and

(d) if so, the steps taken by the Government to
implement the same?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT (SHRI KAPIL SIBAL): (a) to (d) A
Statement is laid on the Table of the House.

Statement

(a) Yes, Sir. The Committee to advise on Renovation
and Rejuvenation of Higher Education constituted by the
Government under Prof. Yashpal, has submitted its
Report on 24th June, 2009.
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(b) Recommendations of the Committee, /inter-alia,
are:

(i) Creation of an all-encompassing National
Commission for Higher Education and Research
(NCHER), a Constitutional body to replace the
existing regulatory bodies including the University
Grants Commission (UGC), All India Council for
Technical Education (AICTE), National Council
for Teachers Education (NCTE) and Distance
Education Council (DEC) and the academic
functions of professional councils;

(i} Universities are to be made responsible
regarding the academic content of all courses
and programmes of study including professional
courses;

(i) Curricular reform should be of priority of the
NCHER which would create a curricular
framework based on the principles of mobility
within a full range of curricular areas and
integration of skills with academic depth;

(iv) It should be mandatory for all universities to
have a rich undergraduate programme and
undergraduate students must get opportunities
to interact with the best faculty.

{(v) Undergraduate programs should be restructured
to enable students to have opportunities to
access all curricular areas with fair degree of
mobility. Normally, no single discipline or
specialized university should be created;

(vi) The vocational education sector is at present
outside the purview of universities and colleges,
and alienation of this sector can be overcome
by bringing it under the purview of universities
and by providing necessary accrediation to the
courses available in polytechnics, industrial
training institutions, and so on. Additionally the
barriers to entry into universities for students
going through vocational training should be

" lowered to enable them to upgrade their
knowledge base at any stage of their careers.

(vi) The NCHER should also galvanize research in
the university system through the creation of a
National Research Foundation;

(Viii) New Governing structures should be evolved to
enable the universities to preserve their
autonomy in a transparent and accountable
manner;
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(ix)

(xii)

(xili)

(xiv)

(xv)

Oral Answers

Practice of according status of deemd university
be stopped forthwith till the NCHER takes a
considered view on it. It would be mandatory
for all existing deemed universities to submit to
the new accreditation norms to be framed on
the lines proposed in the report within a period
of three years, failing which the status of
university should be withdrawn. However, unique
educational initiatives which have over a period
of time enriched higher education by their
innovations, be given recognition and supported
appropriately;

Modern higher education system requires
extension facilities, sophisticated equipment and
highly specialized knowledge and competent
teachers. It would not be possible for every
university to possess the best of these
infrastructures. Hence, one of the primary tasks
of the NCHER should be to create several Inter-
University Centers (IUCs) in diverse fields to
create the best of these possibilities and attract
the participation of several institutions of higher
learning to avail them.

Institutions of excellence like the 1ITs and IIMs
should be encouraged to diversify and expand
their scope to work as full-fledged universities,
while keeping intact their unique features, which
shall act as pace-setting and model Governance
systems for all universities;

One of the first tasks of the NCHER should be
to identify the best 1,500 colleges across India
to upgrade them as universities, and create
clusters of other potentailly good colleges to
evolve as universities.

Universities should establish live relationship with
the real world outside and develop capacities to
respond to the challenges faced by rural and
urban economies and culture;

All levels of teacher education should be brought
under the purview of higher education;

A national testing scheme for admission to the
universities on the pattern of the Graduate
Record Examination (GRE) should be evolved
which would be open to all the aspirants of
University education, to be held more than once
a year. Students would be permitted to send
their best test score to the university of their
choice.
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(xvi) Quantum of Central financial support to State-
funded universities should be enhanced
substantially on an incentive pattern, keeping in
view the needs for their growth;

Expansion of the Higher education system should
be evaluated and assessed continuously to excell
and to respond to the needs of different regions
in India in order to ensure not only equity and
access but also quality and opportunity of growth
along academic vertical. The NCHER too should
be subject to external review once in five years.

(xvii)

A National Education Tribunal should be
established with powers to adjudicate on disputes
among stake-holders within institutions and
between institutions so as to reduce litigation in
courts involving universities and higher education
institutions;

(xviii)

A Task Force should be set up to follow up on
the implementation of the recommended Agenda
for Action, within a definite time-frame.

(xix)

(c) and (d) The report is under consideration of the
Government.

[Translation]

SHRI EKNATH MAHADEO GAIKWAD: Madam, the
Yaspal committee has handed over its report to the
Government. ! would like to ask the Government, through
you, about the benefits of the implementation of the
recommendations made in the report for the students.

[English]

SHRI KAPIL SIBAL: Madam, Speaker, basically the
intent of the recommendations is to open up the
education sector, allow the education sector to function
without direct control of the Government, have
academics-run educational institutions, allow cross-
fertilisation of ideas, change of curricula, allow movement
from one course to another, allow different kinds of
degrees and have a very strong and strict accreditation
system. In other words, anybody who wants to enter
into the education sector must pass an entry test through
an accreditating agency which is independent of
Government. So, no institution will be allowed to pass
muster without going through that test and allow a large
number of institutions to come up, set up an Education
Commission which deals with policy matters and gives
direction to the Government as to how to move forward.
These really are the benefits. What will happen in the
process is, it will enlarge the education sector. It will
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meet the problem of supply and demand. We would not
have the kind of queues that we have outside colleges
today and the phone calls that all of you get from
students because they cannot get admission despite the
fact that they have 97 per cent marks. | think that is a
very sad situation and we need to move forward and
we need to move forward quickly.

[Transiation/

SHRI EKNATH MAHADEO GAIKWAD: Madam
Speaker, the second question | would like to ask the
Government, through you, as to whether it proposes to
implement a uniform syllabus in schools across the
country?

[English]

SHRI KAPIL SIBAL: On the contrary, Madam
Speaker, there should not be uniform syllabus. What we
need is productivity within the university system. Allow
universities to create their own courses so that there is
competition between universities so that people can
choose a particular university to follow the career that
he or she wants to choose. Therefore, this is not the
policy of the Government of India to have uniformity of
the university system. We want oases of education to
be created throughout the country and the vast population
of India to actually be absorbed in that oasis.

MADAM SPEAKER: Shri Anandrao Adsul — Not
present.

Dr. Sanjay Jaiswal

DR. SANJAY JAISWAL: Madam, the Minister has
said that the students will be allowed to choose their
own career. But first and second recommendations are
contrary. In one recommendation, they are writing that
there will be a Governing Body of NCHER and then
they are saying that all the Universities will be allowed
to choose their academic contents. There is a vast
difference between academic content and career. If you
allow every university to make its own content, there
will be a lot of disparity between different universities.
How will a person who has passed from one university
could make future in another university because the
contents of these will be different?

SHR! KAPIL SIBAL: Madam Speaker, on the contrary
there may be a university which may be concentrating
on bio-sciences. There may be a university which will
be concentrating on humanities. So a young boy or a
girl who wants to choose humanities, could go to that
specialized university and those who are interested in
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bio-sciences may want to go to another university. It is
a career that he or she ultimately wants to choose and
not a career within the university system.

DR. K.S. RAO: Madam, | have been telling since
years that the present system of education is irrelevant
to the Indian needs. So every time | am making a noise
that the skilled development is one of the most important
things‘ that is required in this country because there is
extensive shortage of skilled people in every walk of life
be it any subject. | am happy to see what has been
suggested that the barriers of entry to the universities
for students going through vocational training should be
lowered to enable them to upgrade their knowledge base
at any stage of the career. | am happy about it. But
then closing of AICTE where the .technical institutions
are taken care of or where importance is given to the
technical education should not be closed. My only request
to the hon. Minister is that the skills development and
vocational education right from the level of eighth class
and then anybody should be allowed while learning and
then later while earning aiso to go into the university at
any stage. | am happy about it. Is the Minister going to
concentrate extensively on the skills upgradation and
skills development in this country along with technical
education?

SHRI KAPIL SIBAL: | thank the hon. Member for
having asked that question. Madam Speaker, | wish to
place on record that skills development is also at the
heart of education. A lot of children say from class tenth
— this is something that we are contemplating and we
will soon be debating it in the House — do not want to
go and do doctorates. They do not want to do doctorate
in physics or chemistry. A lot of them actually want a
job after class 12th. So, actually the process of skill
development should start from class tenth. If somebody
wants to be an automobile engineer, he should be given
a course in CBSE or the ICSE system and get a CBSE
school degree in automobile engineering or for example
in refrigeration or air-conditioning or for other skills.

[Transiation]

Skill in handicrafts as was mentioned earlier in the
morning. A CBSE degree should be awarded for such
skills too. We want to award such degrees in class
Xlith so that when these people want to study further
they can go to polytechnics to earn a living.

[Englist]

Skill development is at the heart of our Education
Policy and the fact that the AICTE may be subsumed
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into a higher body does not mean that we will not be
concentrating on technical education. We are going to
bring in skill development into the University system as
well because without skills, which are at the heart of a
global market economy, no country can move forward.

SHRI B. MAHTAB: Madam, the Yashpal Committee
Report is really noteworthy. The hon. Minister has rightly
said that we would be deliberating on this in this House
in the near future. In this Report it has been mentioned
“creation of an all encompassing National Commission
for higher education and research has been mooted.”
We understand that this will be a constitutional body
which will be responsible to the Parliament.

It has been mentioned in the Report and also has
been mentioned in the Statement that the NCHER should
be subject to external review once in five years. | would
like to know from the Minister as to what is the review
to be done by some external agency, notably of this
country, which will be done in five years. Why in five
years and why by an external body when this NCHER
is a constitutional body and is responsible to Parliament?

SHRI KAPIL SIBAL: Madam, first of all this is a
recommendation of the Yashpal Committee. This is not
the policy of the Government. We have to cogitate on
the recommendations and decide on our own as to what
kind of authority we want to set up which could be an
over-arching regulatory authority which would subsume
the UGC, the AICTE, NCTE and the DEC. The National
Knowledge Commission has given an alternative; the
Yashpal Committee has given another alternative. So,
we need to look into all these alternatives and the
Government will come up with a solution. As and when
we come up with a solution, then the issue will arise
whether we want to accept the recommendations of an
external audit and what kind of an external audit would
that be and all those issues will be hopefully discussed
in the House.

MADAM SPEAKER: Question No. 125, Shri
Vikrambhai Arjanbhai Madam.

Diversion of Funds Under Sarva Shiksha Abhiyan

*125. SHRI VIKRAMBHAI ARJANBHAI MADAM: Will
the Minister of HUMAN RESOURCE DEVELOPMENT
be pleased to state:

(a) whether complaints have been received regarding
diversion of funds by States under the Sarva Shiksha
Abhiyan;

(b) if so, the details thereof for the last three years
and the current year, State-wise;
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(c) the action taken by the Government against the
defaulting States for such diversion of funds; and

(d) the steps taken/proposed to be taken to prevent
diversion of funds in future under the said Scheme?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT (SHRI KAPIL SIBAL): (a) to {d) A
statement is laid on the table of the House.

STATEMENT REFERRED TO IN REPLY TO LOK
SABHA STARRED QUESTION NO. 125 FOR 13.07.2009
ASKED BY SHRI AHIR VIKRAMBHAI ARJANBHAI
MAADAM REGARDING DIVERSION OF FUNDS UNDER
SARVA SHIKSHA ABHIYAN

(a) to (d) The Performance Audit report Sarva
Shiksha Abhiyan for the period 2001-02 to 2004-05,
submitted by the Comptroller and Auditor General of India
in August 2006, indicates that an amount of Rs. 53
crores can be classified as expenditure not covered under
the SSA guidelines.

In addition, reports from States have indicated
instances of financial irregularities. Andhra Pradesh
reported an embezzlement of Rs. 14.98 crores under
DPEP/SSA accounts in 2006-07. An FIR was lodged
and the State CID investigated the matter. The State
Government suspended three accounts officials and
transferred another three out of the State Project Office
of SSA. in Haryana (2005-2007), 11 officials involved in
financial irregularities have been proceeded against
wherein services of two officials have been terminated.
In Karnataka, action has been taken against 21 officials
and an amount of Rs. 8.58 lakhs recovered from them.
In West Bengal an amount of Rs. 517.80 lakh was
fraudulently withdrawn by eight officials in one district,
where the CID has arrested seven persons and
proceedings are underway. In Gujarat (2007-08) action
was taken against two officials involved in financial
irregularities and Rs. 15.98 lakhs recovered. Nine officials
have been suspended in Rajasthan on complaints of
misuse of SSA funds and other irregularities. In Himachal
Pradesh FIR was lodged on a complaint of misuse of
SSA funds and an amount of Rs. 3.02 lakhs has been
recovered.

The Government of India has directed the States/
UTs to recoup the inadmissible expenditure to the State
SSA programmes. The States/UTs have also been strictly
instructed to avoid recurrence of such instances in future.
The Financial and Procurement Manual for SSA lays
down detailed procedures on accounting, fund flow
arrangements, financial reporting, internal controls,
external audit and procurement procedures, etc.
Concurrent financial reviews are undertaken by a
professional body of auditors, and field monitoring is
undertaken by Social Science Institutions.
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[Transfation

SHR! VIKRAMBHAI ARJANBHAI MADAM: Madam
Speaker, | want to say that we are in the middle of the
11th Five Year Plan. Now, the time has come to review
the progress made in the field of education under the
Sarva Shiksha Abhiyan so that the access to and quality
of education can be ascertained. | would like to know
from the Government whether it has considered to take
some action in this regard? Whether it is hopeful to
meet the target set for the Sarva Shiksha Abhiyan under
the 11th Five Year Plan.

[English]

SHRI KAPIL SIBAL: Madam, in fact, the Sarva
Shiksha Abhiyan is under constant review by several
bodies, both State and Central and we believe that the
Sarva Shiksha Abhiyan has served the purpose for which
it was set up. We want to take it forward. We now want
a Madhyamik Shiksha Abhiyan to move forward.

[Translation]

Sarva Shiksha Abhiyan is all right but the problem
is that the drop-out rate increases when the children
reach upper KG and eighth class. This drop-out rate
increases further when they reach tenth class. Today,
the situation in India is that only 12 students out of 100
in 12th class go for graducation. Only 12 students out
of 100 do graducation and the remaining 88 do not
study further. In the US, 70 students out of 100 study
further and in sub-Saharan Afirca 6 students out of 100
study further. We will have to increase this number and
promote Sarva Shiksha Abhiyan. India cannot become a
great country until we increase the critical mass of
Human Capital further.

SHR! VIKRAMBHAI ARJANBHAI MADAM: Madam
Speaker, hon. Minister has said in his reply that only
two employees have been caught in Gujarat in 2007-08
for financial irregularities. There is a minority school in
my area which was not provided funds for three years.
School authorities got tired of complaining but their
complaint was not acknowledged. Only when | interfered
in the matter they gave a hearing to the complaint one
and a half month ago. Will the hon. Minister stress upon
the State Governments to examine the number of cases
of financial irregularity taking place there? Hon. Minister
has said that Rs. 15,98,000 have been recovered from
just those two teachers. | think, there are many such
cases in Gujarat. The Government should carry out
complete investigation of the said case and find out as
to where this money is heading to and not reaching the
intended beneficiaries?
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[English]

SHRI KAPIL SIBAL: Madam Speaker, as far as the
specific question on Gujarat is concerned, the entire
amount has been recouped.

[Trans/ation]

We have recovered the full amount of Rs. twenty
two crore that was diverted in Gujarat.

SHRI GORAKHNATH PANDEY: Sir, the hon. Minister
has in his reply given information about the
embezzlement of Rs. 14.98 lakh under the district primary
education programme, Sarva Shiksha Abhiyan in Andhra
Pradesh during the year 2006-07. Some of the
information is available through FIR. I, through you, would
particularly like to draw the attention of the hon. Minister
towards Uttar Pradesh. | hail from Bhadohi district in
Uttar Pradesh where some provisions have been made
for Sarva Shiksha Abhiyan in the name of child labour
as will as through there facilities. But, as per my
knowledge, many cases of embezzlement have taken
place, particularly in Bhadohi district. That is why, through
you, | would like to know from the hon. Minister the
number of scams that have occurred in all the districts
of Uttar Pradesh including Bhadohi district in the last
financial year?

SHRI KAPIL SIBBAL: Madam, | have no information
in this regard but we will pay full attention towards Uttar
Pradesh if the hon. Member provides me the information.

CHAUDHARY LAL SINGH: | would like to know from
the hon. Minister whether the Government is going to
take some stern action against the officials from the
states who have been exposed in these scams so that
such scams do not recur?

[English]

SHRI KAPIL SIBAL: We have launched investigations
against all those officials. Several investigations are at
several stages. Therefore, as and when the charge
sheets are filed, they will be prosecuted.

[Transiation]

SHRI SHAILENDRA KUMAR: Madam Speaker, the
hon. Minister has accepted in his reply that Rs. 53 crore
have not been spent during the years 2002 and 2005-
06. Besides, irregularities were detected in Andhra
Pradesh, Haryana, Karnatkaka, West Bengal, Gujarat,
Rajasthan and Himachal Pradesh. FIRs were lodged
against several person and the money was recovered.
In addition to these states, there are many other states
like Bihar, Uttar Pradesh, Madhya Pradesh, Jharkhand,
Orissa and others which are backward. Whether any
report of similar irregularities has also been received
from these states? If so, the action taken thereon?
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[English]

SHRI KAPIL SIBAL: There are lakhs and lakhs of
schools in this country. Therefore, it is not possible to
conduct audit for each and every school. So, what does
the C&AG does is to have a sample audit. The report
of that sample audit then comes to the Central
Government. On the basis of that sample audit, we take
action. But there is no machinery with the Government
of India to start auditing every school in India. This is
a monumental task.

But if hon. Members have any specific information
with regard to any particular school in a particular district,
I will be obliged if they give that information to me so
that we can take action.

[Translation]

SHRI SHAILENDRA KUMAR: | did not mention the
name of any particular school. | just wanted to know
about the entire region.

SHRI KAPIL SIBBAL: if you have any information in
this regard, then, you may give it to me.

[English]

MADAM SPEAKER: Please sit down. Please address
the Chair.

...(Interruptions)
Now, Question No. 126, Shri Asaduddin Owaisi.
One Rank One Pension for Defence Personnel

+
*126. SHRI ASADUDDIN OWAISI:
SHRI MANISH TEWARI:

Will the Minister of DEFENCE be pleased to state:

(a) whether the Government has agreed to one rank
. one pension and separate Pay Commission for the armed
forces in the country;

(b} if so, the details thereof;

(c) whether the Committee appointed by the
Government for this purpose under the Chairmanship of
Cabinet Secretary has submitted its report to the
Government; and

(d) if so, the details thereof?
THE MINISTER OF STATE IN THE MINISTRY OF

DEFENCE (SHRI M.M. PALLAM RAJU): (a) to (d) A
Statement is laid on the Table of the House.
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Statement

A Committee was constituted under the Chairmanship
of Cabinet Secretary to look into the issue of One Rank
One Pension and other related matters. After considering
all aspects of the issue, the Committee made several
recommendations to substantially improve pensionary
benefits of Personnel Below Officer Rank (PBOR) and
Commissioned Officers which have beer accepted by
the Government. As regards a separate Pay Commission,
it has been agreed to set up a separate Pay Commission
for Armed Forces in future.

The Committee has recommended the following
benefits to substantially improve the pension for the
PBORs and Commissioned Officers:—

(i) Inclusion of Classification Allowance for PBOR
from 1.1.2006.

(i) Removal of linkage of full pension with 33 years
from 1.1.2006.

(iii) Revision of Lt. General pension after carving
out a separate pay scale for them.

(iv} Bringing parity between pension of pre and post
and 10.10.1997 PBOR pensioners and.

(v} Further improving PBOR pensions based on
award of GOM, 2006.

Total financial implication on account of above
benefits is Rs. 2144 Crores.

Moreover, the recommendations of the Committee
with regard to the broadbanding of percentage of
disability/war injury pension for pre 1.1.1996 disability/
war injury pensioners and removal of the cap on war
injury element of pension in the case of disabled
pensioners belonging to Category E have also been
accepted by the Government.

SHRI ASADUDDIN OWAISI: Madam, | would like to
thank the Government for accepting the Committee’s
proposal.

The Reply given by the Government mentions about
the revision of Lt. Generals’ pension after carving out a
separate pay scale for them. What would be the pay
scale because post 1st January, 2006, a Lt. General
used to get Rs. 30,1907 This is my first Supplementary.
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SHRI M.M. PALLAM RAJU: Madam, the starting pay
for the Lt. General is Rs. 67,000/- to Rs. 79,000/- which
has been created.

SHRI ASADUDDIN OWAISI: Madam, in reply to the
question that has been put forward, the Government
has agreed to set up a separate Pay Commission for
the Armed Forced in future. Can the hon. Minister say
that at what point of time would this separate Pay
Commission be formed?

SHRI M.M. PALLAM RAJU: Madam, a directive
towards this effect for forming a separate Pay
Commission for the Armed Forces has been sent out
from the Prime Minister’s Office and as and when the
necessity for the Central Pay Commission comes about,
the separate Pay Commission for the Armed Forces also
will be set up.

SHRI MANISH TEWARI: Madam, | would like to
ask the hon. Minister one question.

Would it be correct to summarize the position on
One Rank One Pension as follows: that there is full
parity between pre and post 1.1.1986 Defence retirees?
There is full parity between pre and post 10.10.97
persons below Officer Rank retirees and there is a
modified parity between persons below officer rank
retiring before 1.1.2006 and after 1.1.2006. Would that
be correct summarization of the position on One Rank
One Pension?

THE MINISTER OF DEFENCE (SHRI A.K.
ANTONY): Madam, in the answer itself we have clarified
the position. We have clarified about five categories.

The main thing is that regarding three categories,
there is immediately direct benefit. PBORs are the largest
number in the Armed Forces — 12 lakh people in the
Armed Forces are PBORs. Now, after this decision by
the Government, the PBORs pension will increase
substantially — minimum Rs. 800 and maximum Rs. 1,400
at the PBORs level. Some of the Commissioned category
Officers also will be benefited.

Madam, there was a difference in the Lt. Generals’
pension. A Committee was also formed regarding the Lt.
Generals’ pension. They will be also getting a substantial
increase in the pension.

As far as other things are concerned, still we have
our own practical difficulties and because of that the
Committee was not able to recommend complete
agreement regarding the One Rank One Pension. But
this decision is now almost nearer to the goal of One
Rank One Pension.
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[Transiation]

SHR! SUSHMA SWARAJ: Madam, thank you very
much. Madam, the announcement of the one-rank one
pension scheme by the Government has created more
confusion than the relief provided by it. That is why, if
the three situations articulated by Manishji were true
then the hon. Minister should have said that this was
the correct summary. He has said that the Government
is brining parity in the pre and post 1997 pension. So,
I would like to ask the hon. Minister if a same pension
would be given to two officers having same length of
service but one retiring in 2004 and the other in 20077

[English]

SHRI A.K. ANTONY: Madam, not only three, five
positions were clarified in the answer itself.

12.00 hrs.

We have answered the question very clearly about
the five categories. ... Jnterruptions)

SHRIMATI SUSHMA SWARAJ: It is creating
confusion. That is why, | am asking. ...(Inferruptions)

SHRI A.K. ANTONY: There is no confusion.
...(Interruyptions)

[Transiation]

MADAM SPEAKER: Please do not give a reply. The
time in setting over.

...(Interruptions)
[English]

MADAM SPEAKER: Question Hour is over.

WRITTEN ANSWERS TO QUESTIONS

Opening of Post Offices

*127.  SHRI NISHIKANT DUBEY:
SHRI MANSUKHBHAI D. VASAVA:

Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether post offices have been opened in all the
villages of the country;
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(b) if so, the details thereof alongwith the number of Statement |
post offices likely to be opened during the current financial
year, State-wise; Circle-wise number of villages (inhabited) with Post

Offices as on 31.3.2008

(c) whether all the post offices have been equipped
with the facility of e-mail, internet and computer in the SI.INo. Name of Circle Total Number No. of
country; of villages villages

(Inhabited) with PO

(d) if so, the details thereof; and

1 2 3 4
{e) if not, the time by which all the post offices are
likely to be equipped with the above facilities? 1. Andhra Pradesh 27159 15245
THE MINISTER OF COMMUNICATIONS AND 2. Assam 26247 3708
INFORMATION TECHNOLOGY (SHRI A. RAJA): (a) No,
Sir. The Post Offices are opened in rural areas only after 3. Bihar 38475 8625
satisfying the norms of population vz, 3000 for normal
areas, 500 for individual villages in Hilly/Tribal areas and 4.  Chhattisgarh 20068 2839
1000 for a group of villages in Hilly/Tribal areas, with a
distance of 3 Kms. from nearest post office and financial 5. Delhi 165 81
norms laid down by the Department. All the villages in ]
the country do not satisfy these parameters, therefore 6. Gujarat 18066 8121
Post Offices have not been opened in all the villages of Daman 18 13
the country.
i L Dadra and Nagar Haveli 70 38
(b) The number of Post Offices available in villages
State-wise is given in the enclosed Statement-l. As Diu 5 4
regards number of Post Offices to be opened during the
current year, it is submitted that besides above norms, 7. Haryana 6764 2329
opening of Post Offices is further dependant upon the
availability of manpower and funds under Plan schemes. 8. Himachal Pradesh 17495 2658
Targets have not been finalized in view of non-availability
of manpower. 9. Jammu and Kashmi 6182 1475
(c) All Post Offices in the country have not been 10.  Jharkhand 28857 2927
provided with e-mail, internet and computers. Out of
25,538 Departmental Post Offices, only 9684 Post Offices 1. Karnataka 28857 8621
have been provided with computers <o fzr (as on
31.3.2009). To expedite the process of computerization, 12, Kerala 1453 1453
thg Department has Iauncr.med. ‘Project Arrow’ tha.t /hfé.’f- Lakshdweep 10 10
ana covers total computerization of 50 Post Offices in
Phase-l, 450 Post Offices in Phase-ll and 500 Post Offices Mahe (Puducherry) 0 0
in Phase-Ill (Proposed). Total computerization includes
eMO, iMO, e-post, e-payment and other e-based services. 13.  Madhya Pradesh 53568 7401
Computerisation of Branch Post Offices has not been
undertaken yet. 14. Maharashtra 41284 11917
(d) Circle-wise breakup of Post Offices supplied with Goa 351 215

computers is given in the enclosed Statement-|l.
15.  North East
(e) Provision of computers and networking of Post
Offices is an ongoing programme and is being in a Arunachal Pradesh 3649 261
phased manner.
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1 2 3 4 1 2 3
Manipur 2391 643 5. Delhi 288
Meghalaya 5878 458 6. Gujarat 590
Mizoram 699 405 7. Haryana 209
Nagaland 1237 299 8. Himachal Pradesh 128
Tripura 856 659 ,

9. Jammu and Kashmir 116

16. Orissa 46989 7583

, 10. Jharkhand 135
17.  Punjab 12278 3409
11. Karnataka 565

Chandigarh 23 9
12. Kerala 667

18.  Rajasthan 37889 9644
13. Madhya Pradesh 353

19.  Tamil Nadu 16742 10424
14. Maharashtra 1040

Puducherry 292 59
15. North East 295

20.  Uttarakhand 15761 2496

21.  Uttar Pradesh 100693 16023 16. Orissa 301

22, West Bengal 37910 7639 17. Punjab 269
Andaman and Nicobar 504 89 18.  Rajasthan 306
Islands

19.  Tamil nadu 1009
Sikkim 447 197
20. Uttar Pradesh 921
Total 599332 137977
21. Uttrakhand 145
Statement 1l
22.  West Bengal 778
Circle-wise break-up of number of Post Offices
provided with computers & peripherals as on Total 9684
371.3.2009
[Translation/

SI.No. Name of the Circle No. of Post Offices

Problems Faced by Tea Industry

1 2 3

1. Andhra Pradesh 531
2. Assam 624
3. Bihar 295
4. Chhattisgarh 99

*128. SHRI K.D. DESHMUKH:
SHRI MAHENDRA KUMAR ROY:

Will the Minister of COMMERCE AND INDUSTRY

be pleased to state:

(a) whether there is a gradual decline in the
productivity of tea growing areas in the country causing
shortage of tea and rise in tea prices;
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{b) if so, the details thereof alongwith the reasons
therefor;

(c) the details regarding quantity of tea exported/
imported in the country during the last three years and
the current year;

(d) whether a number of tea gardens have been
closed in the country especially in West Bengal; and

(e) if so, the details thereof and the steps being
taken by the Government for reopening of tea estates
including setting up of corpus funds to improve the
production of tea?

THE MINISTER OF COMMERCE AND INDUSTRY
(SHRI ANAND SHARMA): (a) and (b) No, Madam.
However, there is a general stagnation in the productivity
of tea in major tea producing countries including India
during the past few years.

(c) The details of tea exported/imported in the
country during last three years and the current year are
as follows—

Year Quantity Quantity
Export of tea Import of tea
from India into India
(Million. Kgs) {Million. Kgs.)
2006-07 218.15 20.80
2007-08 185.32 16.75
2008-09 (E) 183.99 22.03
2009-10 (E) 21.14 3.31

[April to May)

(E) Estimated & subject to revision.

(d) and (e) Yes, Madam. Owing to economic crisis
faced by the tea industry during the period between
1999 to 2006, financially weak gardens were closed
down. The Government of India announced a
rehabilitation package on 29th June, 2007, providing for
financial relief to the extent of Rs. 38.65 crore to 33
closed tea gardens, which were closed as on 1st April
2007. With the recovery of tea prices many gardens
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have reopened. As on 09.07.2009, only 16 tea estates
are lying closed of which 11 are in West Bengal and
remaining 5 in Kerala.

The Government of India has approved setting up
of a Special Purpose Tea Fund under the aegis of Tea
Board, for funding replantation and rejuvenation activities
for improving the productivity and consequential
production of tea plantations. The replantation and
rejuvenation has been done in 7217 ha and 2981 ha
respectively upto 31.3.2009 during the 1tth Five Year
Plan.

Industrial Development in Backward States

*129. SHRIMATI SUMITRA MAHAJAN:
SHR! KALIKESH NARAYAN SINGH DEO:

Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(a) whether the Government has identified the
industrially backward States in the country;

(b) if so, the details thereof;

(c) whether the Government proposes to formulate
any scheme for the development of such backward
States; and

(d) if so, the details of the special steps being taken
by the Government in this regard?

THE MINISTER OF COMMERCE AND INDUSTRY
(SHRI ANAND SHARMA) (a) to (d) The Government
had earlier conducted studies to identify industrially
backward districts. But no study has been conducted so
far for identifying industrially backward States. The details
of the Industrial Investment proposals State-wise are
given in the enclosed Statement-l. In a deregulated
industrial environment, investment decisions are taken
by entrepreneurs. The State Governments promote
industrial development and investment. The Central
Government through various policy initiatives has been
improving the overall investment climate. The Government
of India is implementing package of incentives for the
special category States as detailed in the enclosed
Statement-Ii.
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Statement |

Industrial Investment Proposals (Statewise)
August 1997-May 2009

Name of the lem+LDI+DIL Industrial Entrepreneur Memorandum {lems) Letters of Intent {Lois)+Direct Industrial Licences(dils)
State/Uts Total %age  Number  %age Proposed  %age Proposed %age  Numbers %age Proposed %age Proposed  %age
Investment Filed Investement Emp. granted Investment Emp.
(Rs. Crore) (Rs. Cr) (Nos) (Rs. Cr) {Nos)
1 2 3 4 5 6 7 8 9 10 il 12 13 14 15
Orissa 680847  12.97 1382 178 675403 1319 587778 352 37083 5444 418 11882 1.25
Chhattisgarh 674416 1285 2331 300 673851 1346 611301 3.66 3 0.70 565 043 3816 0.40
Gujarat 625205  11.91 9142 11.75 601801  11.75 1631511 977 467 1053 23404 1798 75855 7.99
Maharashtra 523135 996 14043  18.05 504353 9.85 2584397 1548 509 1351 18782 1443 139590  14.69

Andhra Pradesh 444887 8.47 5652 726 429776 8.39 1092839 6.55 582 1200 15111 1161 97260  10.24
Karnataka 385998 7.35 3244 417 375436 733 730252 437 284 641 10562 8.11 76914 8.10
Jharkhand 371181 7.07 930 120 370707 7.24 357151 214 18 0.41 474 0.36 2368 0.25
Madhya Pradesh 318137 6.06 3065 394 314863 6.15 780257 4.67 147 3.32 3274 251 31682 3.34
West Bengal 287827 548 4429 569 283672 554 882651 529 101 228 4155 319 20706 2.18
Tamil Nadu 209944 4.00 6658 856 196034 383 2028619 1215 865 1951 13910  10.68 151111 1591

Uttar Pradesh 196486 3.74 6551 842 186568 3.64 1755116 10.51 372 8.39 9918 762 102114 10.75

Punjab 99100 1.89 2936 377 90747 177 864410 3.89 266 6.00 8353 642 86078 9.06
Rajasthan 94444 1.80 3238 418 92789 181 607788 3.64 101 2.28 1655 127 15680 1.65
Haryana 79337 1.51 3956 508 74956 146 623002 3.73 242 546 4381 336 64333 6.77
Uttarakhand 47789 0.91 1718 221 47251 092 302043 1.81 33 0.74 538 041 8547 0.90

Dadra and Nagar 37491 0.7 2119 272 3773 0.73 241839 1.45 37 0.83 318 0.24 3994 0.42
Haveli

Bihar 30004 0.57 304 039 28542 0.56 60015 0.36 3 0.74 1462 112 13674 1.44
Himachal Pradesh 24067 0.46 879 113 23579 046 161249 0.97 35 0.79 488 037 6232 0.66
Assam 20819 0.40 526 068 18384 036 74145 0.44 13 0.29 2435 187 4606 048
Nagaland 16325 0.31 15 0.02 18325 0.32 302337 1.81 1 0.02 0 0.00 0 0.00

Kerala 13629 0.26 612 079 10763 021 103425 0.62 76 11 2866 220 14918 1.57
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1 2 3 4 5 6 7 8 10 1 12 13 4 15
Jammu and Kashmir 12626 0.24 621 080 12550 025 113766  0.68 7 018 76 006 2074 02
Puducherry 11500 0.22 723 093 1019 020 60876 048 19 043 1304 100 2894 030
Goa 10346 0.20 g6 086 10178 020 72176 043 7083 168 013 326 0¥
Daman and Diu 10320 0.20 1063 137 10220 020 119739 0.72 25 0.56 100 0.08 3605 0.38
Meghalaya 9388 0.18 266 0.34 9381 018 34278 0.21 3 0.07 7 0.01 207 0.02
Delhi 7002 013 530 068 6972 014 52593 032 21 047 0 002 1652 047
Sikkim 32 0.06 72 009 3107 006 15437  0.09 1 0.02 5 000 204 002
Tripura 2436 0.05 38 005 2436 005 474 0.03 0 0.00 0 0.00 0 000
Chandigarh 742 0.01 46 0.06 [E 001 8599 0.05 2 0.05 9 0.01 284 0.03
Arunachal Pradesh 612 0.01 42 0.05 611 001 62718 0.04 4 009 1 0.00 52 005
Andaman and Nicobar 485 0.01 i 0.01 485 001 2016 002 0 0.00 0 000 0 0.00
Islands

Manipur 20 0.00 4 00 2 0.00 937 0 0 0.00 0 000 0 0.00
Lakshadweep 4 0.00 1 0.00 4 000 218 0.00 0‘ 0.00 0 000 0 000
Mizoram 0 0.00 0 0.00 0 0.00 0 0.00 ¢ 000 0 000 0 000
Location in more 406 0.01 0 0.00 0 000 0 0.00 % 056 406 031 317 038
than One State

Total 5250067 10000 77815  100.00 5119866 100.00 16694740  100.00 4434 10000 130201 10000 949945  100.00

Note: Figures of 3 New States includes those units located in districts originally falling within the respective parent states.

Statement I

Details of the package of Incentives for Special

1.

Category States

The following incentives are being offered to the
State of Jammu and Kashmir since 14.6.2002
and the States of Himachal Pradesh and
Uttarakhand since 7.1.2003.

- Capital Investment Subsidy @15% of
investment of plant and machinery subject to
a ceiling of Rs. 30 lakh;

— Interest Subsidy @3% on working capital loan
for-Jammu and Kashmir only;

— Comprehensive Insurance subsidy of 100%
on capital investment for Jammu and Kashmir
only;

—~ 100% excise duty exemption with a sunset
clause for Himachal Pradesh and Uttarakhand
upto 31.3.2010; and

— 100% Income Tax exemption for first five
years and thereafter @30% for Companies
and @25% for other than companies for next
five years.

. The incentive package scheme for the North

Eastern States which was being implemented
since 1997 has been re-introduced as the North
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East Industrial and Investment Promotion Policy
(NEIIPP) 2007 w.e.f. 1.4.2007. The new scheme
covers, besides the States of North East /e
Arunachal Pradesh, Assam, Manipur, Meghalaya,
Mizoram, Nagaland and Tripura, the State of
Sikkim also and extended benefits to the service
sector, bio-technology sector and power
generation sector upto 10MW. The norms for
substantial expansion were relaxed and capital
investment subsidy was enhanced from 15% to
30% without any ceiling. The new scheme offers

the following special incentives:

_ Capital Investment Subsidy @30% of the
value of plant and machinery, without any
upper ceiling;

— Interest subsidy @3% on working capital
loan;

— Comprehensive Insurance subsidy of 100%
on capital investment;

— 100% excise duty exemption; and
— 100% Income Tax exemption.

3. The above incentive packages are admissible
for a period of ten years.

4. The Government is also providing Transport
Subsidy to industrial units in the above
mentioned States.

[English]
Increase in Drop Out Rate in School

*130. SHRI DUSHYANT SINGH:
SHRI N. CHELUVARAYA SWAMY:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether there is an increase in the drop out rate
at primary and secondary school levels;

(b) if so, the details thereof during the years, gender-
wise, class-wise and State-wise;

(c) whether the rate of school drop outs of girls in
rural areas is more than that of the urban areas in the
country; and

(d) if so, the steps taken by the Government to check
such drop outs?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT (SHRI KAPIL SIBAL): (a) to (c) Gender-
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wise, stage-wise and State-wise drop out rates for the
years 2004-05, 2005-06 and 2006-07 are given in the
enclosed Statements-l, Il & 1ll respectively. Annual class-
wise enrolment figures are not collected for urban and
rural areas separately, and therefore drop out rates for
these areas cannot be calculated separately. Details as
given in the Annexure reveal that there is a general
downward trend in drop out rates during the above period
across each stage (primary, upper primary and secondary)
of education.

(d) A multi-pronged approach has been adopted under
Sarva Shiksha Abhiyan (SSA) for universal elementary
education. This includes, #infer ala, improving the quality
of education through improvement in school infrastructure,
recruitment of additional teachers, provision of annual
school grants, teacher grants, regular training and
academic support of teachers. In addition, interventions
under SSA aim at harnessing community support,
providing flexible schooling for the hardest to reach
children, inclusion of children with special needs, and
special provision to promote education of girls through
Kasturba Gandhi Balika Vidyalas (KGBV) and National
Programme for Education of Girls for Elementary Level
(NPEGEL). The Mid-day-Meal programme also
complements the strategy to reduce dropout rates.

Rashtriya Madhyamik Shiksha Abhiyan (RMASA) has
been launched to universalize access to secondary
education and to improve its quality. The scheme
envisages enhancing enrolment at secondary stage by
providing a secondary school within a reasonable distance
of every habitation by improving quality of education
imparted at secondary level through making secondary
schools conform to prescribed norms, and through removal
of gender, socio-economic and disability barriers. The
programme has special focus on girls and envisages
several girl-specific measures including focus on increasing
number of women teachers in schools and provision of
separate toilet for girls.

The Girls Hostel scheme envisages setting up of one
100-bedded girls’ hostel in each educaticnally backward
block to cater to girls of secondary and through removal
of gender, socio-economic and disability barriers. The
programme has special focus on girls and envisages
several girl-specific measures including focus on increasing
number of women teachers in schools and provision of
separate toilet for girls.

The Girls' Hostel scheme envisages setting up of
one 100-bedded girls’ hostel in each educationally block
to cater to girls of secondary schools.



43 Written Answers JULY 13, 2009 to Questons 44

Statement |

Drop out Rates in Primary Stages Classes (I-V)

Sl.No. States/UTs 2004-05 2005-06 2006-07

Boys Girls Total Boys Girls Total Boys Girls Total
1 2 3 4 5 6 7 8 9 10 11
1. Andhra Pradesh 31.77 3214  31.95 24.64 24.87 24.75 23.66 2438 24.02
2. Arunachal Pradesh 4586  48.01 46.85 37.10 39.13 38.02 30.90 29.75 30.38
3. Assam 51.58 48.34 50.07 49.71 45.56 47.78 45.66 42.79 4427
4. Bihar 53.37 48.62 5159  47.37 45.25 46.55 49.65 54.10 51.63
5.  Chhattisgarh* - - - 35.24 35.13 35.18 23.07 27.57 25.27
6. Goa 0.00 6.26 243 -4.46 5.52 0.37 -13.42 3.08 -5.48
7.  Guijarat 35.72 3427  35.09 39.62 17.82 31.58 21.71 30.10 25.66
8. Haryana 5.04 4.54 4.81 7.27 3.14 5.40 11.54 6.62 9.31
9. Himachal Pradesh 5.78 9.82 7.74 10.03 11.40 10.69 6.06 7.50 6.75
10. Jammu and Kashmir 40.92 31.80 36.92 16.34 5.31 11.58 13.70 11.01 12.48
11.  Jharkhand* - - - 4855 52.22 50.18 40.51 43.44 41.86
12.  Karnataka 16.25 15.49 15.88 16.65 14.25 15.50 12.09 11.64 11.87
13. Kerala 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
14. Madhya Pradesh 11.12 9.13 10.21 1.70 -1.39 0.29 0.00 0.00 0.00
15.  Maharashtra 6.60 6.81 6.70 2.32 8.22 5.14 -0.39 5.80 2.55
16.  Manipur 29.71 3274  31.18 29.84 32.36 31.06 44.37 47.07 45.69
17. Meghalaya 51.77 4815  49.97  42.81 41.95 42.38 4478 43.37 44.08
18.  Mizoram 50.84  48.71 49.84 33.91 28.96 31.58 50.29 48.87 49.62
19. Nagaland 4179 43.66  42.69 37.38 39.53 38.43 20.11 20.27 20.19
20. Orissa 42.60 3517  39.34  46.06 34.53 41.20 26.91 28.81 27.82
21.  Punjab 27.42 19.91 23.96 25.71 21.33 23.66 14.21 492 9.90
22.  Rajasthan 58.92 5290  56.59 57.20 45.94 52.84 36.40 45.02 40.65
23.  Sikkim 52.01 46.80 4944 2266 12.71 17.84 29.08 19.37 24.31
24. Tamil Nadu 1.94 -0.14 0.94 0.00 0.00 0.00 8.64 7.36 8.02

25. Tii
ripura 43.76 4258 4320 28.94 28.56 28.76 18.23 18.07 18.15
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1 2 3 4 5 6 7 8 9 10 11
26.  Uttar Pradesh 21.80 -3.78 12.06 20.15 -7.42 9.76 30.15 32.17 31.09
27.  Uttarakhand* - - - 23.44 31.40 27.42 19.71 17.47 18.63
28. West Bengal 43.23 4410 43.65 37.67 39.73 38.67 30.90 29.36 30.15
29. Andaman and Nicobar 4.03 3.36 3.72 11.27 11.83 11.54 5.80 6.97 6.37
Islands
30. Chandigarh 1.46 3.91 2.59 0.00 0.00 0.00 22.25 22.71 22.46
31. Dadra and Nagar Haveli 21.37 36.10 28.23 19.81 29.76 24.44 27.45 41.27 34.28
32. Daman and Diu 1.51 0.06 0.84 0.58 4.75 2.56 4.20 6.02 5.05
33.  Delhi 0.00 0.00 0.00 0.98 9.48 5.10 -5.66 3.97 -1.04
34. Lakshadweep 0.77 14.51 7.62 8.39 11.95 10.08 -1.43 1.21 -0.24
35.  Puducherry 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
India 31.81 2542  29.00 28.71 21.77 25.67 24.41 26.56 25.43

*As they are newly formed States separate data for 2004-05 is not available but the data shown against the respective parent States

include the data of the newly created States.

Statement II

Drop out Rates in Primary Stages (Classes-I-Vill)

Sl.No. States/UTs 2004-05 2005-06 2006-07

Boys Girls Total Boys Girls Total Boys Girls Total
1 2 3 4 5 6 7 8 9 10 11
1. Andhra Pradesh 57.72 61.08 59.36  57.81 60.40 59.07 55.68 57.85 56.74
2. Arunachal Pradesh 6.23 6190 6263 54.05 54.19 54.11 53.94 54.16 54.04
3. Assam 72.41 7460 7338 7260 74.60 73.48 72.69 74.68 73.56
4. Bihar 73.57 76.44 74.69 72.30 75.00 73.37 76.03 76.23 76.11
5. Chhattisgarh* - - - - - -
6. Goa 4.28 9.69 6.90 1.99 8.08 4.95 -6.17 2.42 -1.98
7. Gujarat 43.63 50.00 46.34 4257 51.45 46.41 4517 54.59 49.29
8. Haryana 19.86  29.61 24.51 7.80 13.79 10.63 0.00 0.00 0.00
9. Himachal Pradesh 13.48 18.36 15.89 8.70 13.02 10.82 3.22 5.88 4.50
10.  Jammu and Kashmir 39.72 37.02 3857 4413 28.45 38.14 44.12 39.98 41.18
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1 2 3 4 5 6 7 8 9 10 11
11.  Jharkhand” - - - - - - - - -
12.  Karnataka 49.81 50.21 49.99 44.34 45.37 4483 38.75 38.83 38.79
13. Kerala 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
14. Madhya Pradesh 43.09 45.07  43.95 42.22 42.45 4232 48.71 48.06 48.42
15.  Maharashtra 26.46 31.74  28.99 24.42 22.49 23.50 22.92 20.84 21.93
16.  Manipur 34.47 30.91 32.80 36.34 ‘ 35.56 35.97 40.60 41.87 41.22
17. Meghalaya 65.99 62.43 64.21 65.96 62.06 64.02 62.54 58.26 60.41
18.  Mizoram 68.99 64.34 66.84  66.20 63.40 64.86 63.71 61.26 62.56
19. Nagaland 41.09 4393  42.49 37.45 38.77 38.10 38.03 39.18 38.60
20. Orissa 65.56 56.64  61.95 64.83 59.49 62.63 65.04 59.09 62.59
21.  Punjab 3264 3482 33.67 31.42 34.71 32.98 29.30 30.54 29.87
22. Rajasthan 60.85 71.33 65.34 55.72 64.64 59.47 58.53 67.29 62.30
23.  Sikkim 72.48 70.02 71.22 65.95 60.30 63.17 68.12 63.54 65.85
24.  Tamil Nadu 24.62 23.24  23.96 20.84 23.45 22.11 0.00 0.00 0.00
25.  Tripura 62.05 66.42 64.15  56.83 54.82 55.88 52.21 48.69 50.55
26. Uttar Pradesh 43.71 39.18 41.94 42.99 38.53 41.25 45.35 42.35 44.18
27.  Uttarakhand* - - - - - - - -
28. West Bengal 63.70 63.55 63.63 61.16 63.88 62.45 63.01 59.54 61.37
29. Andaman and Nicobar 8.98 12.03 10.44 10.55 14.46 12.44 8.18 9.84 8.98
Islands
30. Chandigarh 17.03 9.14 13.40 41.34 40.12 40.79 38.06 35.54 36.87
31. Dadra and Nagar Haveli 44.81 60.55 51.95 30.94 51.10 40.24 34.26 55.35 43.98
32. Daman and Diu 12.91 21.29 17.09 3.15 11.87 7.34 11.80 13.90 12.77
33.  Delhi 27.71 28.53 28.12 12.54 20.22 16.34 20.67 26.39 23.49
34. Lakshadweep 2.91 31.24 16.41 5.89 9.42 7.57 0.00 0.00 0.00
35.  Puducherry 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
India 50.49 51.28 50.84 4867 48.98 48.80 46.58 45.33 46.03

*As they are newly formed States separate data is not availabl i
e but the data shown against the respective paren i
the data of the newly created States. P P ! Siates o fnclude
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Statement-il|
Drop out Rates in Primary Stages Classes (1-X))
Sl.No. States/UTs 2004-05 2005-06 2006-07
Boys Girls Total Boys Girls Total Boys Girls Total
1 2 3 4 5 6 7 8 9 10 11
1.  Andhra Pradesh 62.30 65.24 63.69 62.24 65.20 63.67 62.40 64.81 63.57
2. Arunachal Pradesh 69.59 72.30 70.79 69.01 71.78 70.25 66.97 66.84 66.91
3. Assam 75.18 74.69 74.96 76.97 76.26 76.66 78.18 77.14 77.72
4. Bihar 81.46 85.64 83.06 81.40 85.64 83.07 83.95 86.99 85.14
5. Chhattisgarh* - - - - - - 0.00 0.00 0.00
6. Goa 42.66 38.52 40.65 44 .36 41.22 42.84 42.71 36.85 39.86
7. Gujarat 58.01 61.05 59.29 58.57 62.59 60.27 56.70 58.54 57.48
8. Haryana 28.01 37.72 3248 41.21 43.77 42.37 42.50 44.26 43.34
9. Himachal Pradesh 0.00 0.00 0.00 0.00 0.00 0.00 25.37 31.04 28.17
10. Jammu and Kashmir 54.63 52.53 53.75 65.61 61.31 63.88 62.08 61.45 61.81
11.  Jharkhand* - - - - - - 0.00 0.00 0.00
12.  Karnataka 59.71 5899 59.38 61.58 60.04 60.86 54.83 53.24 54.09
13. Kerala 10.64 3.52 7.15 7.44 242 4.98 3.22 -0.69 1.30
14. Madhya Pradesh 60.48 70.31 64.70 61.33 69.91 65.01 67.36 74.58 70.51
15.  Maharashtra 52.11 56.40 54.16 49.08 53.85 51.36 45.32 49.96 47.54
16.  Manipur 46.04 39.58 43.02 44 .42 39.09 41.91 46.70 40.49 43.80
17.  Meghalaya 79.64 78.65 79.15 78.66 77.53 78.09 76.38 75.32 75.85
18.  Mizoram 69.52 64.11 66.95 75.64 71.59 73.73 75.10 70.90 73.16
19.  Nagaland 66.98 67.63 67.29 65.99 64.99 65.51 66.86 68.02 67.43
20. Orissa 66.40 61.46 64.42 67.87 60.85 65.03 69.31 61.95 66.33
21.  Punjab 43.68 44.49 44.06 45.82 46.25 46.02 43.88 49.40 46.48
22. Rajasthan 69.33 80.72 73.87 71.36 81.80 75.73 69.36 79.29 73.61
23.  Sikkim 83.34 81.15 82.30 83.79 81.37 82.63 84.75 85.17 84.97
24. Tamil Nadu 57.27 52.71 55.19 43.60 41.20 42.45 43.58 39.67 41.72
25.  Tripura 73.58 73.11 73.36 74.50 75.31 74.89 73.75 75.45 7457
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1 2 3 4 5 6 7 8 9 10 1
26.  Uttar Pradesh 40.49 48.99 43.77 39.66 48.34 43.02 42.18 52.36 46.15
27.  Uttarakhand® - - - - - - 0.00 0.00 0.00
28. West Bengal 75.92 80.34  78.03 72.82 77.68 75.12 70.98 73.55 72.15
29. Andaman and Nicobar 38.55 35.30 36.97  34.19 32.19 33.24 26.32 26.11 26.22
Islands
30. Chandigarh 17.69 15.63 16.73 17.23 16.94 17.09 57.11 51.16 54.37
31. Dadra and Nagar Haveli 64.23 70.60 67.06 53.24 66.80 59.39 66.72 74.99 70.47
32. Daman and Diu 41.62 45.36 43.43 33.03 36.86 34.87 42.42 44.27 43.33
33. Delhi 45.04. 48.84 46.92 46.37 46.15 46.26 31.39 39.30 35.31
34. Lakshadweep 19.16 18.57 18.88 23.99 18.10 2117 32.70 41.21 36.75
35.  Puducherry 18.24 15.47 16.89 17.52 9.55 13.69 13.13 5.87 9.68
India 60.41 63.88 61.92 60.10 63.56 61.62 58.62 61.47 59.87

*As they are newly formed States separate data is not available but the data shown against the respective parent States also include

the data of the newly created States.

[Trans/ation]
Telecom Services

*131. SHRI YASHBANT LAGURI: Will the Minister
of COMMUNICATIONS AND INFORMATION
TECHONOLOGY be pleased to state: '

(a) whether the telephone and mobile services
provided by Bharat Sanchar Nigam Limited (BSNL) and
Mahanagar Telephone Nigam Limited (MTNL) are
unsatisfactory as compared to those rendered by private
companies;

(b) if so, the reaction of the Government thereto;

(c) whether the reasons for the unsatisfactory
services have been identified;

(d) if so, the details thereof; and
(e) the corrective action taken thereon?

THE MINISTER OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI A. RAJA): (a) to
(e) No, Sir, The telephone and mobile services provided
by Bharat Sanchar Nigam Limited (BSNL) and
Mahanagar Telephone Nigam Limited (MTNL) are mostly

meeting with various Quality of Service (QoS) parameters
stipulated by Telecom Regulatory Authority of India
(TRAI). The QoS provided by BSNL and MTNL is
comparable to those rendered by private companies.

[English]
Slump in Industrial Growth

*132. SHRI TATHAGATA SATPATHY:

SHRIMATI SUPRIYA SULE:

Wili the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(a) whether the industrial growth has slowed down
during the last three years;

(b} if so, the details thereof;

(c) the steps taken/proposed to be taken to boost
the industrial growth during the Eleventh Five Year Plan
alongwith the proposed resource allocation;

(d) whether the frozen financial markets abroad
adversely affected big Indian companies and the domestic
credit squeeze dealt major blow to small enterprises in

the country; and
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{e) if so, the steps taken by the Government in this
regard?

THE MINISTER OF COMMERCE AND iINDUSTRY
(SHRI ANAND SHARMA): (a) and (b) The industrial
growth measured in terms of Index of Industrial Production
(P} in the last three years:

Index of Industrial Production

{(Growth in Percent)

Year Overall
2006-07 11.6
2007-08 8.5
2008-09 2.6

(c) The Eleventh Five Year Plan envisages to maintain
the dynamism shown by the industrial sector particularly
manufacturing during 10th Five Year Plan and to impart
additional impetus to generate 10% growth in the industrial
sector and an even higher growth in manufacturing. The
objective is to generate additional job opportunities to
absorb surplus labour in the rural workforce as well as to
generate employment for the new entrants. The outlay
for the Eleventh Five Year Plan for the industrial sector
is given in the enclosed Statement.

(d) and (e) As the external sources of credit to the
Indian companies with overseas operations were affected,
the demand for domestic bank credit increased.
Government/RBI responded by taking appropriate steps
to ease liquidity and facilitate credit flows to the productive
sectors in the economy. To enhance the liquidity in the
system and for reducing the cost of credit to business
and industry, RBI reduced repo, reverse repo and Cash
Reserve Ratios.

Keeping in view the impact of global recession on
MSMEs, several measures have been taken to support
the MSMEs which, /nfer alia, include: (i) extending the
loan limit under Credit Guarantee Scheme from Rs. 50
lakh to Rs. 1 crore with a guarantee cover of 50 per
cent; (ii) increasing the guarantee cover under Credit
Guarantee Scheme from 80 per cent to 85 per cent for
credit facility up to Rs. 50 lakh; (iii) an advisory to Central
Public Sector Enterprises to ensure prompt payment of
bills of MSMEs; (iv) interest subvention of 2 per cent in
pre and post-shipment export credit to small and medium
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enterprises (SME) sector; (v) refinance limit of Rs. 7000
crore to Small Industries Development Bank of India
(SIDBI) for incremental on-lending to the micro and small
enterprises (MSE) sector; (vi) grant of need based ad-
hoc working capital demand loans up to 20 per cent of
the existing fund-based limits; and (vii) reduction in interest
rates for borrowing by micro enterprises by 1 percent
and in respect of SMEs by 0.5 per cent.

In the Union Budget 2009-10 an additional refinance
facility of Rs. 4000 crore has been provided to SIDBI to
lend to MSEs by refinancing 50 percent of the incremental
lending to MSEs during the current financial year. Further,
the allocation for Market Development Assistance scheme
which provides support to exporters in developing markets
has been enhanced by 148 percent to Rs. 124 crore.

Statement
The FEleventh Plan Outlay

(Rs. Crore)

SI.No. Ministry/Department Outlay
(at Current Price)

1. Steel 45607.08
2. Fertilizer 20627.00
3. Chemicals and Petrochemicals 2256.36
4. Industrial Policy and Promotion 4183.00
5. Heavy Industry 11301.67
6. Public Enterprises 54.00
7. Textiles 14000.00
8. Consumer Affairs 1083.00
9. Company Affairs (Corporate Affairs) 211.00
10. MSME 11,500.00
11.  Food Processing 4031.00

[Trans/lation]
Ragging in Colleges/Universities

*133. SHRIMATI USHA VERMA:
SHRI M. SREENIVASULU REDDY:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:
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(a) whether cases of ragging are reported in large
numbers from various educational institutions in the
country in the recent past;

(b) if so, the details thereof and reasons therefor;

(c) whether the Government has implemented the
suggestions made by the Raghavan Committee on

ragging;
(d) if not, the reasons therefor;

(e) whether the University Grants Commission has
decided recently to issue a comprehensive notification
outlining stringent action, impose penalty against ragging
and set up anti-ragging cells in all the educational
institutions and set up a 24 hours helpline for making
complaints relating to ragging; and

(f) if so, the details thereof and the time by which
it is likely to be implemented?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT (SHRI KAPIL SIBAL): (a) and (b)
Though a large number of cases of ragging have not
been reported in the various educational institutional in
the country, even stray cases of ragging are a matter of
serious concern to the Government as well all the
stakeholders.

(c) Yes, Sir.
(d) Does not arise.

(e) and (f) Yes, Sir. The University Grants
Commission has notified on 17th June, 2009, its
regulation under the title “Regulations on Curbing the
Menace of Ragging in Higher Educational Institutions”
2009. These regulations are comprehensive and provide
for a number of punitive and prohibitive measures,
including stopping of grants by UGC and also withdrawal
of affiliation/recognition or other privileges conferred, if
any higher education institution fails to comply with any
of the provisions of regulations or fails to curb ragging
effectively. The regulations also require higher educational
institutions to take effective steps in order to sensitize
students on the dehumanizing effects of ragging and
generate awareness among all stakeholders regarding
the penal laws applicable to incidents of ragging. The
Al India Council for Technical Education (AICTE) has
also notified its anti-ragging regulation on 01.07.2009.
Other Statutory Councils responsible for maintenance of
standards of professional education are also in the
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process of finalizing respective regulations for the curbing
of the menace of ragging. A toll free anti-ragging
regulation on 01.07.2009. Other Statutory Councils
responsible for maintenance of standards of professional
education are also in the process of anti-ragging
“Helpline” has already been launched on 20th June, 2009
with Call Centre facilities in English, Hindi and several
regional languages to begin with, for helping victims of
ragging besides facilitating effective action in respect of
such incidents. This is being further strengthened by
creating a web-enabled portal for monitoring appropriate
data bases and online interactive facilities.

[English]
Delay in Launch of GSM Project

*134. SHRI T.R. BAALU: Will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY
be pleased to state:

(a) whether the launch of Global System for Mobile
Communications (GSM) Project of Bharat Sanchar Nigam
Limited (BSNL) has been delayed;

(b) if so, the reason therefore; and

(c) the steps taken/being taken by BSNL for speedy
execution of the project?

THE MINISTER OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI A. RAJA): (a) to
(c) Sir, Global System for Mobile Communications (GSM)
services are being provided by Bharat Sanchar Nigam
Limited (BSNL) since October 2002. The expansion of
network capacity is a continuous process depending upon
market conditions. At present GSM equipment is being
procured under BNSL's GSM Phase-V Project. For
additional capacity requirement after 2009, BSNL has
invited tenders under GSM Phase-VI Project, which are
under consideration.

[Transiation/
Fake Educational Institutions

*135. SHRI RADHA MOHAN SINGH:
SHRI ADHIR CHOWDHURY:

Will the Miinister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:
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(a) whether complaints have been received about
the increasing number of fake universities and
educational institutions operating in the country;

(b) if so, the number of fake universities and
educational institutional identified by the Government so
far;

(c) the details of action taken against such
institutions; and

(d) the measures taken to check further expansion
of such institutions in the country?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT (SHRI KAPIL SIBAL): (a) and (b) The
University Grants Commission (UGC) is entrusted with
the responsibilities of maintenance of standards and
coordination of higher education system. The UGC has
so far identified 22 fake ‘universities’/educational
institutions allegedly functioning in contravention of the
UGC Act.

(c) and (d) The UGC has taken legal action in
various courts against 7 of these fake ‘universities/
institutions and has issued show-cause notices in other
cases. State Governments have also initiated action
against 5 of these fake ‘universities'/institutions. Names
of such universities/institutions have also been included
in the list of the fake ‘universities'/institutions maintained
by the UGC and placed on its official website for
information to students and the general public. Wide
publicity is given by the UGC every year through print/
electronic media, cautioning students not to take
admission in such fake institutions.

Chief Ministers of States/UTs have been requested
to instruct the District level administration to take punitive
action under the Indian Penal Code against those
operating fake ‘universities’/institutions. States have also
been requested to instruct Registrars of Societies in each
State to consult the UGC whenever an application is
made for registration of societies under the title
‘University’, ‘Vishwaavidyalaya’' and ‘Vishwavidyapeeth’ or
any other regional synonym with the objective of
conferring degrees or other equivalent qualifications. A
public ‘appeal’ was issued on 17th June, 2008 by this
Ministry that students must satisfy themselves that
institutions and courses offered by them are recognized
under the relevant laws and are of quality and repute
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and that in case of any doubt, necessary clarification
may be obtained from the relevant statutory bodies, such
as the UGC, AICTE. Statutory bodies have also been
directed to launch effective campaign against such
institutions which are fake and to take appropriate penal
action under law. An ‘appeal’ has also been made to
the media to refuse to publish misleading advertisements
by such institutions even if it meant loss of advertising
revenue.

A legislative proposal to prohibit certain unfair
practices including misleading advertisements by
institutions for attracting or inducing students for taking
admission therein where such institution is not recognized
under law, is also under consideration of the Government.

[English]
Resumption of Doha Round of Talks

*136. SHRI VILAS MUTTEMVAR:
SHRIMATI BOTCHA JHANSI LAKSHMI:

Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(a) the details of measures taken by the Government
to resolve the contentious issues between India and the
developed countries including US on tariffs, farm subsidies
and market access in the Doha round of trade talks and
the outcome thereof;

(b) whether in a recent meeting of Cairns Group
held in June, 2009 in Bali, India sought resumption of
Doha round of talks to conclude Doha process through
constructive engagement;

(c) if so, the details thereof and the outcome thereof;

(d) the reaction of other developing countries on the
US stand on the levels upto which developing countries
could increase tariffs on farm products; and

(e) the response from the US Administration on the
issue?

THE MINISTER OF COMMERCE AND INDUSTRY
(SHRI ANAND SHARMA): (a) The Doha Round of trade
talks at the World Trade Organisation is still in progress.
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In the agriculture negotiations, India has been working
closely with other developing countries to ensure
substantial and effective reductions in farm subsidies and
tariffs for enhanced market access, while enabling
developing countries to protect and promote the interests
of their low income and resource poor farmers.

{b) and (c) On the occasion of the 33rd Meeting of
the Cairns Group in Bali in June 2009, to which India
was invited as a special guest, India’s commitment to a
successtful conclusion of the Doha Round was reaffirmed.
However, it was reiterated that the development dimension
of the Round had to be honoured and that further
discussions must take place on the basis of the outcome
of negotiations so far, as contained in texts brought out
in December 2008 by the Chairs of the WTO Negotiating
Groups on agricultural and industrial goods. India’s views
were well received by other participants.

(d) and (e) Under the Doha Round, bound tariffs on
farm products will only be reduced or maintained at the
present bound level. However developing countries will
have flexibilities as to the extent of reduction in tariffs.

[Translation]
Unemployed Women

*137. SHRI JAGDAMBIKA PAL:
SHR! ANTO ANTONY:

Will the Minister of LABOUR AND EMPLOYMENT
be pleased to state:

(a) Whether the number of unemployed women has
increased in the country during the last three years and
the current year;

JULY 13, 2009

fo Questions 60

(b) if so, the details thereof; State-wise and year-
wise; and

(c) the steps being taken by the Government to
improve the situation and create more employment
opportunities for women in the country?

THE MINISTER OF LABOUR AND EMPLOYMENT
(SHRI MALLIKARJUN KHARGE): (a) to (c) Reliable
estimates of employment and unempioyment are obtained
through quinquennial labour force surveys conducted by
the National Sample Survey Organisation. Last such
survey was conducted during 2004-05. As per the results
of these surveys, women unemployment in the country
on usual status basis estimated at 1.87 million in 1993-
94 went up to 2.14 million in 1999-00 and further
increased to 3.97 millicn in 2004-05, showing an annual
growth rate of 2.27 percent during 1993-94 to 1999-00
and 13.16 percent during the period 1999-00 to 2004-
05. State-wise details of unemployment rates of females
for periods 1993-94, 1999-00 and 2004-05 are given in
the enclosed Statement. In order to address the probiem
of unemployment and creation of more employment
opportunities for women in the country, Government of
India has been implementing various employment
generation programmes both for men and women. Some
of the important ones are Prime Minister’s Employment
Generation Programme (PMEGP); Swarnajayanti Gram
Swarozgar Yojana (SGSY), National Rural Employment
Guarantee Act (NREGA) and Support to Training and
Employment Programme for women (STEP). Under
NREGS, 215.6 crores person-days of employment were
created during 2008-09 and 48% of the total person-
days of employment created went in favour of women.
One of the monitorable targets for the Eleventh Plan is
to ensure that at least 33 percent of the direct and
indirect beneficiaries of all government schemes are
women and girl children.

Statement

Statewise Unemployment Rates During 1993-94, 1999-00 and 2004-05 On usual Status basis

1993-94 1999-2000 2004-05
Si.No. State/Union Rural Urban Rural Urban Rural Urban
Territory Female Female Female Female Female Female
1 2 3 4 5 6 7 8
1. Andhra Pradesh 0.1 35 05 3.7 . 04 3.8
2. Arunachal Pradesh 0.2 7.3 0.1 10.0 0.6 2.8
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1 2 3 4 5 6 7 8
3. Assam 7.7 25.6 6.6 18.9 3.1 9.1
4.  Bihar 0.6 9.2 0.5 8.1 0.2 4.1
5.  Chhattisgarh Included in Madhya Pradesh 0.3 2.4
6. Delhi - 6.2 21.0 3.9 0.0 6.4
7. Goa 12.9 154 15.9 33.3 15.7 11.8
8. Gujarat 0.3 4.4 0.1 2.0 0.2 2.9
9. Haryana 0.4 3.3 0.1 2.8 1.0 7.5
10. Himachal Pradesh 0.1 0.3 0.5 7.9 20 10.1
11,  Jammu and Kashmir 0.4 9.2 1.1 8.9 1.3 10.9
12.  Jharkhand Included in Bihar 0.1 23
13.  Karnataka 0.4 5.6 0.3 4.4 0.8 57
14. Kerala 9.7 18.7 13.0 20.2 201 33.4
15. Madhya Pradesh Q.1 3.9 0.2 1.4 0.1 1.6
16.  Maharashtra 0.3 4.7 0.7 6.6 0.3 4.1
17.  Manipur 0.7 3.2 1.5 6.2 0.7 6.3
18. Meghalaya - 3.1 0.3 6.8 05 35
19.  Mizoram 0.4 0.5 0.3 24 0.1 26
20. Nagaland - 6.4 2.0 8.7 14 7.2
21. Orissa 0.8 6.0 1.1 53 8.3 26.6
22.  Punjab 1.2 5.3 0.9 2.1 4.9 14.0
23.  Rajasthan 0.1 0.6 0.1 21 0.1 29
24.  Sikkim 1.6 6.2 1.9 10.0 1.5 4.3
25. Tamil Nadu 0.6 6.8 1.0 5.1 1.4 4.8
26. Tripura 5.8 17.4 4.4 85 32.0 56.8
27.  Uttarakhand Included in Uttar Pradesh 0.4 10.2
28. Uttar Pradesh 0.3 1.1 0.3 3.3 0.3 25
29. West Bengal 1.7 14.2 2.8 9.5 3.3 8.4
30. Adnaman and Nicobar 1.7 9.6 6.8 17.3 12.3 17.2

Islands
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1 2 3 4 5 6 7 8
31. Chandigarh 2.8 22.2 0.0 10.9 48 7.5
32. Dadra and Nagar Haveli 0.7 - 0.0 0.0 3.6 9.1
33. Daman and Diu - 13.6 0.0 8.0 0.0 3.3
34. Lakshadweep 42.8 33.3 42.9 17.9 57.1 515
35.  Puducherry - 9.9 2.6 6.4 3.2 19.5
All India 0.8 6.2 1.0 5.7 1.8 6.9
[English] ; 2 3
Setting up of World Class Universities .
4. Gandhinagar Gujarat
*138. SHRI HARIN PATHAK: .
. Pat Bihar
SHRI ARJUN CHARAN SETHI: S aina
6. Guwabhati Assam
Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state: 7. Kolkata West Bengal
(a) whether the Government has finalized the proposal 8. Bhopal Madhya Pradesh
to establish world class universities in the identified States; 9. Kochi Kerala
(b) if so, the details thereof, location-wise and State- 10. Coimbatore Tamil Nadu
wise;
11. Mysore Karnataka
(c) whether land is provided free of cost for setting 12, Pune Maharashtra

up of such universities by the States concerned;
(d) if so, the details thereof; and

(e) the time by which these universities are likely to
be made functional?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT (SHRI KAPIL SIBAL): (a) and (b) The
Government is considering a proposal to set up 14
Universities aiming for world class standards at the
following locations:-

SL.No.  Location State

1 2 3

1. Amritsar Punjab

2. Greater Noida Uttar Pradesh

3. Jaipur Rajasthan

13. Vishkhapatnam Andhra Pradesh

14, Bhubaneshwar Orissa

(c) to (e) The Government has approached State
Governments to provide land free of cost for the setting
up of above proposed universities in the above mentioned
locations. These Universities are proposed to be
established over the remaining petiod of Xlth Plan, and
the Xlith Plan.

Pendency of EPF Claims

*139. SHRI GURUDAS DASGUPTA: Will the Minister
of LABOUR AND EMPLOYMENT be pleased to state:

(a) whether a large number of cases are pending for
settlement of Employees Provident Fund (EPF) all over
the country during each of the last three years and the
current year;
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(b) if so, the details thereof, State-wise;

(c) the reasons for pendency of such large number
of cases;

(d) whether the Government has taken any special/
effective steps for speedy disposal of the said cases;
and

(e) if so, the details thereof alongwith the time by
which the said cases are likely to be cleared?

THE MINISTER OF LABOUR AND EMPLOYMENT
(SHRI MALLIKARJUN KHARGE): (a) and (b) The position
of pending claims with Employees’ Provident Fund
Organisation for the last three years is as under:

As on Number of pending claims
31.03.2007 (2006-07) 208298
31.03.2008 (2007-08) 427882
31.03.2009* (2008-09) 651151

*Provisional

The Region-wise details of pending claims for the
year 2006-07 to 2008-09 are given in the enclosed
Statement. As per provisions of the Employees’ Provident
Fund Scheme, 1952, claims received, complete in all
respects are settled within 30 days. Settlement of claims
is a continuous process. As there is a continuous inflow
of fresh claims, certain claims are pending at any given
point of time. The increasing trend in pending claims is
due to larger number of cases being processed on
account of increased job attribution, increasing
membership and growing number of pension cases.

{c) The main reasons for delay in settlement of claims
are as under:

(i) Submission of incomplete forms by the claimants.

(i) Increased inflow of claims for ‘Final Settlement’.

(d) and (e) Computerization project in Employees’
Provident Fund organization is being implemented in
collaboration with National Informatics Centre and after
compietion of the same, the time taken in settlement of
claims will come down substantially. All the pending cases
for provident Fund claims mentioned above have already
been disposed off by Employees’ Provident Fund
Organisation.
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HRegion-wise details of pending claims in Employees’
Provident Fund Organisation for the year
2006-07 to 2008-09

Region 2006-07 2007-08 2008-09
1 2 3 4

Delhi (North) 5214 2377 5973
Delhi (South) 12063 41274 66895
Haryana 6094 40593 53487
Himachal Pradesh 1083 462 5332
Chandigarh 5677 3089 2900
Ludhiana 1425 2643 7834
Uttar Pradesh 1595 2630 3608
Uttarakhand 2043 1930 3291
North Zone 35194 94998 149320
Bihar 4666 4121 547
Jalpaiguri 2658 24234 16180
Kolkata 3322 11572 12204
Jharkhand 1848 1837 2468
Orissa 2222 6557 3553
North East Region 1022 2042 1647
East Zone 15738 50363 36599
Bangalore 31501 61518 150847
Mangalore 485 1347 1059
Guntur 3574 2689 4063
Hyderabad 5952 31039 24326
Kerala 429 1933 2206
Chennai 23418 30308 40608
Coimbatore 11348 8581 22080
Madurai 2220 7386 5590
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1 2 3 4
South Zone 78927 144801 250779
Chhattisgarh 1302 - 1161 159
Goa 70 587 1109
Ahmedabad 0 0 4870
Vadodara 6326 11462 6557
Mumbai-l (Bandra) 42733 68709 83294
Mumbai-Il (Thane) 16311 42845 101387
Nagpur 2 1 386
Pune 9169 10921 16309
Madhya Pradesh 2480 919 382
Rajasthan 46 1115 0
West Zone 78439 137720 214453
Total 208298 427882" _ 651151
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Opening of Central Universities

*140. SHRI RAMSINH RATHWA:
SHRI ANURAG SINGH THAKUR:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Government proposes to set up some
new Central Universities in the various States;

(b) if so, the details thereof alongwith the names of
places identified for the purpose, State and location-wise;

(c) the number of proposals received from the State
Governments for setting up of these Universities in their

States, State-wise alongwith the status thereof;

(d) whether the State Governments have proposed
to provide adequate land for the said Universities;

(e) if so, the details thereof, State-wise;

(f) whether the Government proposes to involve some
private organizations in the task;

(9) if so, the details thereof; and

to Questions 68

(h) the time by which such proposed Universities are
likely to be become functional?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT (SHRI KAPIL SIBAL): (a) to (h) For
increasing access and improving the quality of higher
education in the country, 15 Central Universities have
already been established by the Central University Act,
2009 of which 12 are new Universities and 3 are State
Universities which have been converted to Central
Universities with the establishment of these Universities,
every State, except Goa which subsequently did not want
its State University to be converted into a Central
University, has now at least one Central University.
According to the relevant provisions of the Act, the
headquarters of these Universities shall be at such places
as may be notified by the Central Government in the
Official Gazette. The process of identifying suitable
locations for these Universities is underway in consultation
with the respective State Governments, and so far
locations in the States of Haryana, Punjab, Orissa,
Karnataka and Tamil Nadu have been identified. The
concerned State Governments are expected to provide
land, free of cost, for setting up of these Unviersities.

Provision of Central funding has already been made
in Xlth Plan approved by the National Development
Council and these Universities would accordingly be fully
funded by the Central Government, through the University
Grants Commission.

Creation of Employment Opportunities

1043. SHRI RAJAIAH SIRICILLA: Will the Minister of
LABOUR AND EMPLOYMENT be pleased to state:

(a) whether the labour manpower in the country has
increased over the years;

(b) if so, the details thereof during each of the last
three years and the current year, State-wise; and

(c) the steps being taken by the Government to
create employment opportunities in the various sectors
for such labour manpower, including SC/ST persons in
the country?

THE MINISTER OF STATE IN THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHRI HARISH RAWAT):
(a) and (b) Reliable estimates of employment and
unemployment are obtained through quinquennial labour
force surveys conducted by National Sample Survey
Organization. Last such survey was conducted during



69 Wiitten Answers

2004-05. As per two most recent guinquennial rounds of
survey on employment and unemployment, labour force
on usual status basis has increased from 406.06 million
in 1999-2000 to 469.94 million in 2004-05 registering an
average growth rate of 2.97 per cent per annum.
Statement indicating State-wise labour force participation
rates for the period 1993-94, 1999-2000 and 2004-05 is
annexed.

(c) Eleventh Five Year Plan aims at creating 58 million
job opportunities. The focus is also on productive
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employment at a faster pace than before, an target
agriculture growth at 4% per annum in order to raise the
incomes of masses of the rural population to bring about
a general improvement in their living conditions.
Government of India has also been implementing various
employment generation and poverty alleviation
programmes, some of the important ones are Swarna
Jayanti Shahari Rozgar Yojana (SJSRY); Prime Minister’s
Employment Generation Programme (PMEGP);
Swarnajayanti Gram Swarozgar Yojana (SGSY) and
National Rural Employment Guarantee Scheme.

Statement

State-wise Labour Force Participation Rates (%) during 1999-2000 and 2004-05

1999-2000

2004-05

Rural Person

Urban Person

Rural Person Urban Person

1 2 3 4 5
Andhra Pradesh 54.6 36.2 54.8 40.6
Arunachal Pradesh 37.1 27.5 46.2 32.3
Assam 36.4 36.8 40.1 36.2
Bihar 34.4 28.7 32.0 29.0
Chhattisgarh* — — 51.2 37.7
Delhi 32.4 34.3 31.7 35.1
Goa 39.5 37.9 38.5 39.8
Gujarat 50.1 35.2 51.6 38.7
Haryana 34.9 32.3 434 35.3
Himachal Pradesh 50.9 34.4 54.0 47.4
Jammu and Kashmir 447 29.6 | 42.2 34.8
Jharkhand* — — 43.3 333
Karnataka 49.1 37.8 54.6 39.7
Kerala 42.2 41.5 448 44.0
Madhya Pradesh 46.4 33.1 46.1 35.7
Maharashtra 49.0 36.7 52.7 39.9
Manipur 38.7 35.3 445 35.8
Meghalaya 48.8 31.0 52.7 38.7
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1 2 3 4 5
Mizoram 50.3 374 52.3 39.0
Nagaland 49.4 335 53.7 38.5
Orissa 43.2 33.9 47.6 38.6
Punjab 417 36.3 45.8 38.5
Rajasthan 44.8 33.2 46.3 35.9
Sikkim 39.1 40.7 453 38.3
Tamil Nadu 52.3 41.0 53.4 434
Tripura 30.7 31.3 37.3 414
Uttaranchal* — — 48.0 35.1
Uttar Pradesh 34.8 31.7 37.3 34.2
West Bengal 35.9 37.8 38.9 41.0
Andaman and Nicobar Islands 38.4 454 471 41.6
Chandigarh 63.9 36.9 39.9 35.8
Dadra and Nagar Haveli 47.5 40.9 53.3 46.6
Daman and Diu 50.9 38.7 40.3 42.8
Lakshadweep 35.6 34.3 40.8 36.3
Puducherry 443 36.8 49.5 37.3
All India 42.3 35.4 446 38.2

*These were carved later as separate states.
[Transiation/
Misuse of Funds by NGOs

1044. SHRI PRALHAD JOSHI: Will the Minister of
SOCIAL JUSTICE AND EMPOWERMENT be pleased to
state:

(a) whether the Government is aware that some
Non-Government Organisations (NGOs) are misusing the
grants provided by the Government;

(b) if so, the names of the NGOs found involved in
such irregularities and misuse of funds etc. during the
last three years and the current year, State-wise; and

{c) the action taken by the Government against such
NGOs?

THE MINISTER OF STATE IN THE MINISTRY OF
SOCIAL JUSTICE AND EMPOWERMENT (SHRI D.
NAPOLEON): (a) Yes, Sir.

(b) Following 4 Non Governmental Organisations
(NGOs) have been found misusing the grants provided
to them.

(i) Ayush foundation, Ahmedabad, Gujarat

(i) Gram Chetna Seva Samiti, Gawalior, Madhya
Pradesh.

(iii) Kishan Mahila Gramodyog Sansthan, Azamgarh,
Uttar Pradesh.

(v) Om Hari Bahudeshiya Sikshan Sanstha,
Bhandara, Maharasshtra.

(c) The above Organizations have been blacklisted,
further grants stopped/concerned State Government have
been requested to take action for recovery of grants-in-
aid to the extent of misutilisation.
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[Englishj
Facilities to Construction Labourers

1045. SHRI K.J.S.P. REDDY: Will the Minister of
LABOUR AND EMPLOYMENT be pleased to state:

(a) whether the Government proposes to formulate a
comprehensive plan to provide basic facilities such as
health and education to the family members of the
construction labourers in the country;

(b) if so, the details thereof alongwith the time by
which such plan is likely to be prepared and implemented,;

(c) whether the Government is considering to provide
scholarship to the wards of the construction labourers;

(d) if so, the details thereof;

(e) whether the Government has any proposal to
make arrangement for mobile school for family members
of the construction labouers; and

(f) if so, the details thereof alongwith the funds
allocated and utilized during each of the last three years
and the current year, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHRI HARISH RAWAT):
(a) to (d) The Government have enacted the Building
and Other Construction Workers (Regulation of
Employment and Conditions of Service) Act, 1996 and
the Building and Other Construction Workers Welfare Cess
Act, 1996 with a view to regularize the wages, working
conditions, safety and health, welfare measures etc.
exclusively for the building and other construction workers.
The responsibility for implementation of the Act lies with
the respective State Government. Under the Act, every
State Government has to frame State Rules, constitute
Advisory Committee and a State Building and Other
Construction Workers Welfare Board. The major source
of fund to the Welfare Board will be collecting of Cess
@ 1% of the cost of construction incurred by the
employer. The State Welfare Board may provide
immediate assistance to the beneficiary in case of
accident, make payment of pension to the beneficiaries
who have completed the age of 60 years, sanction loans
and advances for construction of a houses, pay such
amount in connection with premia for Group Insurance
Scheme, give financial assistance for the education of
children of the beneficiaries, meet such medical expenses
for treatment of major ailments of the beneficiary, make
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payment of maternity benefit to the female beneficiaries
etc. Some States have already framed schemes and are
implementing them. A few others are in the process of
formulating such schemes. Though the States have been
time and again urged to expedite this process, no time
frame has been fixed for this purpose as this responsibility
rests with the States under the Act.

(e) and (f) No proposal for providing mobile school
for family members of the construction labourers is under
consideration of the Government.

Involvement of Corporate Sector in
Education Sector

1046. SHRI ANANTHA VENKATARAMI REDDY: Will
the Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether the Government proposes to involve the
Corporate Sector for mobilization of resources for
Education Sector;

{(b) if so, the details thereof;

(c) whether any corporate social responsibility is fixed
on the Corporate Sector to contribute for the development
of education in the country; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) to (d) There is a mismatch
between demand and supply in the education sector. The
present National Policy is against commercialization of
education. However, the Government favours the active
support and involvement of the not-for-profit private
participation for funding and management of educational
institutions subject to reasonable surplus earned being
ploughed back into the development of institutions. The
11th Plan document as approved by the National
Development Council, also mentions the need to explore
private sector initiatives and various forms of public-private
partnerships (PPPs) in the education sector.

Allocation of Funds for Cantonments

1047. SHRI RAJENDRA AGRAWAL: Will the Minister
of DEFENCE be pleased to state:
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(a) the criteria adopted for allocation of funds to the
cantonments under plan and non-plan expenditure; and

(b) the allocations made under plan and non-plan
‘head’ to Pune, Delhi and Meerut cantonments, separately
during each of the last three years?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY):
(a) and (b) Funds are allocated to Cantonment Boards in
India under non-plan expenditure. These are in the form
of (i) Grants-in-Aid and (ii} Service Charges. The allocation
to Cantonment Boards under these Heads is as per the
demands of the Cantonment Boards and the availability
of the funds. The funds allocated to the Pune, Delhi and
Meerut Cantonment Boards during the last three years
are as under:

Name of Funds allocated
Cantonment (Rupees in Lakh)
Board

2006-07 2007-08 2008-09
Pune 344.00 338.77 338.77
Delhi 1540.32 16445.88 7258.24
Meerut 627.76 620.35 620.35

Augmentation of Towers Capacity

1048. SHRI NARAHARI MAHATO:
SHRI PRASANTA KUMAR MAJUMDAR:
SHRI NRIPENDRA NATH ROY:

Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether the Government proposes to increase
the capacity of Wireless in Local Loop (WLL) and Mobile
Towers in the country including West Bengal to improve
the quality of services;

(b) if so, the details thereof;
(c) the time by which it is likely to be completed;

(d) whether there is a long waiting list for connections
pending with the Bharat Sanchar Nigam Limited (BSNL)
including Wireless in Local Loop (WLL) connections; and

(e) if so, the manner in which the Government
proposes to clear this waiting list?
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THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHR! GURUDAS KAMAT): (a) to (c) Yes, Sir. BSNL has
planned to add 19.21 lakh lines WLL capacity including
49500 in West Bengal and 2 crore GSM mobile capacity
including 9.06 lakh lines in West Bengal during the year
2009-10.

MTNL has planned to add 200 GSM towers in Delhi
and 291 GSM and 10 WLL towers in Mumbai during
2009-10. Further MTNL has proposed to increase the
capacities of existing GSM towers by 215 BTSs in Delhi
and 150 BTSs in Mumbai during current financial year
2009-10. MTNL will also add 720 number Node ‘B’s each
in Delhi and Mumbai for 3G network at the existing 2G
BTS site.

(d) and (e) At present there is no waiting list of
mobile connection in BSNL. SIM are available on demand.
However, the waiting list as on 31.3.2009 in respect of
WLL and Fixed line are 54,958 and 2,23,238 respectively.
BSNL has planned to clear the waiting list of WLL and
Fixed line, (as on 31.3.2009) by 31.3.2010.

Setting up of District Disability
Rehabilitation Centres

1049. SHRI G.M. SIDDESHWARA: Will the Minister
of SOCIAL JUSTICE AND EMPOWERMENT be pleased
to state:

(a) the total number of District Disability Rehabilitation
Centres (DDRCs) functioning in the country at present,
State-wise;

(b) whether the Government has proposed to set up
more DDRCs in the country including Karnataka during
2009-10;

{c) if so, the details thereof, State-wise; and

(d) the total amount sanctioned and spent under the
programme during the last three years and the current
year?

THE MINISTER OF STATE IN THE MINISTRY OF
SOCIAL JUSTICE AND EMPOWERMENT (SHRI D.
NAPOLEON]): (a) There are 199 approved DDRCs in the
country, out of which 173 are operational. State-wise list
of number of DDRCs made operational is given in the
statement enclosed.
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(b) and (c) The proposal for opening additional
DDRCs is under consideration.

(d) The total amount released to DDRCs, under
various schemes, during the last three years and 2009-
10 (up to 8.07.09) is Rs. 675.57 lakhs.

Statement
SI.No. Name of the No. of DDRCs
States/UTs functioning

1 2 3
1. Bihar 14
2. Chhattisgarh 6
3. Jharkhand 5
4.  Orissa 8
5. West Bengal 5
6.  Arunachal Pradesh 3
7. Assam 8
8.  Manipur 3
9. Meghalaya 3
10.  Mizoram 3
11.  Nagaland 1
12.  Sikkim 1
13.  Tripura 3
14.  Haryana 5
15.  Himachal Pradesh 3
16. Jammu and Kashmir 4
17.  Madhya Pradesh 22
18.  Punjab 7
19.  Uttar Pradesh 13
20.  Uttarakhand 5
21.  Andhra Pradesh 3
22. Karnataka 7
23. Kerala 3
24.  Tamil Nadu 7
25.  Dadra and Nagar Haveli 1
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1 2 3
26. Daman and Diu 1
27.  Puducherry 2
28. Andaman and Nicobar Islands 1
29. Goa 1
30. Gujarat 9
31.  Maharashtra 7
32. Rajasthan 9

Total 173

[Transiation]
Unemployed Professionals

1050. SHRI OM PRAKASH YADAV: Will the Minister
of LABOUR AND EMPLOYMENT be pleased to state:

(a) Whether the number of unemployed engineers
and other professional degree/diploma holders have
increased during the recent past in the country;

(b) if so, the details thereof and the reaction of the
Government thereto;

(c) whether the Government is considering to chalk
out any proposal to provide job to unemployed engineers
and other professional degree/diploma holders; and

(d) if so, the details thereof and if not the reasons
therefor?

THE MINSITER OF STATE IN THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHRI HARISH RAWAT):
(@) and (b) The number of unemployed engineering
degree and diploma holders for the years 2003, 2005,
2006 and 2007 is as under:

(in thousand)

Year Engineering

Degree Diploma
2003 82 131
2005 112 107
2006 48 45

2007 193 132
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(c) and (d) In order to provide jobs to educated
unemployed, the 11th Plan aims at increasing private
organised sector employment ambitiously, by at least 10
million. along with the bulic sector, organised sector jobs
would then expand by over 15 million, a growth rate of
about 9% per annum.

National Secondary Education Campaign

1051. SHRI GANESH SINGH: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether the Government proposes to tormulate
a scheme to start a National Secondary Education
Campaign;

{(b) if so, the details thereof; and

(c) the time by which a final decision is likely to be
taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) to (¢) A centrally sponsored
scheme called Rashtriya Madhyamilk Shiksha Abhiyan
(RMSA) has been launched by the Government in March
2009 to universalise access to secondary education and
to improve its quality. The scheme envisages enhancing
enroliment at secondary stage by providing a secondary
school within a reasonable distance of every habitation,
improving quality of education imparted at secondary level
through making all secondary schoois conform to
prescribed norms, and removal of gender, socio-economic
and disability barriers.

Inclusion of Tarkhan Community in SC List

1052. DR. RAJAN SUSHANT: Will the Minister of
SOCIAL JUSTICE AND EMPOWERMENT be pleased to
state:

(a) whether the Government proposes to accord
Scheduled Castes (SC) status to Tarkhan community
residing in Himachal Pradesh; and

(b) if so, the details thereof and the action taken in
this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
SOCIAL JUSTICE AND EMPOWERMENT (SHRI D.
NAPOLEON): (a) and (b) The proposal of Government
of Himachal Pradesh to include Tarkhan community in
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the list of Scheduled Castes was processed in
accordance with the approved modalities. The National
Commission for Scheduled Castes did not agree to the
proposal of the State Government. Hence, the same
was rejected.

[Englistf
Use of Mobile Phones

1053. SHRI E.G. SUGAVANAM: Will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY
be pleased to state:

(a) whether the Government has issued any directions
to mobile phone operators to check the use of mobile
phones without international Mobile Equipment Identity
(IMEI); and

(b) if so, the details thereof alongwith the corrective
steps taken by the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI GURUDAS KAMAT): (a) Yes, Sir.

(b) Directions were issued to all Cellular Mobile
Telephone Service (CMTS)/Unified Access Service (UAS)
Licensees to make provision of Equipment Identification
Register (EIR) in their network so that calls without IMEI
or that with all zeroes are not processed and rejected
after 30th June 2009.

Further, Government has prohibited the import of
“Mobile Handsets” (Classified under Exim Code 8517)
without International Mobile Equipment Identity {IMEI) No.
or with all Zeroes IMEIl with immediate effect vide
Notification no 112 (RE-2008)/2004-2009, dated 16th June
2009 issued by Department of Commerce, Ministry of
Commerce and Industry.

Children in Hazardous Occupation

1054. SHRIMATI PRIYA DUTT: Will the Minister of
LABOUR AND EMPLOYMENT be pleased to state:

(a) whether the Government has conducted any
survey as per the direction of Hon'ble Supreme Court for
identification of children working in hazardous occupation;

(b) if so, the details thereof, State-wise; and

{c) the steps taken for rescue and rehabilitation of
such children?
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THE MINISTER OF STATE IN THE MINISTRY OF (c) Government is implementing the National Child
LABOUR AND EMPLOYMENT (SHRI HARISH RAWAT): Labour Project (NCLP) Scheme in 271 districts of 21
(a) Yes, Sir. States of the country. Under the scheme, children
withdrawn from work are admitted into the special schools
(b) State-wise details are given in the enclosed where they are provided with bridging education,
Statement. vocational training, nutrition, stipend, health care etc.
Siatement
Sl.No. Status up to Name of State/UT No. of child labour
Month/Year identified in hazardous
occupations
1 2 3 4
1. Dec. 08 Andaman and Nicobar LLU.T. 0
2. Jun. 07 Andhra Pradesh 7769
3 Arunachal Pradesh 35
4. Dec. 08 Assam 0
5. Jun. 07 Bihar 5088
6. Dec. 08 Chandigarh U.T. 0
7. Dec. 07 Chhattisgarh 992
8. Jun. 07 Dadra and Nagar H. UT. 0
9. Jun. 07 Daman and Diu U.T. 0
10. 2007. 08 Delhi U.T. 359
11. Jun. 06 Goa . 35
12. Jun. 07 Guijarat 1018
13. Dec. 08 Haryana 9112
14. Dec. 08 Himachal Pradesh 83
15. Jun. 07 Jammu and Kashmir 16
16. Dec. 07 Jharkhand 2924
17. Jun. 08 Karnataka 11190
18. Dec. 08 Kerala 0
19. Dec. 07 Lakshadweep U.T. 0
20. Dec. 08 Madhya Pradesh 8826
21. Jun. 07 Maharashtra 2681
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1 2 3 4
22. Jun. 06 Manipur 0
23. Dec. 08 Meghalaya 0
24. Jun. 07 Mizoram 0
25. Jun. 07 Nagaland 9435
26. Dec. 2008 Orissa 23761
27. Dec. 08 Puducherry U.T. 10
28. Jun. 07 Punjab 1467
29. Dec. 08 Rajasthan 3026
30. Dec. 08 Sikkim 0
31. Dec. 08 Tamil Nadu 9007
32. Jun. 07 Tripura 11
33. Jun. 07 Uttar Pradesh 32697
34. Dec. 08 Uttarakhand 607
35. Jun. 07 West Bengal 254
Total 130403

[Translation]

Medical Facilities for Employees of
Ordnance Factory

1055. SHRI RAKESH SINGH: Will the Minister of
DEFENCE be pleased to state:

(a) whether there are adequate arrangements for
treatment of the employees of ordanance factory at
Khamaria in Jabalpur, who get injured during the course
of testing and explosions;

(b} if so, the details thereof; and

(c) the details of treatment provided to such injured
employees in the hospital at Khamaria, year-wise?

THE MINISTER OF STATE IN MINISTRY OF
DEFENCE (SHRI M.M. PALLAM RAJU) (a) Yes, Sir.

(b) A 100-bedded hospital with a qualified surgeon,
a fully functional operation theatre and a surgical ward
with required staff are povided for treatment of the

employees. While minor cases are treated at the factory
Hospital, major cases are transferred to CGHS
recognized Hospitals/Medical College Hospital at Jabalpur
for sepcialized treatment, when required.

(c) Details of treatment given to injured employees
during the last three years are given below:

(i) During 2006-2007, 33 minor injury cases and
14 major cases were treated;

(iiy During 2007-2008, 35 minor injury cases and
15 major cases were treated; and

(iii) During 2008-2009, 38 Minor injury cases and
08 Major cases were treated.

[Englishj
Rashtriya Madhyamik Shiksha Abhiyan
1056. SHRI MOHAMMED E.T. BASHEER: Will the

Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:
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(a) whether the Government proposes to examine
the feasibility of giving State-level flexibility in the norms
of Rashtriya Madhyamik Shiksha Abhiyan (RMSA); and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) and (b) The Centrally Sponsored
Scheme “Rashtriya Madhyamik Shiksha Abhiyan” has in
built mechanism for flexibility in the norms within the
overall framework of the scheme.

[Translation]
Functioning of Old Age Homes

1057. SHRI HARISHCHANDRA CHAVAN: Will the
Minister of SOCIAL JUSTICE AND EMPOWERMENT be
pleased to state:

(a) whether the Government is providing funds to
the States for the functioning of Old Age Homes;

(b) if so, the details thereof State-wise; and

(c) the details of amount sanctioned by the
Government for functioning of such homes during the
last three years and current year, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
SOCIAL JUSTICE AND EMPOWERMENT (SHRi D.
NAPOLEON): (a) No, Sir. However, the Government has
been providing financial assistance to Non-Governmental
Organizations (NGOs) for Maintenance of Old Age Homes
under the Central Sector Scheme of Integrated
Programme for Older Persons (IPOP) on the basis of
the recommendation of the concerned State Government.

(b) and (c) The State-wise details of funds released
to NGOs are given in the enclosed Statement.

Statement

Slate-wise details of funds released to NGOs under
the Central Sector Scheme of Integrated Programme
for Older Persons from 2006-07 till date

SI.No. Name of the Amount released
State/UT (Rs. in lakhs)

1 2 3

1. Andhra Pradesh 1144.71

2. Andaman and Nicobar Island 0

3. Arunachal Pradesh 0
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1 2 3

4. Assam 206.68
5. Bihar 5.52
6. Chandigarh 0
7. Chhattisgarh 7.15
8. Daman and Diu 0
9. Dadra and Nagar Haveli 0
10.  Delhi 65.53
11.  Goa 0
12. Guijarat 1.38
13. Haryana 90.98
14.  Himachal Pradesh 5.82
15,  Jammu and Kashmir 43
16.  Jharkhand 0
17. Karnataka 523.14
18. Kerala 7.22
19.  Lakshadweep 0
20. Madhya Pradesh 19.78
21. Maharashtra 112.38
22.  Manipur 295.14
23. Meghalaya 0
24.  Mizoram 3.87
25. Nagaland 1.38
26. Orissa 773.84
27.  Puducherry 9.62
28. Punjab 40.6
29. Rajasthan 28.01
30. Sikkim 0
31. Tamil Nadu 537.98
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1 2 3
32. Tripura 36.36
33. Uttar Pradesh 190.24
34. Uttarakhand 15.14
35. West Bengal 510.5
Total 4638.58
[English]

Deep Sea Fishing Projects of MPEDA

1058. SHRI SURESH ANGADI: Will the Minister of
COMMERCE AND INDUSTRY be pleased to state:

(a) whether Marine Products Export Development
Authority (MPEDA) proposes to start a separate deep-
sea fisheries corporation and acquire boats and fish in
Exclusive Economic Zone (EEZ);

(b) if so, the details thereof;

(c) whether MPEDA proposes to set up a separate
fisheries divisions;

(d) if so, the details thereof; and

(e) the mandate of MPEDA with regard to increasing
marine exports and the extent to which it has fulfilled its
mandate?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMERCE AND INDUSTRY (SHRI JYOTIRADITYA M.
SCINDIA): (a) and (b) No, Madam.

(c) and (d) Does not arise.

(e} The mandate of MPEDA are:- developing,
regulating and undertaking measures for the conservation
and management off-shore of deep sea fisheries,
registering fishing vessels, processing plants of storage
premises, conveyances used for the transport of marine
products, fixing of standards and specifications for export
of marine products, rendering of financial and other
assistance to owners of fishing vessels, processing plants
or storage premises and convenes used for the transport
and acting as an agency for such relief and subsidy
scheme as entrusted to the authority by the Government,
carrying out inspection, including the marketing outside
India, registering exporters, collecting statistics, training in
various aspects of marine products.
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Marine product exports have grown substantially from
a mere Rs. 2.46 crore in the early fifties to Rs. 8607.94
crore equivalents to US$ 1908.63 million in 2008-09.

[Trans/ation]

Setting up of Industries in Rural and
Backward Areas

1059. SHRI BHAUSAHEB RAJARAM WAKCHAURE:
Will the Minister of COMMERCE AND INDUSTRY be
pleased to state:

(a) whether the Government proposes to promote
industries especially in rural and backward regions of
the country in public and private sectors;

(b) if so, the details thereof and if not, the reasons
therefor;

(c) the details of the proposals received by the
Union Government from State Governments in this
regard; and

(d) the action taken or proposed to be taken by
the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMERCE AND INDUSTRY (SHRI JYOTIRADITYA M.
SCINDIA): (a) to (d) After the announcement of new
Industrial Policy in 1991, decisions for investment have
been left to the commercial perception of the
entrepreneurs. The Government acts only as facilitator.
The State Governments are primarily responsible for
industrial development in their States. The Union
Government supplements their efforts through various
schemes launched by it with a view to promoting
industrialization in industrially backward areas of the
country under which financial support for improving the
quality of industrial infrastructure is extended by the
Union Government.

FDI Target

1060. SHRI BRIJBHUSHAN SHARAN SINGH:
SHRI SANJAY NIRUPAM:

Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(a) whether the Government has fixed any target
for Foreign Direct Investment (FOI) in the country;

(b) whether the said target is being achieved;

(c) if so, the details thereof during the last three
years, sector-wise, if not the reasons therefor; and
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(d) the steps taken to attract more such FDI in
infrastructure sector?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMERCE AND INDUSTRY (SHRI JYOTIRADITYA M.
SCINDIA): (a) to (c) Foreign Direct Investment (FDI) has
a potential of enhancing economic activity and
employment in the country by complementing and
supplementing domestic investment. The Government has
continuously promoted FDi by liberal and investor-friendly
policy regime, focussed investment promotion and
investor facilitation. Foreign Direct Investment (FDI equity
inflows in the country have increased from US$ 5.5 billion
in 2005-06 to US$ 27.31 billion in the year 2008-09.
The FDI equity inflows in 2007-08 were US$ 24.58 billion
and increased to US$ 27.31 billion in 2008-09, despite
the economic slowdown, showing a percentage growth
of 11% over the previous financial year. No target has
been fixed for the current financial year.

A statement giving the sector-wise Foreign Direct
Investment (FDI) equity inflows during the last three
years, including infrastructure sector, is enclosed.

(d) Government has put in place a liberal and
investor-friendly policy on FDI under which FDI up to
100% is permitted on the automatic route in most
sectors/ activities, including infrastructure and Research
and Development (R&D). The UNCTAD World Investment
Reports (WIR) 2007 & 2008, in their analysis of the
global trends and sustained growth of Foreign Direct
Investment (FD!) inflows, have reported India as the
second most attractive location for FDI for 2007-2008.
India has retained the second place in A.T. Kearney’s
2007 Foreign Direct Investment Confidence Index, a
position it has held since 2005. Government has also
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announced a slew of measures to accelerate the demand
in the economy which would enable India to continue
as an attractive investment destination. Under the
liberalized economic environment, investment decisions
of investors are based on the macro-economic policy
framework, investment climate in the state, investment
policies of the transnational corporations and other
commercial considerations.

The Government of India continues to make efforts
to increase economic cooperation with the developing
as well as developed countries through different fora
such as Joint Commissions/Joint Committees, other
bilateral channels like interaction with the delegations
visiting the country and organizing visits abroad for
discussions on issues of mutual interest and business/
investment meets between Indian and foreign
entrepreneurs to stimulate foreign investment into India.
The Department of Industrial Policy and Promotion also
participates in discussions covering industrial cooperation
organized by other Ministries and Departments of
Government of India and the Joint Business Council
meetings.

The Government of India also undertakes investment
promotion activities through organisation of Destination
India and Invest India events in various countries with
FOI potential to create awareness about the investment
climate and opportunities in India, as well as to provide
support to potential investors. The Government of India,
in partnership with various State Government and
Business Associations, is making concerted efforts to
make regulations conducive for business. In addition,
the Government has initiated to implement e-Biz Project,
a Mission Mode Project under the National e-Governance
Project, to provide online registration, filing payment
services to investors and business houses.

Statement

Statement on Financial Year-wise Sector FDI Equity inflows from April 2006 to March 2009

{Amount in million)

SI.No. Sector 2006-07 2007-08 2008-09 Cumulative Total
Apr-Mar Apr-Mar Apr-Mar
FDt FDI FDI FDI FDI FDI FDI FDI
in Rs in US$ in Rs in US$ in Rs in US$ in Rs in US$
1 2 3 4 5 6 7 8 9 10
1. Metallurigcal Industries 7,866.48 17285 46,859.75 1,17.89  41,567.11 960.85 96,293.34  2,310.59
2. Mining 295.33 6.62 17,616.63 44426  1,613.93 3422 19,525.89 485.10
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1 2 3 4 5 6 7 8 9 10

3. Power 7,132.19 157.47  38,774.62 968.00 43,818.41 984.80  89,725.22 2,110.27

4, Non-Conventional Energy 95.76 2.1 1,718 91 4315 4,044.07 85.27 5,858.73 130.53

5. Coal Production 57.71 1.30 554.40 14.08 10.70 0.22 622.81 15.60

6. Petroleum and Natuaral Gas 4,015.10 89.37 57,290.54  1,426.78 19,312.19 412,27 80617.83  1,928.42

7. Boilers and Steam 152.45 3.31 60.85 1.51 0.00 0.00 213.30 4.82
Generating Plants

8. Prime Mover (Other than 0.00 0.00 11.60 0.28 164.21 3.38 175.81 3.67
Electrical Generators

9. Electrical Equipments 3,533.97 76.85 26,500.92 639.67 17,980.00 386.85 48,014.89  1,103.37

10. Computer Software 117,853.23 2,614.43  56,233.00 1,409.64  73,285.39 1,676.54 247,376.63 5,700.61
and Hardware

1. Electronics 1.853.25 41.45 4,328.60 108.65 3,417.98 76.50 9,599.82 226.59

12. Telecommunication 21,550.77 477.74  51,026.09 1,261.46 117,268.74 2,558.39 189,4845.60 4,297.59

13. information and Broadcasting 1,989.36 4356 12,903.38 32146 34,923.70 762.32 49,816.45 1,127.34
(Including Print Media)

14. Automobile Industry 12,543.55 275.73  26,969.57 674.76  52,116.52 1,151.74  91,629.64 2,102.23

15, Air Transport (Including 2,811.1 6229  4,083.24 99.08  1,692.18 3515  8,586.52 196.52
Air Freight)

16. Sea Transport 3,260.09 72.52 524513 128.36 2,313,583 50.21  10,818.74 251.10

17. Ports 0.10 0.00 36,665.70 918.18  20,198.67 49315  56,864.47 1,411.34

18. Railway Related Components 1,183.91 25.82 491.76 12.36 774.09 18.01 2,449.76 56.19

19. Industrial Machinery 872.94 19.27 4,796.16 119.00 3,827.69 82.77 9,496.79 221.04

20.  Machine Tools 1.702.60 37.34  2,256.69 56.87 2,6064.52 4566  6,023.80 139.87

21. Agricultural Machinery 1,145.23 2519 265.44 6.72 224.31 5.57 1,634.98 37.47

22. Earth-Moving Machinery 4579 0.99 2,611.36 66.09 108.00 2.27 2,765.16 69.36

23. Miscellaneous Mechanicial 2,933.96 64.32 8,582.84 210.76 6,349.08 142.24 17,865.88 417.32
and Engineering Industries

24, Commercial, office and 1,994.76 44,88 390.75 9.83 534.85 1258  2,920.37 67.30
Household Equipments

25. Medical and Surgical Appliances 59.4.50 13.43 522.44 1317 3,520.30 75.42 4,637.24 402.02

26. Industrial Instruments 0.00 0.00 88.14 2.23 836.49 17.48 924.64 19.71

27.  Scientific 3.40 0.07 0.13 0.00 35.60 0.83 39.13 0.91
Instruments

28.  Mathenmatical,s Urvehing 0.00 0.00 50.20 1.26 0.00 0.00 50.20 1.26
and Drawing Instruments

29.  Fertilizers 228.23 5.01 79.21 1.95  1,608.60 3853  1,916.04 45.50
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30. Chemicals (other than 9,294.33 205.43 9,175.56 228.45 34,271.40 74920 52,741.29 1,183.07
Fertilizers)

31.  Photographic Raw 129.95 281  2,087.80 52.84 44.44 1.05  2,262.19 56.71
Film and Paper

32.  Dye-stuffs 0.00 0.00 222.38 5.51 56.19 1.17 278.58 6.68

33.  Drugs and pharamaceuticals 9,696.74 21484 13,264.28 33409  8,101.16 181.61  31,062.17 730.54

34. Textiles (Including 5,606.84 125.26 7,476.11 185.98 7,561.47 157.44  20,644.43 468.67
Dyed, printed

35.  Paper and pulp 230.78 508  1,237.35 3124  11,815.93 27251 13,284.06 308.83
(including paper products)

3.  Sugar 739.52 16.54 410.93 10.07 226.80 501  1,377.25 31.62

37.  Fermentation industries 1,226.55 27.58  10,759.17 270.05  6,284.23 14470 18,269.95 442.33

38.  Food processing industries 4,408.60 9824  2,74565 69.08  4,553.04 102.64 11,707.29 269.96

39.  Vegetable oils 720.10 16.22 61.16 153 1,961.22 4288  2,742.48 60.64
and vanaspati

40.  Soaps, cosmetics 266.44 6.04 394.72 10.01 1,059.45 22.03  1,720.60 38.09
and toilet preparations

41, Rubber goods 866.63 18.75 609.73 1512 4,007.06 8488  5483.42 118.75

42.  Leather, leather 376.03 8.26 297.77 7.46 155.59 3.32 829.39 19.05
goods and pickers

43.  glue and gelatin 0.00 0.00 90.04 2.28 0.00 0.00 90.04 2.28

44,  Glass 64.16 1.43 442.54 11.04 938.35 2082  1,445.05 33.29

45.  Ceramics 2,557.99 5746  4,626.16 11511 8,508.67 198.53  15,692.82 371.10

46.  Cement and gypsum 10,980.34 242.69 687.12 16.89  31,435.20 724.80 43,102.66 984.38
products

47.  Timber products 0.10 0.00 15.40 0.39 557.53 11.27 573.03 11.66

48.  Defence industries 0.00 0.00 0.00 0.00 4.50 0.10 4.50 0.10

49.  Consultancy services 5,289.24 11536  13,542.39 34091 14,629.15 31472 33,460.79 770.98

50. Services sector 211,801.61 4,693.72 265,892.72 6,615.41 285,161.02 6,137.62 762,855.34 17,446.75

51.  Hospital and 1,747.84 38.14  9,959.10 249.23  10,273.91 24122 21,980.85 528.59
diagnostic centres

52. Education 2,122.68 4729 1,770.13 4362 10,318.40 21418 1421121 305.09

53. Hotel and Tourism 8,821.37 194.83  16,938.69 421.44  20,299.60 449.83  46,059.67 1,066.11

54 Trading 5,212.09 115.42  24,878.70 621.02 2735137 631.69 57,442.16 1,368.13

55.  Retail Trading (Single brand) 0.00 0.00 78.01 1.98  1,354.68 3019 1,432.68 32.16
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56. Agriculture services 669.14 15.11 4,541.18 113.22 242.06 5.26 5,452.37 58
57.  Diamond, gold oranaments 2,830.11 61.78  2,359.56 59.15  3,884.58 83.50  9,074.25 204.44
58. Tea and coffee (Processing 283.36 6.20 749.47 18.94 1,750.04 37.08  2,728.86 62.21
and warehousing coffee
and rubber)
59.  Printing of books 2,364.88 51.19 803.26 20.09  1,622.69 36.54  4,790.83 107.81
(including litho
printing industry)
60.  Coir 1.82 0.04 0.60 0.01 0.00 0.00 242 0.06
61. Construction activities 44,244.40 985.36  69,893.48 1,74254  87,918.87 2,028.11 202,056.76 4,756.02
62.  Housing and real estate 21,211.07 467.34 8749337  2,179.13 126,212.41  2,801.17 234,916.85  5,447.64
(including cineplex, multiplex,
integrated townships and
commercial complexes etc.)
63.  Miscellaneous industries 14,416.70 319.40 25,938.30 64512 64,076.93  1,482.56 104,431.94  2447.08
Grand Total 563,902.20  12491.77  986,420.89 2457543 1230,248.80  27,330.82 2,780,571.88  64,398.02

Scheme for Development of
Mushar Community

1061. SHRI GORAKH PRASAD JAISWAL:
SHRI K.J.S.P. REDDY:

Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(a) whether the Government has formulated any
scheme for the development of Mushar Community living
in poorvanchal of Uttar Pradesh;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
SOCIAL JUSTICE AND EMPOWERMENT (SHRI D.
NAPOLEON]}: (a) No Sir.

(b) Does not arise.

{c) Schemes and programmes are formulated and
implemented by the Government to benefit all Scheduled
Castes and no separate scheme is formulated for any
particular caste.

[English]
Increase in FDI

1062. SHRI SURESH KALMADI: Will the Minister of
COMMERCE AND INDUSTRY be pleased to state:

(a) whether the Government proposes to increase
Foreign Direct Investment (FDI) share percentage in all
areas including telecom, insurance and banking sector;

(b) if so, the details thereof;

(c) whether the Government has accepted the
recommendations of Indo-US CEO Forum which
recommended to increase FDI in retail trade and in the
real estate, and introduce full capital account convertibility;
and

(d) if so, the details thereof along with the reason
therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMERCE AND INDUSTRY (SHRI JYOTIRADITYA M.
SCINDIA): (a) and (b) Government has put in place a
liberal and investor-friendly policy on FDI under which
FDI up to 100% is permitted on the automatic route in
most sectors/activities. The FDI policy is reviewed through
an |Inter-Ministerial consultation process with due
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consideration of relevant issues raised by various
stakeholders. Currently, Foreign Direct Investment (FDI)

Telecom Sector:
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in the Sectors of Telecom, Insurance and Banking, is
permitted as below:

Sl.No. Sector/activity FDI cap/equity

Entry route Other conditions

a. Basic and cellular, Unified
Access Services, National/
International Long Distance,
V-Sat, Public Mobile Radio
Trunked Services (PMRTS),
Global Mobile Personal
Communications Services
(GMPCS) and other Value
added telecom services.

74% (Including FDI, FIl, NRI,
FCCBs, ADRs, GDRs, convertible
preference shares, and
proportionate

Foreign equity in Indian promoters/
Investing (Company)

b. ISP with gateways, radio- 74%
paging, end-to-end bandwidth

c. (a) ISP without gateway, 100%

(b) infrastructure Provider
Providing dark

(c} electronic Mail and voice
mail

d.  Manufacture of telecom
Equipments

100%

Automatic up to 49%. Subject to guidelines notified in the

Press Note 3 (2007
FIPB-beyond 49%. (2007)

Automatic upto 49%. Subject to licensing and security
requirements notified by the Dept.

FIPB beyond 49%. of Telecommunications.

Subject to the condition that such
companies shall divest 26% of their
equity in favour of Indian public in
5 years, if these companies are
listed in other parts of the world.
Also subject to licensing and
security requirements, where
required.

Automatic upto 49%.
FIPB beyond 49%.
Automatic upto 49%.

FIPB beyond 49%.

Automatic Subject to sectoral requirements.

Insurance Sector: As per the extant policy, FDI up
to 26% under the automatic route is allowed in the
Insurance Sector, subject to licensing by the Insurance
Regulatory and Development Authority (IRDA).

Banking Sector: FD! up to 74% (including FDI and
Fll investment) under the automatic route, is allowed in
the Banking Private sector, subject to guidelines for setting
up Branch/Subsidiaries of foreign banks issued by RBI.

(¢) and (d) Currently, FDI policy in retail and
construction development sectors is as follows:

(i) Retail Sector: No FDI is permitted in the Retail
trading except for Single Brand product retailing
where FDI up to 51% is permitted with prior

Government approval subject to the following
conditions:

i. Products should be sold should be of a single
brand only;

ii. Products should be sold under the same
brand internationally;

iit. Single brand product retailing would cover
only products which are branded during
manufacturing.

(i) Construction Development projects, including
housing, commercial resorts,
educational institutions, recreational facilities, city
and regional level infrastructure, Townships:

premises,
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FDI up to 100% under the automatic route is allowed
for the sector subject to conditions notified vide Press
Note 2 (2005 Series), including /mnfer alia:

a. Minimum capitalization of US$ 10 million for
wholly owned subsidiaries and US$ 5 million for
joint venture. The funds would have to be
brought within six months of commencement of
business of the Company.

b. Minimum area to be developed under each
project-10 hectares in case of development of
serviced housing plots; and built-up area of
50,000 sq. mts. In case of construction
development projects; and any of the above in
case of a combination project.

c. Original investment cannot be repatriated before
a period of three years from completion of
minimum capitalization. However, the investor
may be permitted to exit earlier with prior
approval of the Government through the FIPB.

For investment by NRIs, the conditions mentioned in
Press Note 2/2005 are not applicable. For investment in
SEZs, Hotels & Hospitals, conditions mentioned in Press
Note 2(2005) are not applicable.

FDI is not allowed in Real Estate Business.

Retail is a labour intensive sector and is the second
largest employer after agriculture. Government is fully
committed to securing the legitimate interests of all
stakeholders engaged in the retail business. Government
also fully recognizes the need to ensure that small
retailers are not adversely affected by the growing
organized retail and that there is no adverse effect on
employment. There is no proposal to change the current
policy on FDI in Retail Trade.

There is also no proposal for full capital caccount
convertibility.

Funds to Promote Exports Through Indian Missions

1063. SHRI BAIJAYANT PANDA: Will the Minister of
COMMERCE AND INDUSTRY be pleased to state:
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(a) whether the Government has established a Rs. 5
crore fund to promote the country’s exports through Indian
Missions abroad to boost the exports of small industries
products; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMERCE AND INDUSTRY (SHRI JYOTIRADITYA M.
SCINDIA): (a) Challenge Fund is a special window for
the Indian Missions abroad to access funds available
under the Market Access Initiative (MAI) Scheme of the
Department of Commerce for export promotion initiatives.

(b) The details regarding the fund are available on
the department’s website at http://commerce.gov.in/trade/
Challenge-fund.pdf.

Export of Mangoes

1064. DR. M. THAMBIDURAI: Will the Minister of
COMMERCE AND INDUSTRY be pleased to state:

(a) the details regarding total quantum and value of
exports of mangoes to USA and other countries during
the last three years, year-wise and country-wise;

(b) whether mango-export has declined in the current
year;

(c) if so, the details thereof and the reasons therefor;
and

(d) the steps being taken by the Government to
increase the export of mangoes and the outcome achieved
thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMERCE AND INDUSTRY (SHRI JYOTIRADITYA M.
SCINDIA): (a) The details of export of mangoes, both in
quantity and value, to USA and other countries during
the last three years is given below:

Qty:-in MTs/Value-in Rs. Lakhs

2006-07 2007-08 2008-09 (April-08-Jan. 09)
Quantity Value Quantity Value Quantity Value
USA Nil Nil 143 196 203 293
Other countries 79061 14194 54208 12546 77934 14623
Total 79061 14194 54351 12742 78137 14916

Source: APEDA
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{b) and (c) The export data for the current year is
not available but the industry feedback reveals that export
quality mango production was relatively short during the
current season.

(d) The Government has been coordinating with the
export promotion agencies such as Agricultural and
Processed Food Products Export Development Authority
(APEDA) and Export Inspection Council (EIC) by providing
necessary technical inputs and financial assistance.
APEDA through its schemes for infrastructure Development
Scheme for Quality Development, Scheme for Market
Development and the Scheme for Research &
Development has been making efforts to gain market
access for fruits and Vegetables including mangoes. The
efforts have resulted in growth in export of mangoes to
USA.

Enhancing Technical Capability of Bidders

1065. SHRI RUDRAMADHAB RAY: Will the Minister
of SHIPPING be pleased to state:

(a) whether the Empowered Committee on
Infrastructure has recommended to enhance the minimum
threshold technical capability of bidders to twice that of
the total project cost;

{(b) if so, the details thereof and the reasons therefor;

(c) the other changes being made in the Request for
Quallification to keep only serious and stable bidders in
the fray; and

(d) the penalty likely to be imposed in case of delay
in completion of project?

THE MINISTER OF SHIPPING (SHRI G.K. VASAN):
(a) Yes, Sir.

{b) Since BOT projects require the concessionaire to
make the investment required for the project, it was
suggested that threshold be increased to twice the project
cost with a view to pre-qualify entities with greater
experience and capacity so that the prospects of project
financing and implementation are not compromised.

{c) The other changes proposed in the Model RFQ
document to keep only serious and stable bidders in the
fray are:

() In a consortium, the members in addition to
holding 26% equity in the Special Purpose
Vehicle (SPV) would hold equity share capital
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equal to at least 5% of the total project cost for
a period of 2 years after commissioning of the
project.

(i) The number of pre-qualified bidders has been
restricted to 6 which could be further increased
to 7 in case of project costing less than Rs.
500 crores or for repetitive projects.

{d) The penalty for delay in completion of the projects
is prescribed in the Concession Agreement.

[Trans/ation]
De-addiction Centres

1066. SHRI ASHOK KUMAR RAWAT:
SHRIMAT| JAYAPRADA:

Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(a) whether the Government proposes to Implement
Centrally Sponsored Schemes for de-addiction centres
at village panchayat level in the country;

(b) if so, the details thereof;

(c) the details of the said centres opened during
the last three years and the current year, State-wise;
and

(d) the funds allocated for the purpose during the
said period, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
SOCIAL JUSTICE AND EMPOWERMENT (SHRI D.
NAPOLEON): (a) and (b) No, sir. However, under the
revised Central sector Scheme for Prevention of
Alcoholism and Substance (Drug) Abuse effective from
October, 2008 Panchayati Raj institutions are also eligible
for central assistance for setting up Integrated
Rehabilitation Centres for Addicts (IRCA) and taking up
other drug de-addiction activities specified in the scheme.

(c) Details of State-wise number of De-addiction
Centres opened during last 3 years are given in the
enclosed Statement-l. No new De-addiction Centre has
been sanctioned in the current year till date.

(d) State-wise details of actual releases made to
NGOs under the Scheme for Prevention of Alcoholism
and Substance (drug) abuse during last three years from
2006-2009 and state wise National allocation under the
scheme in the current year are given in the enclosed
Statement-II.
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Statement |

Detalls of State-wise Number of De-addiction Centers
opened during last 3 years under the Scheme for
Prevention of Alcoholism and Substance
(Drugs) Abuse

SI.No. Name of the State/UT Number of
De-addiction Centres

1. Chhattisgarh 1
2. Himachal Pradesh 1
3. Karnataka 3
4, Kerala 1
5. Madhya Pradesh 7
6. Maharashtra 2
7. Orissa 1
8. Rajasthan 6
9. Tamil Nadu 3
10. Uttar Pradesh 1
11. West Bengal 2
12. Arunachal Pradesh 1
13. Assam 1
14. Meghalaya 1

Total 31

Statement Il

Details of State wise actual releases made under the
Scheme for Frevention of Alcoholism and Subslarnce
(Drugs) Abuse during 2006-2009 and State-wise
national allocation under the scheme in the
current year 2009-10

SI.No. Name of the Amount Notional
State/UT released Allocation for
(Rs. in Lakh) the year
2006-2009 (Rs. in Lakh)
2009-10
1 2 3 4
1. Andhra Pradesh 261.68 140
2. Bihar 203.60 130

lo Questions
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1 2 3 4
3. Chhattisgarh 36.80 30
4. Goa 4.42 10
5. Guijarat 91.35 50
6. Haryana 222.45 150
7. Himachal Pradesh 40.79 30
8. Jammu and Kashmir 28.57 20
9. Jharkhand 0 10
10. Karnataka 520.79 250
11.  Kerala 394.84 190
12.  Madhya Pradesh 249.82 170
13. Maharashtra 921.20 410
14, Orissa 507.21 210
15. Punjab 263.83 130
16. Rajasthan 201.61 110
17.  Tamil Nadu 389.53 230
18.  Uttar Pradesh 765.29 410
19.  Uttarakhand 74.15 40
20. West Bengal 323.60 130
21. Chandigarh 419 10
22.  Delhi 170.06 90
23.  Puducherry 0 10
24. Andaman and 0 10
Nicobar Islands
25. Lakshadweep 0 10
26. Daman and Diu 0 10
27. Dadra and Nagar 0 0
Haveli
28.  Arunachal Pradesh 14.04 22
29. Assam 141.90 70
30. Manipur 496.76 200
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1 2 3 4
31. Meghalaya 41.81 22
32. Mizoram 226.57 100
33. Nagaland 126.48 60
34. Tripura 13.22 15
35.  Sikkim 19.10 11

Grand Total 6741.63 3500
[English]

Endangered Languages

1067. SHRIMATI MANEKA GANDHI: Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether some Indian languages have been listed
as endangered by the latest UNESCO Atlas;

(b) if so, the details thereof; and

(c) the steps taken/proposed to be taken by the
Government to preserve these languages?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) and (b} The ‘UNESCO Atlas of
World’s Languages in Danger’ lists 196 languages for
India, whose degree of endangerment varies from
‘Vulnerable’ to ‘Extinct’ as follows:

Vulnerable Languages: 84
Definitely Endangered Languages: 62
Severely Endangered Languages: 06
Critically Endangered Languages: 35
Extinct Languages (since the 1950s) 09
Total 196

The list of Indian languages along with the degree
of endangerment; estimated number of speakers; accuracy
of estimate; and sources of data are available in the
UNESCO Interactive Atlas of the world’s Languages in
Danger (2009), an online database of the Intangible
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Cultural Heritage Section of UNESCO (available at http:/
/www.unesco.org/culture/en/endangeredllanguages/atlas).
The said data base is a ‘living’ database being corrected
constantly, due to user feedback, and after the screening
of specialists of UNESCO.

While the total of the estimated number of speakers
of the 196 languages listed in the Atlas amounts to
approximately 2.7 crore, not all the 196 languages have
reached the stage of ‘severely endangered’ or ‘critically
endangered'.

(c) This Ministry has reviewed the progress made in
the Preservation and Development of Minor Indian
Languages which are not covered under the VIl Schedule
of the Constitution of India with States/UTs. It was noticed
that States/UTs have taken concrete action to develop
these minor languages.

[Translation]
Minority Status to Universities

1068. DR. SHAFIQUR RAHMAN BARQ: Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether the Government has received requests
for granting minority institution status to Aligarh Muslim
University and Jamia Millia Islamia University; and

{(b) if so, the details thereof alongwith the action
taken/proposed to be taken by the Government thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) and (b) The question relating to
minority institution status of Aligarh Muslim University is
before the Hon'ble Supreme Court of India, where the
interpretation of the term “establishing” a University, as
was laid down in the “Azeez Basha” matter, is under
challenge and that orders of the Hon’ble Supreme Court
in that matter will have a bearing on the issue relating
to the demand from certain quarters for according status
of minority institution to Jamia Millia Islamia, which is
before the Hon’ble National Commission for Minority
Educational Institutions.

[English]
Telecommunication Connectivity

1069. SHRI NRIPENDRA NATH ROY: Will the
Minister of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:
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(a) whether the Government proposes to provide
Telephone/Mobile connections in all locations of the
country including Purulia, Balurghat and Cooch Behar in
the State of West Bengal;

(b) if so, the details thereof, State-wise;
() if not, the reasons therefor;

(d) the time by which all the locations of the country
including West Bengal are likely to be covered with the
Bharat Sanchar Nigam Ltd. (BSNL) facility;

(e) the total number of SIM cards provided in the
country, State-wise including Purulia, Balurghat and Cooch
Behar during the first half of the current financial year;

(f) whether the Government is contemplating to
enhance Wireless in Local Loop (WLL) facility in the
country especially in the above urban areas in West
Bengal; and

(9) if so, the time by which the said facility is likely
to be implemented?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMAT!ION TECHNOLOGY
(SHR! GURUDAS KAMAT): (a) to (c) Yes, Sir. BSNL has
the vision to provide Telephone/Mobile connections in all
locations of the country including Purulia, Balurghat and
Cooch Behar in the State of West Bengal. The provision
of mobile network being capital intensive can be done
only in phases and as such BSNL is providing services
in phased manner based on techno commercial viability

JULY 13, 2009

to Questions 108

of different areas. The coverage details are given in the
Statement.

MTNL is already providing Telephone/Mobile
connections to the customers in its service areas i.e.
Delhi and Mumbai.

(d) BSNL plans to expand the Mobile service
coverage to all the villages having population more than
1000 progressively in next three years.

(e) During the period 01.04.2009 to 30.06.2009, BSNL
has made available total 1.46 crore SIM cards to all its
telecom circles for providing mobile connections. The circle
wise details is given in the enclosed statement. During
this period, the number of SIM cards made available to
Purulia, Balurghat and Cooch Behar are 8342, 7352 &
6243 respectively.

MTNL has alsoc made available sufficient SIM cards
in its Delhi and Mumbai units. MTNL has provided 80,628
GSM connections in Delhi and 77,177 GSM connections
in Mumbai from 01.04.2009 to 30.06.2009.

(f) and (g) Yes, Sir. Wireless in Local Loop (WLL)
services are enhanced in urban areas in the country
including urban areas of West Bengal. The same is likely
to be implemented by 31.03.2010.

Adequate capacity is available in telephone (PSTN)
and mobile (CMTS) services in MTNL. MTNL is providing
telephone services on demand. Further, MTNL has already
launched 3G GSM services in both Delhi and Mumbai,
which provides additional facilities like Video text, mobile
TV, High speed data etc. to the customers.

Statement

Details of Cities/Towns,

THQ SDHQ, BHO & Vilages covered with Cellular services as on 31.05.2009

SI.No. Name of Circle Total No. Tota SDHQ Total THQ  Total BHQ Total Vilages SIM Direct WLL  Total No.
of Cites SDHQ  with THQ  with BHQ  with villages with provided  Exchange  comnec-  of SDCA
ftowns Cellular Cellular Celiular cellular  during the lings tions covered
With Services Services Services Services current (fixed with
Cellular financial Lines WLL
services year
1 2 3 4 5 6 7 8 9 10 11 12 13 14 15
1. Andaman and Nicobar 7 4 4 7 7 5 5 501 312 0 19066 6858 2
Islands**
2. Andhra Pradesh 1995 76 76 0 0 1126 1120 26613 17970 2520900 2185985 274497 243
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1 2 3 4 5 6 7 8 9 10 H 12 13 14 15
3. Assam 584 55 5 145 140 223 215 25124 17069 310000 346636 103087 46
4. Bihar" 1003 102 102 0 0 533 517 39032 18411 0 962758 243930 104
5 Chhattisgarh 116 5 56 97 97 146 142 19744 6445 240000 226098 148875 105
6. Gujarat 1514 46 46 26 226 0 0 18159 10163 50000 1897453 255586 161
7. Haryana 128 47 47 67 67 16 116 6764 3726 20000 824498 102014 54
8. Himachal Pradesh 57 51 51 7% 75 7% 7% 17495 9239 140000 3269853 90156 33
9. Jammu and Kashmir 74 18 18 73 7 13 128 6417 2128 60000 237162 100692 30
10.  Jharkhand 437 35 35 0 0 211 2m 29354 16759 390000 414850 101388 74
. Kamataka 1232 52 52 176 176 176 176 27481 14997 320000 2147325 428263 180
12, Kerala 1651 21 21 63 63 152 182 1372 1345 200000 3448613 573143 48
13.  Madhya Pradesh 346 1867 187 318 38 313 313 5217 25221 730000 1090156 520255 249
14, Maharashtra 2494 113 113 361 361 358 358 41442 18714 1755000 2950524 454142 304
15, North East-l 142 49 45 183 30 101 81 7347 688 103500 206414 62800 28
16.  North East-ll 150 120 87 0 0 170 103 7459 2930 50000 128345 49734 37
17. Orissa 716 58 58 17 171 314 309 47529 20620 200000 624022 193392 120
18.  Punjab 159 0 0 74 74143 143 12301 9840 750000 1327663 80690 55
19.  Rajasthan 1959 182 182 241 41 21 27 39753 20882 1800000 1458470 333805 253
20.  Tamil Nadu 1557 67 67 191 191 362 362 13837 7001 750000 2056777 403125 122
21, Uttarancha™ 84 48 49 78 77 9% 92 15761 7920 0 295660 71789 36
22. Uttar Pradesh (E) 2692 185 185 203 23 575 575 74161 65061 1449999 1392533 399983 155
23, Uttar Pradesh (W) 889 99 9 99 9 238 227 23781 3400 830000 990905 187277 73
24, West Bengal 412 64 59 0 0 33 3™ 37512 19950 1030000 999284 132213 A
25, Kolkatta 1 1 il 0 0 22 22 893 437 495000 1363049 36728 1
26.  Chemnai 1 7 7 pAl 2 27 27 1655 310 300002 1011867 47269 8

Total 20200 1734 1692 2869 2710 6185 6029 593601 321538 14674401 28975972 5401691 2592

42426, 123513 & 874943 SIMs are already available with Andaman and Nicobar, Bihar & Uttarakhand respectively as on 30.06.2009

Installation of Telephone Connections (a) whether any target has been fixed for installation
of Landline, Wireless in Local Loop (WLL) telephone
connections and laying of optical fibre cable in the country
during the Current Five Year Plan;

1070. SHRI N.S.v. CHITTHAN: Will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY
be pleased to state:
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(b) if so, the details of the targets achieved so far in
this regard, State-wise;

(c) whether there is any variation in the achievement
of the targets fixed; and

(d) if so, the details thereof alongwith the reasons
therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI GURUDAS KAMAT): (a) Sir, the target fixed for
instllation for landline, WLL telephone connections and
laying of Optical Fiber Cable (OFC) of BSNL & MTNL in
the country, during the current Five Year Plan, is
mentioned below:-
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SI.No. Item ) Unit Target
BSNL

1. Wireline+WLL Lakh connection 125
2. OFC RKMs 2,00,000
MTNL

1. Landline+WLL Lakh connections 14
2. OFC in Fibre KMS 6,20,000

(b) The targets achieved by BSNL and MTNL so far
is as under:-

BSNL
2007-08 2008-09 2009-10
Item Target Achievement Target Achievement Target Achievement
As per As per As per (upto

Annual Plan Annual Plan Annual Plan 31.3.2009)
Wireline + WLL 15.75 -11.65* -8.50* -13.51* -15.00* -4.02*
(in lakh connections)
OFC in RKMs 26250 43852 28500 44265 25000 2811.01

“Note: Negative figure means reduction in connections.

Details of targets achieved so far by BSNL, location wise (state-wise) is given in the enclosed Statement.

MTNL

Item 2007-08 2008-09 2009-10 Total (2007-10
Landline 17338 0 29970 -12632*
WLL 0 0 0

OFC in Fiber KMs 43057 36538 1712 81307

*Note: Negative figure means reduction in connections.

(c) and (d) Yes there is a variation in achievement
of targets fixed for BSNL and MTNL. Details of variations
has been answered in para (b) above. Reasons for

variation may be attributed to switch over of landline
customers to mobile phones and delay in supply and
commissioning of WLL equipment by M/s ITI.
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Statement

Achievernent of fixed line (wire line + WLL), GSM telephones and OFC of BSNL auring /ast two years

SiNo.  Name of circle 200708 2008-09 2009-10 (upto 31.05.09)
Fixed line GSM OFC (in  Fixed ling GSM OFC (in  Fixed line GSM OFC (in
(in nos.) RKMs) {in nos.) RKMs) {in nos.) RKMs}
1. Andaman and Nicobar Islands -2,731 9,727 0 -4,418 20,753 0 108 5,526 0
2. Andhra Pradesh -241,784 394,095 4,604 -182,110 909,327 4,469 -46,976 130,385 187
3. Assam -52,825 234,703 689 17,717 52,915 512 -3,536 27,459 0
4. Bihar 21,882 313,653 1,278 40,850 871,882 1,055 4,942 60,673 70
5. Chhattisgarh 7,752 208,707 1,208 -3,748 201,268 -2,603 -2,638 2,320 87
6. Gujarat -171,249 951,555 1,138 -126,814 321,977 2,220 -33,656 8,949 161
7. Haryana -63,585 266,138 1,242 -87,085 407,363 1,491 -25,394 144,667 %
8. Himachal Pradesh -12,055 50,795 1,026 -28,092 245,137 393 8205 70931 0
9. Jammu and Kashmir -827 23,832 551 -25,269 14,181 494 -538 6,278 0
10.  Jharkhand 17,737 48,466 333 -15,606 189,639 216 37 20,328 3
1. Kamnataka -61,828 9,006 4,800 -11,986 528,877 3,508 -22,779 144,110 80
12 Kerala 76,310 201,217 2,494 62,318 360,572 2,373 -16,931 72,683 200
13 Madhya Pradesh 42,332 401,481 1,475 30,278 424,217 3716 -19,373 -14,772 478
14, Maharashtra -301,334 943,231 2216 -410,925 435,628 3,804 -60,336 -2,707 368
15. North East-1 17,591 89,400 303 10,642 31,091 29 -495 29,750 0
16.  Norh East-2 -15,562 119,834 1,446 11,249 -456 1,891 4,362 27,829 163
7. Orissa 36,055 245,148 1,389 -95,540 403,170 1,195 -24,202 128,816 9%
8. Punjab -168,742 800,866 2,820 -84,279 880,466 1,928 -21,435 62,012 67
19.  Rajasthan 41,278 206,499 3,521 -30,723 649,305 1,985 22,227 -70,819 93
20.  Tamil Nadu -180,009 329,678 3444 251,113 678,349 4350 -33,056 192,584 180
21, Uttarakhand -11,876 131,198 991 -13,828 123,857 840 -4,602 15,304 0
22, Uttar Pradesh East 42169  1,424533 4,301 88598 1,421,879 2,888 1,173 184,205 170
23.  Uttar Pradesh West -36, 249 516,223 1,080 47,824 257,420 1,223 2,179 64,900 91
24 West Bengal -73,389 310,256 750 -86,950 426,080 599 -38,197 78,271 202
25 Kolkatta -1,955 401,121 617 13,001 507,800 325 -18,711 63,409 21
26.  Chennai 10,611 149,020 116 5,580 139,531 158 -2,374 32,613 0

Total -1,164,839 8,780,382 43832 1,350,559 10,502,156 44,265 401,806 1,485,704 2811
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Revamping of Higher Education System

1071. SHR! M. RAJA MOHAN REDDY:
DR. VINAY KUMAR PANDEY:
SHRI GANESH SINGH:
SHRI PURNMASI RAM:
SHRI NAVJOT SINGH SIDHU:
SHRI K.J.S.P. REDDY:
SHRIMAT! SUMITRA MAHAJAN:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Government has chalked out any
plan to reform/reorganize/revamp/promote the higher
education system in the country;

(b) if so, the details thereof;

(c) whether the Government has received suggestions
for setting up a regulatory body to revamp and reform
the existing education system;

(d) if so, the details thereof;
(e) the reaction of the Government thereto;

{f) the funds likely to be spent by the Government
for the purpose; and

(g) the time by which a decision is likely to be taken
in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI! D.
PURANDESWARI): (a) to (g) The Committee to Advise
on Renovation and Rejuvenation of Higher Education
constituted by the Government under the Chairmanship
of Prof. Yashpal has submitted its Report on 24th June,
2009. The recommendations of the Committee /ifer-alkia
are:

(i} Creation of an all-encompassing. National
Commission for Higher Education and Research
(NCHER]), a Constitutional body to replace the
existing regulatory bodies including the UGC,
AICTE, NCTE and DEC and to follow up the
Constitutional amendment with an appropriate
law for the Commission’s functioning;

(i) Universities are to be made responsible
regarding the academic content of all courses
and programmes of study including professional
courses.
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Curricular reform should be of priority of the
NCHER which would create a curricular
framework based on the principles of mobility
within a full range of curricular areas and
integration of skills with academic depth;

it should be mandatory for all universities to
have a rich undergraduate programme and
undergraduate students must get opportunities
to interact with the best faculty. While appointing
teachers to the universities their affiliation to a
particular college should also be specified to
emphasize the need for their exposure to
undergraduate students.

Undergraduate programs should be restructured
to enable students to have opportunities to
access all curricular areas with fair degree of
mobility. Normally, no single discipline or
specialized university should be created,

The vocational education sector is at present
outside the purview of universities and colleges,
and alienation of this sector can be overcome
by bringing it under the purview of universities
and by providing necessary accreditation to the
courses available in polytechnics, industrial
training institutions, and so on. Additionally the
barriers to entry into universities for students
going through vocational training should be
lowered to enable them to upgrade their
knowledge base at any stage of their careers;

The NCHER should also galvanize research in
the university system through the creation of a
National Research Foundation;

New governing structures should be evolved to
enable the universities to preserve their
autonomy in a transparent and accountable
manner;

Practice of according status of deemed university
be stopped forthwith till the NCHER takes a
considered view on it. It would be mandatory
for all existing deemed universities to submit to
the new accreditation norms to be framed on
the lines proposed in this report within a period
of three years failing which the status of
university should be withdrawn. However, unigque
educational initiatives which have over a period
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of time enriched higher education by their
innovations be given recognition and supported
appropriately;

Modern higher education system requires
extension facilities, sophisticated equipment and
highly specialized knowledge and competent
teachers. It would not be possible for every
university to possess the best of these
infrastructures. Hence, one of the primary tasks
of the NCHER should be to create several inter-
university centers (IUCs) in diverse fields to
create the best of these possibilities and attract
the participation of several institutions of higher
learning to avail them.

Institutions of excellence like the IITs and IIMs
should be encourages to diversify and expand
their scope to work as full-fledged universities,
while keeping intact their unique features, which
shall act as pace-setting and model governance
systems for all universities;

One of the first tasks of the NCHER should be
to identify the best 1,500 colleges across India
to upgrade them as universities, and create
clusters of other potentially good colleges to
evolve as universities.

Universities should establish live relationship with
the real world outside and develop capacities to
respond to the challenges faced by rural and
urban economies and culture;

All levels of teacher education should be brought
under the purview of higher education:;

A national testing scheme for admission to the
universities on the pattern of the GRE should
be evolved which would be open to all the
aspirants of University education, to be held
more than once a year. Students would be
permitted to send their best test score to the
university of their choice;

Quantum of Central financial support to State-
funded universities should be enhanced
substantially on an incentive pattern, keeping in
view the needs for their growth;

Expansion of the higher education system should
be evaluated and assessed continuously to excel
and to respond to the needs of different regions
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in India in order to ensure not only equity and
access but also quality and opportunity of growth
along academic vertical. The NCHER too should
be subject to external review once in five years.

(xviiiy A National Education Tribunal should be
established with powers to adjudicate on disputes
among stake-holders within institutions and
between institutions so as to reduce litigation in
courts involving universities and higher education
institutions;

(xix) A Task Force should be set up to follow up on
the implementation of the recommended Agenda
for Action within a definite time-frame.

The report is under consideration of the Government.
[Transiation]
Human Resource Development

1072. SHRI HANSRAJ G. AHIR: Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased
to state:

(a) India’s ranking in the world in respect of Human
Resource Development as on date;

(b) whether India is lagging behind comparatively
in the world in respect of human resource development
despite a higher growth rate;

(c) if so, the reasons therefor;

(d) whether any action plan has been formulated to
make . India a leading country in this field; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMAT! D.
PURANDESWARI): (a) to (e) According to UNDP Human
Development Indices: A Statistical update 2008 released
on 18th Dec. 2008, India ranked 132 amongst 179
countries in the year 2006. In value terms it shows a
progress over previous years with human development
index (HDI), value of 0.609 in 2006 as compared to
0.561 in the year 2000. All countries included in the
HDI are classified into one of three categories: high
human development index (HDI value 0.800 and above),
medium human development index (HDI value 0.500-
0.799) and low human development index (HDI value
less than 0.500). India has been positioned in medim
human development group by UNDP.
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[English]
Proposals for Setting up of SEZs

1073. SHRI SANJAY NIRUPAM:
SHRI RAYAPAT! SAMBASIVA RAO:

Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(a) the number of proposals received by the Ministry
for setting up of Special Economic Zones (SEZs) in the
country during the last three years and the current year;

(b) the number of cases where approval has been
accorded to set up SEZs in both core and non-crore
areas; and
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(c) the details regarding the amount of investment
and employment likely to be generated from these SEZ
project?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMERCE AND INDUSTRY (SHRI JYOTIRADITYA M.
SCINDIA): (a) to (c) Only those proposals which are duly
recommended by the State Governments are considered
by the Board of Approval. In addition to seven Central
Government SEZs and 12 State/Private Sector SEZs set
up prior to the enactment of SEZ Act, 2005, formal
approval has been accorded to 578 proposals out of
which 322 SEZs have been notified. A list showing sector
wise distribution of SEZs is enclosed as Statement. As
on 31st March, 2009, an investment of Rs. 1,08,903 crore
has been made in SEZs and direct employment for
3.87,439 persons has been generated in the SEZs.

Statement

Sector-wise Distribution of approved Special Economic Zones

Sectors Formal approvals in-principle approvals Notified SEZs
1 2 3 4
Aviation/Aerospace 1 2

IT/ITES/Electronic Hardware/Semi—conductor 354 10 205
Textiles/Apparel/Wool 20 13 12
Pharma/Chemicals 22 2 17
Petrochemicals & Petro 4 0 1
Mulfti-Product 23 55 12
Building product/material 1 2

Beach & mineral/metals 3 0 2
Bio-tech 32 1 14
Ceramic & glasses 1 1
Engineering 24 9 16
Multi-Services/Services 17 13 7
Metallurgical Engineering 1

Electronic prod/ind 3 4 3
Auto and related 3 5 1

Footwear/Leather
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1 2 8 4

Gems and Jewellery 11 4 4
Power/alternate energy 4 2 1
FTwz 8 8 2
Metal/Stain, Steel/Alum/Foundary 9 4 5
Food Processing 5 2 4
Non-Conventional Energy 5 3
Plasting processing 1

Handicrafts 4 1 2
Agro 5 4 2
Port-based multi-product 7 2
Airport based multiproduct 2 2 -
Writing and printing paper mills 2 - 1
Grand Total 578 146 322
[Translation] THE MINISTER OF STATE IN THE MINISTRY OF

Allocation of Spectrum

1074. SHRI JAGDISH SHARMA:
SHRI RAJIV RANJAN SINGH AL/AS
LALAN SINGH:
DR. M. THAMBIDURAI:

Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether the Government has made any
assessment about the likely impact of the proposed
increase in basic reserve price for the auction of Third
Generation (3G) Spectrum;

{(b) if so, the likely impact of this increase on the
Government, operators and telecom subscribers;

(c) whether the issues related to Second Generation
(2G) spectrum have been put on hold till the auction of
3G spectrum;

(d) if so, the reasons therefor alongwith the revenue
loss to the Union Government in this regard; and

{e) the time by which it is likely to be resolved?

COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI GURUDAS KAMAT): (a) and (b) The Government
has yet to fix the reserve price, hence question of
assessment of impact does not arise.

(¢} No, Sir.
(d) and (e) Do not arise in view of {c) above.
[English]
Export of Foodgrains

1075. SHRI ADHALRAO PATIL SHIVAJI: Will the
Minister of COMMERCE AND INDUSTRY be pleased to
state:

(a) whether the Government proposes to remove
restrictions on export of foodgrains including wheat and
rice;

(b) if so, the details thereof and the reasons therefor;
(c) whether the Government has assessed the

domestic demand and supply situation before arriving at
a final decision; and
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(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMERCE AND INDUSTRY (SHRI JYOTIRADITYA M.
SCIND!A): (a) No, Madam. There is no proposal at
present to remove restriction on export of foodgrains like
non-basmati rice.

(b) to (d) Does not arise.

Shortage of Special Clothing and
Equipments for Troops

1076. SHRI JAGDISH THAKOR: Will the Minister of
DEFENCE be pleased to state:

(a) whether there is shortage of special clothing and
equipments for troops deployed in the high altitude
regions;

(b) if so, the details thereof and the reasons therefor;
and

(c) the steps taken/proposed to be taken by the
Government to ensure adequate and timely availability of
these items for the troops?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY):
(a) to (c) The soldiers posted in High Altitude regions are
being provided special clothing and equipment as per
authorization.

Adequate reserve stock is also maintained to meet
contingencies arising out of unforeseen situations.

An Empowered Committee under the chairmanship
of Master General of Ordnance (MGO) was formed for
fast track procurement of Special Clothing and
Mountaineering Equipment in August 2007.

[Trans/ation]
Adverse Impact of Imported Chinese Goods

1077. SHRI LAL CHAND KATARIA:
SHRIMATI BOTCHA JHANSI LAKSHM!:
SHRI SURESH KALMAD!I:
SHR! PRALHAD JOSHI:
SHRI K.D. DESHMUKH:

Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:
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(a) whether the cheap Chinese imported goods are
adversely affecting the Indian industry specially small
and medium enterprises in the backdrop of global
economic recession;

(b} if so, the details thereof; and

(c) the steps proposed/being taken by the
Government to tackle the situation by imposing
safeguards such as ban on imports and anti-dumping
duty on import of Chinese goods such as auto parts,
toys, chemicals and metals and the outcome achieved
thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMERCE AND INDUSTRY (SHR! JYOTIRADITYA M.
SCINDIA): (a) to (c) India removed all Quantitative
Restrictions on imports except those necessitated, inter-
alia, on grounds of health, security, public morale and
environment in the year 2001. However, the Government
is monitoring import of certain sensitive items on monthly
basis. As per the provisional import data available with
the Government for the year 2008-09, import of these
items increased by 27.7% compared to last year. The
increase in imports of these items from China was at
34.3% during the period.

Any domestic concern arising out of imports are
addressed by appropriate action under the provisions of
the Agreement of Implementation of Article VI of the
General Agreement on Tariffs and Trade, 1994, the
Agreement on Safeguards and the Agreement on
Subsidies and Countervailing Measures of the WTO.

[Engiish]
Procurement of Combat Aircraft

1078. SHRI SUSHIL KUMAR SINGH:
DR. M. THAMBIDURAI:

Will the Minister of DEFENCE be pleased to state:

(a) the status of procurement of 126 medium multi-
role fighter aircraft for the Indian Air Force;

(b) the countries from which the aircraft are proposed
to be procured;

(c) the status of technical and flight evaluation of the
proposal; and

(d) the time schedule for induction of the aircraft in
the Air Force?
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THE MINISTER OF DEFENCE (SHRI AK. ANTONY):
(a) to (c) Response to the Request for Proposal (REP)
for procurement of 126 Medium Multi-Role Combat Aircraft
(MMRCA) for the Indian Air Force was received from six
vendors viz. M/s Boeing USA, M/s Lockheed Martin USA,
M/s EADS Germany, M/s Gripen Sweden, M/s Dassault
Aviation France and M/s Rosoboronexport Russia. These
proposals are presently at field evaluation trial stage.

(d) The aircraft is expected to be inducted into the
IAF 36 months after the contract is signed.

Effectiveness of Mid-Day Meal Scheme

1079. SHRI GANESHRAO NAGORAO
DUDHGAONKAR:
SHRI BALIRAM JADHAV:
SHRI ARJUN MUNDA:
SHRI MADHU GOUD YASKHI:
SHRI PASHUPATI NATH SINGH:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@) the number of students died or fell sick after
consuming mid-day meal in schools in the country
including Maharashtra and Jharkhand during the last three
years;

(b) whether quality testing is being regularly done for
mid-day meal scheme;

(c) if so, the details thereof:

(d) the action taken against those found responsible
for such incidents;

(e) whether the Government proposes to use bio-
metric (Finger Print System) to mark attendance to
students and teachers under mid-day meal scheme;

(f) if so, the details thereof and the reasons therefor:
and

(9) the response of the scheme regarding its
usefulness received from the public and the review made
by the Government?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
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PURANDESWARI): (a) During the last three years 2006-
07, 2007-08 & 2008-09, no confirmed case of death of
any child after consuming mid-day meal has been reported
by any State/UT. Certain cases of children falling ill after
consuming mid-day meal have come to the notice of the
Government. The number of children falling ill during the
last three years i.e. 2006-07, 2007-08 & 2008-09 is
reported to be 3273 in the whole country which includes
121 children in Maharashtra and 207 children in
Jharkhand.

{b) to (d) Though the overall responsibility to ensure
all logistic and administrative arrangements for regular
serving of wholesome, cooked mid day meal in every
eligible school, EGS/AIE centres lies with the State
Government/UT Administration, the Central Government
has been continuously urging the State Governments to

— ensure that food is cooked in a hygienic
environment

— food items are stored in dry and safe places
— adequate drinking water is made available

— cooks are properly trained in adopting hygienic
habits.

Besides, States have also been urged to involve the
parents and community members to supervise the cooking
and serving of mid-day meal. It is provided in the
guidelines that the food prepared is tasted by 2-3 adults
including atlest one teacher before it is served to children.
As and when, any complaint is brought to the notice of
the Government, the concerned State Government/UT
Administration is asked to conduct suitable enquiry and
to take appropriate action against the responsible
person(s) and initiate corrective measures to avoid
recurrence of such incidents in future.

(e) No, Sir.
(f) In view of (e) above, the question does not arise.

(g) Various evaluation reports indicate that the
Scheme has positively impacted attendance, learning
achievements and helped in fostering social and gender
equity.



127 Written Answers

Productivity and Quality of Rubber

1080. SHRI JOSE K. MANI: Will the Minister of
COMMERCE AND INDUSTRY be pleased to state:

(a) whether the Rubber Board has submitted any
proposal/project to improve the productivity and quality of
natural rubber; and

(b) if so, the details thereof and the response of the
Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMERCE AND INDUSTRY (SHRI JYOTIRADITYA M.
SCINDIA): (a) and (b) The Rubber Board had submitted
several proposals under 11th Five Year Plan for improving
productivity and quality of natural rural rubber in the
traditional and non-traditional rubber growing regions.
Government has approved six schemes with a total outlay
of Rs. 611.40 crore being implemented by Rubber Board
during the 11th Five Year Plan. The main objective
pursued in the natural rubber (NR) sector during the 11th
Pian are fostering international competitiveness in quality
of NR and cost of production, processing and marketing
with special focus on socio-economic development of
rubber growing regions, rural development and grower
empowerment mainly through group approach. The
schemes have components like research, training,
replanting, distribution of plantation inputs, setting up of
agro-management units, generation and distribution of
quality planting materials, assistance to improve processing
and quality of NR, etc., to enhance productivity and quality
of NR.

Induction of AWACS

1081. SHRI RAYAPATI SAMBASIVA RAO: Will the
Minister of DEFENCE be pleased to state:

(a) the status of induction of Phalcon Airborne
Warning and Control System (AWACS) being procured
from Israel;

(b) the extent to which the said system is likely to
strengthen India’s defence preparedness; and

(c) the efforts for its technology transfer and
indigenous production?
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THE MINISTER OF DEFENCE (SHRI A.K. ANTONY):
(a) The first Airborne Warning and Control System
(AWACS) was inducted into the Indian Air Force on 26th
May 2008. The second and third aircraft are due for
delivery in 2009 and 2010 respectively.

(b) The aircraft will enhance India’s capabilities for
surveillance and detection of airborne targets.

(c) There is no provision for transfer of technology in
the contract for supply of the three AWACS aircraft. A
project to develop an indigenous Airborne Early Warning
& Control (AEW&C) System has been undertaken by
DRDO.

Strikes and Lock-Outs

1082. SHRIMATI JAYAPRADA: Will the Minister of
LABOUR AND EMPLOYMENT be pleased to state:

(a) the number of mandays wasted due to strike,
lock-outs and lay-offs in public and private sectors during
each of the last three years and the current year, State-
wise; and

(b) the steps taken by the Government to stop such
incidents in future?

THE MINISTER OF STATE IN THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHRI HARISH RAWAT):
(a) A Statement showing the number of mandays lost
due to strike, lock-outs and lay-offs in public and private
sectors, State-wise for the period is annexed.

(b) The Industrial Disputes Act, 1947, provides a
framework for maintaining harmonious industrial relations.
The Act facilitates intervention, mediation and conciliation
by the Industrial Relations Machinery of the appropriate
Government for resolution of industrial disputes.

The conciliation officers of the Central Government
and State Governments take steps in their respective
jurisdictions, to intervene, mediate and resolve Industrial
disputes. In the event of receipt of Failure of conciliation,
the appropriate Government concerned takes a view on
referring the dispute for adjudication; In a few important
matters, the Government may also intervene at an
appropriate level to resolve the conflict.
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Statement

Number of mandays wasted due to strike, lock-outs and lay-offs in Public and Private sector
State-wise during 2006, 2007, 2008 (Jan.-Dec) & 2009 (Jan.-May)

State/Union Territory Public Sector Private Sector

2006 2007 2008(p) 2009(p) 2006 2007 2008(p)  2009(p)

1 2 3 4 5 6 7 8 9

Andhra Pradesh 179738 23164 175885 409 2230965 319850 467303 1223606
Arunachal Pradesh 0 0 0 0 0 0 0 0
Assam 42490 7145 36728 23834 57408 21562 0 0
Bihar 123688 15323 22413 0 41558 45985 111285 23154
Chhattisgarh 27011 4374 27238 558 5649 0 7280 0
Delhi 153754 10524 109840 0 0 0 0 0
Goa 0 0 0 0 0 0 0 0
Gujarat 100172 10117 3098 22365 61400 89973 32356 5537
Haryana 11150 300 0 0 407052 49636 9677 6307
Himachal Pradesh 6719 150 0 0 8740 8446 11167 0
Jammu and Kashmir 8538 200 0 0 0 0 0 0
Jharkhand 56053 0 0 0 0 0 0 0
Karnataka 159377 48455 199920 10368 126424 46193 12940 0
Kerala 174483 10104 142379 10005 846343 752991 77848 3428
Madhya Pradesh 119468 12353 58883 3398 26272 0 0 0
Maharashtra 207209 771 30638 0 241517 0 0 0
Manipur 0 0 0 0 0 0 0 0
Meghalaya 0 0 0 0 0 0 0 0
Mizoram 0] 0 0 0 0 0 0 0
Nagaland 0 0 0 0 0 0 0 0
Orissa 144948 5509 0 0 14074 4778 0 0
Punjab 21022 350 77241 0 88529 49015 50246 0
Rajasthan 60879 21004 98558 190540 1435983 965863 930508 76992

Sikkim 0 0 0 0 0 0 0 0
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1 2 3 4 5 6 7 8 9
Tamil Nadu 192835 130142 180249 0 530443 1280824 = 472569 0
Tripura 0 0 0 0 0 0 0 0
Uttar Pradesh 107559 3179 36521 0 572035 387682 782 0
Uttarakhand 33400 269 125 9576 12401 24254 13452 | 0
West Bengal 677766 29478 210761 0 11854891 23746725 13318488 0
Andaman and Nicobar 0 0 0 0 0 0 0 0
Islands
Chandigarh 105063 39 0 0 108 6162 0 0
Dadra and Nagar Haveli 0 0 0 0 0 0 0] 0
Daman and Diu 0 0 0 0 0 0 0 0
Lakshadweep 0 0 0 0 0 0 0 0
Puducherry 2419 1346 0 99563 18561792 27799939 15283208 1339024
Total 2715741 334296 1410477 199126 37123584 55599878 30799109 2678048

Source: Labour Bureau, Shimla, Ministry of Labour & Employment.

(P) Provisional
O= Nil

Note: The information in respect of years 2008 and 2009 is based on the returns/information received in the Bureau till 25th June, 2008

and 25th June, 2009, respectively.

Ban on Livestock Imports Due to Avian Influenza

1083. SHRI ADHALRAO PATIL SHIVAJI: Will the
Minister of COMMERCE AND INDUSTRY be pleased to
state:

(a) whether the Government proposes to impose a
ban on the import of livestock and livestock products
including unprocessed meat and meat products due to
the threat of Avian influenza; and

(b) if so, the details thereof alongwith the steps taken
by the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMERCE AND INDUSTRY (SHRI JYOTIRADITYA M.
SCINDIA): (a) and (b) Yes, Madam. The Central
Government imposed a ban on the import of livestock
and livestock products including unprocessed meat and
meat products due to the threat of Avian influenza, on

February 9, 2009 for a period of six months. A list of the
products which has been prohibited is given below:

(1) The import into India from all countries, the
following livestock and livestock products are
prohibited;

(i) Domestic and wild birds (excluding poultry
and captive birds)

(i) Unprocessed meat and meat products from
Avian species except poultry

(i) Semen of domestic and wild birds except
semen of poultry

(2) The import into India from the countries reporting
Avian influenza, the following livestock and
livestock products are prohibited:-

(i) Live poultry and captive birds
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(i) Day old chicks, ducks, turkey and other newly
hatched avian species

(iiiy Unprocessed meat and meat products from
avian species.

‘(iv) Hatching eggs

(v) Egg and egg products
(vi) Unprocessed feathers
(vii) Live pig

(viii) Pathological material and biological products
from birds

(ix) Products of animal origin intended for use in
feeding or for agricultural or industrial use

(x) Semen of poultry
Revision of Pension

1084. SHRI K.C. VENUGOPAL: Will the Minister of
LABOUR AND EMPLOYMENT be pleased to state:

(a) whether the Government proposes to enhance/
revise the pension amount to the retired employees
covered under the Employees’ Pension Scheme, 1995
and contributory Provident Fund Scheme;

{(b) if so, the details thereof, separately; and

(c) the time by which such pension is likely to be
enhanced/revised, separately?

THE MINISTER OF STATE IN THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHRI HARISH RAWAT):
(a) No, Sir.

(b) and (c) Do not arise.
Allotment of Excess Spectrum

1085. DR. PRASANNA KUMAR PATASANI:
SHRI VISHWA MOHAN KUMAR:

Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether some private telecom operators have
been allotted more spectrum than their entitlement;
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(b) if so, the details thereof;
(c) whether any inquiry has been held in this regard;
(d) if so, the details and outcome thereof; and

(e) the action/steps taken by the Government to check
such malpractices?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI GURUDAS KAMAT): (a) The initial spectrum has
been allotted to the GSM operators based on their request
and as per provisions of their respective Service Licence
Agreement subject to availability of spectrum. With growth
of their services, additional spectrum, beyond the initial
spectrum, has been allotted to GSM operators as per
guidelines, orders and subscriber based eligibility criteria
in force at the time of allotment of such additional
spectrum subject to its availability.

(b) to (e) Does not arise in view of (a) above.
Central Madrasa Board

1086. SHRI VARUN GANDHI: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether the Government proposes to set up a
Central Madrasa Board to govern Madrasas in the country;

(b) if so, the details thereof and the number of
Madrasas in the country-wise; and

(c) the present monitoring mechanism to oversee the
functioning of these Madrasas and the quality of education
being imparted by them?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) and (b) Yes, Sir. Subject to building
consensus among all stake-holders, there is a proposal
to set up a Central Madrasa Board. The proposal is that
the Central Madrasa Board could affiliate volunteering
Madrasas and could be given a mandate to provide
assistance to conduct examinations, award qualifications,
design curriculum and syllabi as well as develop
infrastructure in order to introduce uniformity in standards
of the non-theological aspects of Madrasa education. The
information on the number of Madrasas in various States
is not maintained centrally.
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(c) While there is no Central institutional arrangement
at present to monitor quality of education in non-
theological subjects in Madrasas, State Madrasa Boards
exist in the States of Assam, Bihar West Bengal, Madhya
Pradesh, Orissa, Rajasthan, Chhattisgarh and Uttar
Pradesh established by State legislatures, which monitor
the functioning of Madrasas under their respective
jurisdiction.

Opening of New Educational Institutions

. 1087. SHRI PRABHATSINH P. CHAUHAN: Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether the Government has received any detailed
proposal from the Government of Gujarat in the context
of opening of new educational institutes in the States;
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(b) if so, the salient features of the said proposal
and the present status thereof;

(c) whether the State administration has offered free
of cost land for the purpose;

(d) if so, the reaction of the Government thereto;
and

(e) the action taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) Yes, Sir.

(b) to (e) The details of proposals received from the
State Government of Gujarat and status of action taken
by the Central Government are as under:

SI.No. Proposal

Status

1. Establishment of 85 Model Schools and 240
Secondary and Higher Secondary Schools in the
State under the Model School and Rashtriya
Madhyamik Shiksha Abhiyan (RMSA) schemes

respectively.

2. Opening of a new Kendriya Vidyalaya under civil
sector in Gujarat at Amreli District in the year
2006

3. Proposal for establishment of 4 Model Degree
colleges

4., Proposal for establishment of 5 Polytechnics in

the district of Narmada, Tapi, Junagadh, Kheda
and Navsan have been received.

As the requisite details were not furnished, Gujarat
Government has been requested to resubmit the proposals
with the requisite information.

As the proposal was not in the prescribed format, a set
of the prescriped norms was immediately sent to
Government of Gujarat. No response from the Government
of Gujarat has been received in this regard so far.

The proposal is under consideration of the Government.

1st installment of Rs. 2 crore has been released for
Polytechnic at Narmada and for the Polytechnic at Tapi,
sanction has been issued for release of 1st instaliment
of Rs. 2 crore.

[Translation/
Private Universities

1088. SHRI PASHUPATI NATH SINGH:
SHRI RAVINDRA KUMAR PANDEY:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the University Grants Commission is
now planning to review the working of private deemed
universities to check their irregularities;

(b) if so, the details thereof;

(c) whether some private/deemed universities have
been found guilty of running education complexes going
out of their territorial limits and providing affiliation to
colleges in contravention of the rules;

(d) if so, the details thereof; and

(e) the concrete steps taken so far by the
Government to take action against such private/deemed
universities?
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THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARL): (a) and (b) According to the
University Grants Commission (UGC), the Commission
has commenced reviewing the functioning of existing
institutions ‘deemed to be universities’ via ‘on the spot
assessment’ of such institutions by its Expert Committees
consisting of academic experts in relevant disciplines
depending upon the courses being offered by the
institutions.

(c) and (d) As per information gathered from the
UGC, some of the institutions ‘deemed to be universities’
have violated the UGC guidelines and established new
departments/new institutions/off campus/study centres
without the approval of the UGC. The UGC has
accordingly sought explanation from these institutions,
which are under consideration of the Commission.

(e) The Commission has refrained all institutions
‘deemed to be universities’ from opening any new
department/institution | off campus centre/off shore
campus without the approval of the UGC/Ministry of
Human Resource Development. Further, the institutions
‘deemed to be universities’ have been informed that they
should not conduct any course under distance mode
without the specific approval of the Joint Committee of
UGC-AICTE-DEC. The Commission has also put the list
of institutions ‘deemed to be universities’ and their
approved ‘off-campuses’ on its website and have
cautioned the parents/students to be careful before taking
admission in any unauthorized off-campus or centres.

Special Category States

1089. SHRI VIRENDER KASHYAP: Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether 90 percent and 10 percent expenditure
is borne by the Central and State Governments
respectively out of the total expenditure meant for running
the central sector schemes in the special category
States;

(b) if so, the details thereof;

(c) whether there is discrimination in allocation of
funds for the central sector schemes like Sarva Shiksha
Abhiyan and Mid Day Meal in the North Eastern States
and Himachal Pradesh and other special category States;
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(d) whether some States are spending more funds
on the schemes of central sector than that of the fixed
ratio of 90:10;

(e) if so, the details thereof; and
(f) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARYI): (a) to (f) For Central Sector Schemes,
the Government of India provides 100% funding and no
State/UT share is expected. However, under the Centrally
Sponsored Schemes of Sarva Shiksha Abhiyan (SSA)
and Mid-Day Meal Scheme (MDM) States/UTs contribute
their share as per details given below:

Sarva Shiksha Abhiyan (SSA): At present, the
funding pattern for implementation of SSA programme
for North Eastern States of Assam, Arunachal Pradesh,
Manipur, Mizoram, Meghalaya, Nagaland, Sikkim and
Tripura is 90:10 /e. 90% share to be borne by Central
Government and 10% share by North Eastern States
with the Central share resourced from 10% funds
earmarked for North Eastern Region from the Central
Budget. The funding pattern prescribed for all other
States/UTs including Himachal Pradesh is 60:40 Ze. 60%
share to be borne by Central Government and 40% share
by the States/UTs including Himachal Pradesh.

Mid-Day Meal Scheme (MDM):

(a) Under Mid Day Meal Scheme Central
Government bears 100% cost of the following
components:

(i) Foodgrains: Supply of free food grains
(wheat/rice) @100 grams per child per School
Day at Primary classes (I-V) and 150 grams
per child per School day at upper primary
classes (VI-VIIl)

(i) Transportation: Actual cost of transportation
of food grains from nearest FCI godown to
the Primary School subject to the ceiling of
Rs. 125 per Quintal for 11 special category
States viz. Arunachal Pradesh, Assam,
Meghalaya, Mizoram, Manipur, Nagaland,
Tripura, Sikkim, Jammu and Kashmir,
Himachal Pradesh and Uttarakhand and Rs.
75 per quintal for all other States and UTs.
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(iliy Management, Monitoring & Evaluation (MME):
at the rate of 1.8% of total assistance on (a)
free food grains, (b) transport cost and (c)
cooking cost. Another 0.2% of the above
amount is utilized at the Central Government
level for management, monitoring and
evaluation.

{b) The Central Assistance for Cooking Cost is on
sharing basis. At Primary stage the Central
Assistance towards cooking cost per child/school
day is Rs. 1.89 for NER States provided the
States contribute minimum 20 paise and Rs.
1.58 for other StateslUTs provided the State/UT
contribute minimum 50 paise. At Upper Primary
stage the Central Assistance towards cooking
cost per child/school day is Rs. 2.42 for NER
States provided the States contribute minimum
20 paise and Rs. 2.10 for other States/UTs
provided the State/UT contribute minimum 50
paise. Some of the States/UTs are contributing
more than their mandatory share for providing
better quality of mid-day meal to children.

(c) In addition to the above, one time Central
Assistance is provided to States for construction
of Kitchen Sheds @ Rs. 60,000 per unit and
Rs. 5000 for procurement/replacement of
Kitchen Devices for each school covered under
MDM Scheme.

Effectiveness of Telecom Services

1090. SHRI PRALHAD JOSHI: Will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY
be pleased to state:

(a) whether the Government has received complaints
regarding unsatisfactory telecom services especially from
the private mobile companies in the country;

(b) if so, the details thereof;

(c} whether the Government proposes to give move
powers to the Telecom Regulatory Authority of India
(TRAI) to ensure that better mobile services are provided
to the subscribers; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI GURUDAS KAMAT): (a) Yes, Sir.
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(b) The broad categories of complaints received are
regarding Quality of Service (QoS), Billing and metering,
Refund of security deposit, Tariff, Unsolicited commercial
calls, etc. The individual complaints received in Telecom
Regulatory Authority of India (TRAIl)IDepartment of
Telecom (DOT) are forwarded to respective service
provider for appropriate action.

(c) and (d) Proposal to amend TRAI Act has been
received from TRA| seeking more powers including
imposition of penalty on the telecom operators. The
proposal is under considerdtion.

[Englishj
Price Stabilization Fund for Cardamom

1091. SHRI P.T. THOMAS: Will the Minister of
COMMERCE AND INDUSTRY be pleased to state:

(a) whether the Government proposes to constitute a
Price Stabilisation Fund in respect of cardamom;

(b) if so, the details thereof; and

(c) the time by which the proposed fund is likely to
become operational?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMERCE AND INDUSTRY (SHRI JYOTIRADITYA M.
SCINDIA): (a) to (c) There is no proposal to constitute a
price stabilization fund for cardamom.

[Translation]
Funds For Welfare of SCs

1092. SHRI ARJUN MUNDA: Will the Minister of
SOCIAL JUSTICE AND EMPOWERMENT be pleased to
state:

(a) the funds provided by the Government and other
financial bodies to Jharkhand under Centrally Sponsored
Schemes and special programmes for the welfare of
Scheduled Castes (SCs) during the last three years and
the current year;

{(b) whether the released funds have been fuily
utilized by the State; and

{c) if not, the reasons therefor?
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THE MINISTER OF STATE IN THE MINISTRY OF
SOCIAL JUSTICE AND EMPOWERMENT (SHRI D.
NAPOLEON): (a) Funds provided by this Ministry and
two of its apex Corporations to the Government of
Jharkhand and other implementing agencies for the
welfare of Scheduled Castes from 2006-07 till date is
as under:

(Rs. in Lakh)

Name of the Scheme Expenditure from

2006-07 till date

SC Girls and Boys Hostels* 674.20
Free Coaching for SC & OBC 23.70
students

Special Central Assistance to 2731.55
Scheduled Caste Sub Plan

Post Matric Scholarship to SC 35.32
students

Scheme for Implementation of 40.00
Protection of Civil Rights Act, 1995

and the Scheduled Tribes

(Prevention of Atrocities Act) 1989

Assistance to Scheduled Caste 192.16
Development Corporations

Scheme for Rehabilitation of 279.75

Manual Scavengers

Funds provided by Apex Corporations1132.00
National Scheduled Caste Finance

and Development Corporation

(NSFDC)

National Safai Karmachari Finance 146.50
and Development Corporation
(NSKFDC)

*Revised as Babu Jagjivan Ram Chhatrawas Yojana w.e.f.
1.1.2008

(b) and (c) Release of funds is ensured after receipt
of utilization certificates from State Governments/
organizations receiving funds.

Introduction of free roaming services

1093. SHRI SANJAY SINGH CHAUHAN: Will the
Minister of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:
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(a) whether the Government proposes to provide
free roaming services for mobile telephony in the States
adjoining National Capital Region (NCR);

(b) if so, the details thereof alongwith the number
of States adjoining NCR where roaming services have
been made free;

(c) whether the Government proposes to introduce
free roaming services in the entire country;

(d) if so, the time by which it is likely to be
implemented; and

(e) it not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI GURUDAS KAMAT): (a) and (b) As per the
Telecom Regulatory Authority of India (TRAI) Act of 1997,
the power to regulate tariff of telecom services in the
country is vested with TRAI TRAI, in exercise of its
powers, has notified tariff for national roaming service
vide Telecommunication Tariff (44th Amendment) Order
notified on 24th January, 2007. This order, inter-alia
prescribed a composite ceiling charges for regional/
national roaming as follows:-

(i) Rs. 1.40 per minute for outgoing local calls;
(i) Rs. 2.40 per minute for outgoing NLD calls;
(i) Rs. 1.75 per minute for incoming calls;

(iv) No rental permitted in any form.

Service providers have been given flexibility to
determine tariff for roaming service within the above
prescribed ceiling and this is applicable for States
adjoining NCR also.

(c) As stated above, service providers are free to
offer roaming services at tariffs within the prescribed
ceilings of TRAIL Therefore, Service Providers are at
liberty to offer roaming service free of charge.

(d) and (e} Do not arise in view of (c) above.
Ban on Import of Dairy Products from China

1094. SHRI RAVINDRA KUMAR PANDEY:
SHRI B. MAHTAB:

Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:
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(a) whether the Government has imposed a ban on
import of dairy products from China during the current
year;

(b) if so, the details thereof and the reasons
therefor; and

(c) the corrective steps being taken by the
Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMERCE AND INDUSTRY (SHRI JYOTIRADITYA M.
SCINDIA): (a) to (c) Keeping in view the reports of
melamine contamination in milk and milk products in
China, the Government had imposed a ban on import of
dairy products from China. Vide Notification No.111 (RE-
2008)/2004-2009 dated 16th June, 2009, the ban has
been extended for a period of six months from 24.6.2009.
Further, the Food Safety and Standards Authority of India
have advised State Food (Health) Authorities to take
special care and action to ensure that food products
containing melamine are not present in market to protect
consumer health.

Development of Technology Institutes

1095. YOGI ADITYA NATH: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether the Government has taken any decision
to develop some technology institutes in the country
including Madan Mohan Malviya Engineering College,
Gorakhpur on the lines of IITs;

(b) if so the details thereot?

(c) the number of proposals received from Uttar
Pradesh in this regard during the last three years;

(d) the number of proposals cleared so far and the
number of proposals pending for consideration; and

(e) the time by which pending proposals are likely
to be cleared?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) and (b) An Expert Committee,
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under the Chairmanship of Prof. S.K. Joshi, former
Director General, Council of Scientific and Industrial
Research (CSIR), identified seven prominent institutions
in the Country namely, Bengal Engineering College,
Howrah, Cochin University of Science & Technology,
Kochi, Andhra University College of Engineering,
Vishakhapatnam, University College of Engineering
combined with the University College of Technology, both
belonging to the Osmania University, Hyderabad, Institute
of Technology, Banaras Hindu University, Engineering and
Technology Departments of Jadavpur University and Zakir
Hussain College of Engineering & Technology, Aligarh
Muslim University, having potential for up-gradation,
roughly to the level of Indian Institutes of Technology
(IITs). Subsequently, another Expert Committee headed
by Prof. M. Ananda-krishnan, recommended first five of
the seven institutions for up-gradation into a system of
Indian Institutes of Engineering Science & Technology
(IIEST). The name of Madan Mohan Malviya Engineering
College, Gorakhpur, does not figure among these
institutions. The Ministry of Human Resource
Development have now taken a decision to convert the
Institute of Technology, Banaras Hindu University (IT-
BHU), to an lIT.

(c) to (e) The State of Uttar Pradesh has an Indian
Institute of Technology at Kanpur and an Indian Institute
of Management at Lucknow. On a request from the
Hon’ble Chief Minister of Uttar Pradesh, for establishing
one more Indian institute of Technology and Indian
Institute of Management in that State, it was informed
by this Ministry that besides the said institutes, there
are four Central Universities and an Indian Institute of
Information Technology. in Uttar Pradesh.

[English]
Indigenous Defence Production

1096. SHRI K.S. RAO: Will the Minister of DEFENCE
be pleased to state:

(a) the details of indigenous production of defence
equipment at present;

(b) the long-term perspective plans to achieve self-
sufficiency in defence production;

(c) the action taken to set up new industries and
units with higher Foreign Direct Investment (FDI) so as
to draw industrial, economic and technological advantages;
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(d) whether the Government proposes to encourage
foreign investors in defence preduction; and

(e} if so, the details thereof including the benefits to
be achieved therefrom?

THE MINISTER OF STATE IN THE MINISTRY OF
DEFENCE (SHRI M.M. PALLAM RAJU): (a) The
indigenous production of defence equipments related to
Ordnance is done by Ordnance Factories; Aircraft and
Avionics by Hindustan Aeronautics Limited; Communication
and Electronics by Bharat Electronics Limited; Heavy
Engineering by BEML Limited; Missiles by Bharat
Dynamics Limited; Alloys and Special Metals by Mishra
Dhatu Nigam Limited; Warship Building by Mazagon Dock
Limited, Goa Shipyard Limited and Garden Reach
Shipbuilders & Engineers Limited; and also with private
sector private sector participation.

(b) Ministry of Defence is constantly working towards
self sufficiency in Defence Production through Research
& Development, modernization, transfer of technology and
private sector participation.

(c) to (e) The defence industry sector has been
opened up for FDI with a sectoral cap of 26% of equity
since 2001. As a result there are some joint ventures in
public & private sector.

Government’s endeavour is to reduce dependence
on import of defence equipment to the extent possible
for defence preparedness by encouraging indigenization
and join ventures in defence sector.

Higher Educations for SC Women/Girls

1097. SHRI PURNMASI RAM: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) the details of schemes formulated and executed
for imparting higher education to Schedule Castes women/
girls;

(b) the number of Schedule Castes women/girls
benefited from those schemes; and

(c) the number of such women/girls who became
self-reliant?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) to (c) All schemes of the University
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Grants Commission (UGC) for imparting quality higher
education aim at enhancing access of the Scheduled
Castes (SCs) including women belonging to that section
of the population. As per the information available in the
Selected Educational Statistics (2006-07) of Ministry of
Human Resource Development, the Gross Enrolment Ratio
(GER) during 2006-07 in higher education of SC women
was 6.96%. While no information is Centrally maintained
in respect of number of women/girls who become self-
reliant, access to higher education is expected to empower
women/girls.

Guidelines for Spectrum Allocation

1098. SHRI NAMA NAGESWARA RAO: Will the
Minister of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) whether the Government has noticed any lacunae
in the guidelines notified for spectrum allocation to the
telecom operators;

(b) if so, whether it has been rectified;
(c) if so, the details thereof;
(d) if not, the reasons therefor;

(e) whether due to the said deficiencies in the
guidelines any of telecom operators have been benefited;

(f) if so, the details thereof; and

(9) the steps taken/being taken by the Government
to recover the benefits accrued to private telecom
operators?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI GURUDAS KAMAT): (a) The initial spectrum has
been allotted to the GSM operators based on their request
and as per provisions of their respective Service Licence
Agreement subject to availability of spectrum. With growth
of their services, additional spectrum, beyond the initial
spectrum, has been allotted to GSM operators as per
guidelines, orders and subscriber based eligibility criteria
in force at the time of allotment of such additional
spectrum subject to its availability. There is no lacunae in
the guidelines notified from time to time for spectrum
aliocation to the telecom operators.

(b) to (g) Does not arise in view of (a) above.
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[Translation]
Demand and Availablity of Gold

1099. SHRI JAl PRAKASH AGARWAL: Will the
Minister of COMMERCE AND INDUSTRY be pleased to
state:

(a) the estimated demand and availability of gold in
the country at present;

(b} the details of the import of gold during the last
three years and the current year, State-wise and year-
wise;

(c) the main reasons for fluctuations in gold prices
in the country in recent past;and

(d) the steps being taken by the Government to
control the prices of gold in the country?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMERCE AND INDUSTRY (SHRI JYOTIRADITYA M.
SCINDIA): (a) There is no firm statistics on estimated
demand and availability of gold in the country. However,
rough estimates place gold demand in the country at
700-800 tonnes per annum.

(b) Statewise data on import of gold is not
maintained. Import of gold during the period 2005-06,
2006-07, 2007-08 and 2008-09 (upto the period January
2009) are as under:

(Rs. in lakh)
Sl.No. Year Import Value
1. 2005-06 4795049.08
1. 2006-07 6543949.85
2. 2007-08 6733041.82
3. 2008-09(upto January 2009) 7600047.14

(Source: DGCI&S)

(c) and (d) Internationally, various factors such as
demand ans supply, investor investor Interest, interest
rates, movement in the exchange rate of US Dollar vis-
a-vis other international currencies, etc. affect the gold
price. The same holds good in India too. The movement
in domestic price of gold in India in the recent period is
broadly in tandem with similar movement in international
markets.
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Industry Status to Retail Market

1100. DR. MURLI MANOHAR JOSHI:
SHRI ANANT KUMAR HEGDE:

Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(a) whether industrial organizations have urged the
Government to accord the status of industry to the
organised retail market;

(b) if so, the details thereof; and
(c) the action taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMERCE AND INDUSTRY (SHRI JYOTIRADITYA M.
SCINDIA): (a) to (c) Department of Industrial Policy and
Promotion administers the Industries (Development and
Regulation) Act, 1951. The Act covers 37 broad
categories of Industries in the Manufacturing sector in
its First Schedule. This Department has not received
any representation from industrial organization for grant
of status of industry to the organized retail market.

[English]
Trade on the Line of Control

1101. SK. SAIDUL HAQUE: Will the Minister of
COMMERCE AND INDUSTRY be pleased to state:

(a) the details of items traded between the cross—
Line of Control during the last three years, year-wise and
item-wise;

(b) whether there is lack of proper checking on the
trade between Line of Control (LOC);

(c) if so, the details thereof and the corrective steps
being taken in this regard;

(d) whether trade of non-State items have been
increasing between the countries; and

(e) if so, the details thereof and the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMERCE AND INDUSTRY (SHRI JYOTIRADITYA M.
SCINDIA): (a) to (e} LOC trade between Salamabad on
the Indian side and Chakoti on the Pakistani side on
Srinagar-Muzzafarabad Highway; and between Chakkanda-
bagh on Indian side and Rawalkote on the Pakistan side
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commenced as a confidence building measures (CBM)
with effect from 21.10.2008. Both sides can trade 21
items as indicated in the list enclosed as Statement. The
objective behind allowing this trade is to facilitate
movement of goods traditionally exchanged between the
two sides, to maintain people to people contact and to
allow access to nearby markets for local produce. It has
been reported that quantities of items traded between
two sides have increased in the month of March 2009
over the figures reported for October, 2008. Steps have
been initiated to improve facilitation mechanism on entry/
exit points so that only trade of products in the agreed
lists is allowed.

Statement

SI.No. list of items for
export from the

list of exports from
Pakistan side

indian side

1 2 3

1. carpets Rice

2. rugs Jahnamaz and Tusbies

3. wall hangings Precious Stones

4. shawls and stoles Gabbas

5. namdas Namdas

6. gabbas Peshawari leather
chappals

7. embroidered items Meidicinal herbs

including crewel

8. furniture including Maize and maize
walnut furniture products

9. wooden handicrafts Fresh fruits and
vegetables

10.  fresh fruits and vegetables Dry fruits including
walnuts

11. dry fruits including walnuts Honey
12.  saffron Moongi
13.  fruit bearing plants Imli

14.  Dhania’Moongi/Imli and
Black Mushrooms

Black Mushroom

15.  Kashmiri spices Furniture including

walinut furniture
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16. Rajmah Wooden handicrafts

17.  honey Carpets and rugs

18. Peper mache products Wall hangings

19. spring rubberized coir/ Embroidered items
foam mattresses/cushion/

Pillows and quilts

20. medicinal herbs Foam mattresses,
cushions and pillows

21. aromatic plants Shawls and stoles

Women Labourers in Construction Industry

1102. SHRI BADRUDDIN AJMAL: Will the Minister
of LABOUR AND EMPLOYMENT be pleased to state:

(a) whether the Government has received a proposal
from Government of Assam for Grant-in-Aid to Non-
Governmental Organisations to launch a programme on
Women labourers in the construction industry;

(b) it so, the details thereof alongwith the status of
the proposal; and

(c) the steps taken/likely to be taken by the Union
Government to overcome such inordinate delay in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHRI HARISH RAWAT):
(a) to (c) Yes, Sir. The Government of Assam had
forwarded a proposal from a Non-Governmental
Organisation for financial assistance to organize women
labourers of construction industry in Assam under the
Women Labour Scheme. The proposal seeks to provide
social security, welfare Boards, insurance scheme,
education programme etc. The grant-in-aid scheme for
women labour is for organizing awareness generation
campaigns, seminars/workshops and educating them about
their rights and duties. Since the proposal does not
conform to the scheme parameters, it has not been
approved. Proposals found eligible for grant are processed
as per the prescribed procedure and care is taken to
avoid delays.

Suicide and Fratricide Cases in Armed Forces

1103. SHRI B. MAHTAB: Will the Minister of
DEFENCE be pleased to state:
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(a) the number of suicide and fratricide cases in the
armed forces during the last three years and the current
year;

(b) whether the Government has taken concrete steps
to check the rise of such cases; and
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(c) if so, the details thereof?

THE MINISTER OF DEFENCE (SHR! A.K. ANTONY):
(@) to (c) The figures of suicide and fratricide cases in
the armed forces during the last three years and the
latest available in current year are given below:-

2006 2007 2008 2009
Suicide Fratricide Suicide Fratricide Suicide Fratricide Suicide Fratricide
Army 129 13 118 07 124 03 41 01
Air Force 24 00 21 00 25 01 06 00
Navy 01 00 03 00 02 00 01 00
Total 154 13 142 a7 151 04 48 01

Proactive approach through better man management
techniques is being adopted at different levels. Measures
such as identification of high risk category, increased inter
personnel relationship and communication between Officers
and Jawans, lectures/workshops on stress management,
counselling by professionals, establishment of heipline,
redressal of grievances and increased focus on welfare
activities are taken to prevent such incidents.

Development of Skills

1104. SHRI NAVEEN JINDAL: Will the Minister of
LABOUR AND EMPLOYMENT be pleased to state:

(a) the number of unskilled, semi-skilled and skilled
workforce in the country at present, State-wise;

(b) whether the Government proposes to make
arrangements for development of skills for unskilled
workforce to make them more employable in the country
and abroad; and

(c) if so, the details thereof along with the sectors
identified for their employment?

-~ THE MINISTER OF STATE IN THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHRI HARISH RAWAT):
(a) Reliable estimates of employment and unemployment
are obtained through quinquennial labour force surveys
conducted by National Sample Survey Organization. Last
such survey was conducted during 2004-05. In the latest

survey of National Sample Survey Organization,
information was collected about the skill profile of the
youth only (15-29 years) as to whether they had or were
undergoing any formal or non-formal training. Estimated
number of persons in the age-group of 15-29 who
received/were receiving vocational training during 2004-
05 and profile of labour force as per principal activity
status is given in the enclosed Statement |.

(b) Yes. For development of skills for unskilled
workforce, the Central Government launched a Scheme
under the name “Skill Development Initiative based on
Modular Employable Skills” in the country in addition to
imparting training through the network of Industrial Training
Institutes/Centres in the country.

{c) Skill Development Initiative (SDI) scheme has been
operationalized from May 2007 in informal sector to
improve their employability. Testing/assessment of the
competencies are being done by the independent
assessing bodies empanelled by DGE&T. Training under
the SD! scheme is envisaged to be provided by various
Vocational Training Providers (VTPs). 4143 VTPs have
been registered across the country and 1,91,355 persons
have been trained/tested so far. 446 demand driven short
term course modules in 40 sectors (statement II)
have been developed in close consultation with
industry. Successful persons are awarded certificates
issued by NCVT which is nationally and internationally
recognized.
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Statement |

Table-1: Estimated number of persons in the age-group of 15-29 who were recelving/received
vocational training during 2004-05 (in thousands)

Population segment Estimated number of persons (age-group of 15-29)
Formal Training Non-formal Training Grand Total
Receiving Received Total Hereditary Others Total

Rural Male 1016 1524 2540 5894 3760 9653 12194
Rural Female 489 1272 1761 3130 2934 6064 7825
Rural Total 1505 2796 4301 9023 6694 15717 20018
Urban Male 1634 2575 4209 1535 3020 4555 8764
Urban Female 798 1890 2688 714 1344 2058 4746
Urban Total 2432 4465 6897 2249 4364 6613 13510
Male 2650 4099 6749 7428 6780 14208 20957
Female 1287 3162 4449 3844 4278 8122 12571
Person 3937 7260 11198 11272 11058 22331 33528

Table-2: Estimated number of persons who received formal vocational training by
principal activity siatus during 2004-05 (in thousands)

Employed Unemployed Not in Labour Force Total
Rural Male 1013 274 227 1515
Rural Female 422 263 541 1225
Rural Total 1407 536 743 2685
Urban Male 1619 405 534 2558
Urban Female 534 259 1105 1897
Urban Total 2158 667 1623 4448
Rural + Urban Male 2456 666 705 3827
Rural + Urban Female 887 516 1531 2934
Person 3412 1180 2297 6888

Statement Il 3. Banking and Accounting

List of Sectors developed under Skill Development 4. Beauty Culture, Hair Dressing

Initiative (SDJ) Scheme 5. Carpet

1. Garment Making 6. Chemical

2. Automotive Repair 7. Construction
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10.
11.
12.
13.
14.

15.

16.
17.
18.
19.
20.
21.
22.
23.
24.
25.
26.
27.
28.
29.
30.
31.
32.
33.
34.
35.
36.
37.
38.
39.
40.

Written Answers

Electrical
Electronics
Fabrication

Gem and Jewelry

Hospitality

Information and Communication Technology

Khadi

Manufacturing of Indian Sweets and Snacks

production

Medical & Nursing
Painting

Plastic Processing
Printing

Process Instrumentation

Production and Manufacturing

Refrigeration and Air Conditioning

Retail

Toy making (soft toy)

Food Processing & Preservation
Leather & Rexene Goods Maker

Media (Photography & Videography)

Security

Agriculture

Travel & Tourism

Wooden Furniture

Soft Skills

Courier & Logistics
Insurance

Jute

Jute and Diversified Products
Fisheries and Allied Sector
Fire and Safety Engineering
Business & Commerce

Material Management
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Projects Under ASIDE

1105. SHRI FRANCISCO COSME SARDINHA: Will
the Minister of COMMERCE AND INDUSTRY be pleased
to state:

(a) whether the Union Government has received a
proposal from Government of Goa regarding projects
under Export Infrastructure and Allied Activities (ASIDE);
and

(b) if so, the status of same alongwith the likely
steps to approve this proposal?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMERCE AND INDUSTRY (SHRI JYOTIRADITYA M.
SCINDIA): (a) A communication has been received from
the Chief Minister of Goa seeking additional allocation of
funds to Goa under State component of Assistance to
States for Developing Export Infrastructure and Allied
Activities (ASIDE) Scheme.

(b) The proposals for schemes under ASIDE scheme
are considered on the basis of a formula for allocation of
funds. The proposal of Goa Government will be
considered in terms of this formula.

Cadre Review of Government/Autonomous
Organizations

1106. PROF. RAMSHANKAR: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

The details of cadre review of various Government/
autonomous organizations undertaken by Indian Institute
of Management, Kolkata during the last five years
alongwith the amount charged from each organization?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMAT! D.
PURANDESWARYI): A Consultancy Project on Cadre
Review of Officers and staff of Lok Sabha Secretariat
was undertaken by the Indian Institute of Management,
Calcutta during 2006-07. An amount of Rs. 12,00,000.00
was charged for the Project. The project study
commenced in May 2006 and the final report was
submitted to the Secretary-General of Lok Sabha on
January 8, 2007. The scope of the study inter-alia involved
cadre review of nine different services existing in Lok
Sabha Secretariat.
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National Merit Scholarship Scheme

1107. SHRI R. DHRUVA NARAYANA: Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether the Government proposes to start Online
Scholarship facility to the students for various stages at
education;

(b} if so, the details thereof;
(c) if not, the reasons therefor;

(d) whether the existing National Merit Scholarship
Scheme is likely to be revised; and :

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF

HUMAN RESOURCE DEVELOPMENT (SHRIMAT! D.
PURANDESWARI): (a) Yes, Sir.

(b) In the “National Means-cum-Merit Scholarship
Scheme” for students in Classes IX to Xl and the “Central
Sector Scheme of Scholarship for College and University
Students”, the scholarship is disbursed electronically into
the bank accounts of the students.

(c) Does not arise.

(d) The National Merit Scholarship Scheme has been
closed w.e.f. 31st March, 2007 and in its place two new
schemes have been initiated, namely “National Means-
cum-Merit Scholarship Scheme” and “Central Sector
Scheme of Scholarship for College and University
Students”.

(e) In the “National Means-cum-Merit Scholarship
Scheme”, scholarships@ Rs. 500/- per month is awarded
to meritorious students of economically weaker sections
studying in classes IX to XIl. The eligible students are
selected through an examination conducted by NCERT.
One lakh scholarships are available each year under this
scheme.

In the “Central Sector Scheme of Scholarship for
College and University Students” scholarship is paid @
Rs. 1,000/- per month at the graduation level for first
three years and Rs. 2,000/~ per month thereafter. Students
securing a minimum of 80% marks in the Class Xl or

equivalent exams and belonging to non-creamy layer’ are
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eligible to be considered for the scholarship. Eighty-two
thousand fresh scholarships, 41000 for boys and 41000
for gitls are available every year under this scheme.

Opening of New ITls

1108. SHRI MUKESH BHAIRAVADANJI GADHVI: Will
the Minister of LABOUR AND EMPLOYMENT be pleased
to state:

(a) whether the Union Government has received any
proposals from various State Governments including
Government of Gujarat for setting up of new Industrial
Training Institutes (ITls) in the States;

(b) if so, the details thereof alongwith the present
status of the proposal, State-wise; and

(c) the time by which such proposal are likely to be
approved?

THE MINISTER OF STATE IN THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHRI HARISH RAWAT):
(a) to (c) New Industrial Training Institutes (ITls) are set
up by respective State Governments as per their
requirement. National Council for Vocational Training,
Ministry of Labour & Employment grants affiliation to the
institutes to run training programmes under Craftsmen
Training Scheme.

During the year 2008-09, 43 new [Tls covering 11
States including 4 ITIs from the State of Gujarat have
been granted affiliation by NCVT. List is enclosed
Statement.

Statement

List of Government /71 granted affiliation
During 2008-09

Si.No. States No. of ITls
1 2 3

1. Chhattisgarh 2

2. Gujarat 4

3. Haryana 2

4. Himachal Pradesh 17

5. Karnataka 2
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1 2 3
6. Maharashtra : 7
7. Madhya Pradesh 1
8. Punjab 1
9. Tamil Nadu 1
10. Uttar Pradesh 4
11.  Uttarakhand 2
Total 43
[Transiation]

Construction of Schools under SSA

1109. DR. RAGHUVANSH PRASAD SINGH: Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) the number of schools constructed under Santa
Shiksha Abhiyan (SSA) in the country including Bihar
during the last four years;

(b) the allocation made and expenditure incurred
during the aforesaid period; and

(c) the number of teachers recruited during the said
period?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) to (¢) Under the Sarva Shiksha
Abhiyan (SSA} programme, 1.5 lakh school buildings
have been constructed countrywide, including Bihar,
during the last four years viz. April, 2005 to March,
2009, at an expenditure of Rs. 8345.85 crore against
an allocation of Rs. 11804.92 crore.

During the period, 619512 teachers have been
recruited under the SSA programme.

[English]
Modernisation of Armed Forces

1110. SHRI TATHAGATA SATPATHY: Will the Minister
of DEFENCE be pleased to state:

(a) whether the Government proposes to undertake
modernization of the Armed Forces;

(b) if so, the details thereof;

(c) the funds allocated for the purpose; and
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(d) the areas and structures of the three forces which
have to be strengthened to meet the emerging security
challenges?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY):
(a) to (d) Modernization of Armed Forces is a continuous
process based on threat perception, technological changes
and available resources. Adequate funds are allocated
for this purpose.

The three Services have taken various steps in
operational, training and administrative fields and
significant strides have been made in this regard. The
Long Term perspective Plans of the three Services are
analysed and suitably merged to evolve a Long Term
Integrated Perspective Plan at Headquarters Integrated
Defence Staff, thus achieving better coordination and
synergy amongst the three Services to meet the emerging
security challenges.

[Transiation]
Procurement of Aircraft Carrier Admiral Gorshkov

1111. SHRI PRALHAD JOSHI: Will the Minister of
DEFENCE be pleased to state:

(a) whether the Government has agreed to pay the
additional cost for the procurement of Aircraft Carrier
Admiral Gorshkov from Russia;

{b) if so, the details thereof including the amount
the Government has agreed to pay now vis-a-vis the
original cost negotiated in the beginning; and

(c) the problems regarding procurement of other
equipment, including T-90 tanks from Russia?

THE MINISTER OF DEFENCE (SHRI A.K.
ANTONY): (a) to (¢) The Russian side had submitted a
revised Master Schedule indicating , delay and increase
in prices for repair and re-equipping of aircraft carrier
ex-Admiral Gorshkov. The Government have agreed to
conduct negotiations for finalizing a revised Repair and
Re-equipping Contract. The technical verification of
additional work was undertaken by the Indian Navy. The
Russian side has been invited for price negotiations and
the details of the final prices would be known only after
completion of these negotiations.

Various unforeseen problems sometimes arise in the
procurement of defence equipment irrespective of their
source of acquisition. Such problems are resolved
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bilaterally at appropriate levels. Till date two contracts
have been signed with Russia for acquisition of T-90
tanks. The delivery has so far been on schedule.

[Enghisty

Amendment to TRAI Act

1112. SHRI ANANTHA VENKATARAMI REDDY: Will
the Minister of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) whether the Telecom Regulatory Authority of India
(TRAI) Act, which came into being in 1997, has several
shortcomings;

(b) if so, the details thereof; and

(c) the steps taken/being taken by the Government
to make amendments to the provisions of the said Act to
remove the shortcomings?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI GURUDAS KAMAT): (a) to (c) Based on the past
experience, certain amendments in the Telecom Regulatory
Authority of India (TRAI) Act, 1997 viz. definition of certain
words or expression, functions of TRAI, powers of TRAI
to call for information, penalty for contravention of
directions of TRAI, powers to make rules, etc. have been
proposed for inter-ministerial consultation. Government has
not so far taken any decision in this regard. However, a
Bill to amend section 4 of the TRAI Act regarding
qualification to appointment of Chairperson and other
Members of TRAI has been introduced in the Rajya Sabha
on 15.12.2008.

Setting up of Export Oriented Units

1113. SHRI KALIKESH NARAYAN SINGH DEO: Will
the Minister of COMMERCE AND INDUSTRY be pleased
to state:

(a) the details of Export Oriented Units functioning in
the country, State-wise;

(b) whether the Government proposes to set up more
export-oriented units in various States, including the State
of Orissa; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMERCE AND INDUSTRY (SHRI JYOTIRADITYA M.
SCINDIA): (a) to (c) A total number of 2546 Export
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Oriented Units (EOUs) are functioning in the country as
on 31.3.2009. A list indicating State-wise distribution of
the units including those in Orissa is enclosed as
statement. The Government does not set up EQUs. The
Units are set up by the private individuals/corporate bodies
with the approval of the Government.

Statement
SI.No. States/Union Territories Nos. of EOUs
functioning as
on 31.3.2009
1 2 3
1. Andaman and Nicobar Islands 4
2. Andhra Pradesh 237
3. Chandigarh 3
4. Chhattisgarh 1
5. Dadra and Nagar Haveli 22
6. Delhi 47
7. Goa, Daman and Diu 55
8. Guijarat 301
9. Haryana 111
10.  Himachal Pradesh 4
11. Jammu and Kashmir 3
12.  Jharkhand 6
13.  Karnataka 442
14. Kerala 69
15. Madhya Pradesh 18
16. Maharashtra 387
17. Meghalaya 1
18.  Orissa 22
19.  Puducherry 26
20. Punjab 24
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Ministry of Tribal Affairs have evaluated the schemes
at Sl. 1 to 4 of the Statement-Ill. On the basis of some
of the recommendations made in the Evaluation Studies,
the schemes of Establishment of Ashram Schools and
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1 2 3
21.  Rajasthan 116
22.  Tamil Nadu 463
23. Uttar Pradesh 107
24. Uttarakhand 3
25.  West Bengal 74
Total 2546

Schemes for SC/ST Students

1114. SHR! N. CHELUVARAYA SWAMY: Will the
Minister of SOCIAL JUSTICE AND EMPOWERMENT be
pleased to state:

(a) the details of the schemes sponsored by the
Union Government for assisting Scheduled Caste and
Scheduled Tribe students to pursue their education;

(b) the funds allocated and utilized under the said
schemes during each of the last three years, scheme-
wise;

(¢} whether the implementation status of the said
schemes have been evaluated;

(d) if so, the outcome thereof, State-wise; and

(e) the remedial steps taken by the Government for
effective implementation of the schemes launched in this
regard?

THE MINISTER OF STATE IN THE MIN!STRY OF
SOCIAL JUSTICE AND EMPOWERMENT (SHRI D.
NAPOLEON): (a) The details of the schemes sponsored
by the Union Government for assisting Scheduled Caste
and Scheduled Tribe students to pursue their education
are given in the enclosed Statement-I.

(b) The funds allocated and utilized under the said
schemes during each of the last three years, scheme-
wise given in the enclosed Statements-Il and lil.

(c) to (e) The Ministry of Social Justice &
Empowerment had evaluated some of the schemes,
details of which are given in the enclosed Statement-[V.
The recommendations made in the evaluation studies have
helped in better implementation of the schemes.

Hostels for ST Girls and Boys have been revised.

Statement |

Schemes for assisting Scheduled Caste Students fo

(i)

(i)

(i)

(vi)

(vii)

(viii)

pursue their eaucation

Babu Jagjivan Ram Chhatrawas Yojana for SC
Girls and Boys Hostels;

Central Sector Scheme of Upgradation of Merit
of SC Students;

Central Sector Scheme of Free Coaching for
SC & OBC Students;

Central Sector Scholarship Scheme of Top Class
Education for SC Students.

Scheme of Post Matric Scholarship to the
Students belonging to Scheduled Castes for
Studies in India.

Scheme of Pre-Metric Scholarship to the children
of those engaged in unclean occupation.

National Overseas Scholarship for SC efc.
candidates for higher studies abroad.

Rajiv Gandhi National Fellowship for SC students
to pursue programme in higher education such
as MPhill and PhD.

Schemes for assisting Scheduled Tribe Students to

{vi)
(vi)

pursue their education

Post Matric Scholarship for STs.
Establishment of Ashram Schools in TSP Area.
Hostels for ST Girls and Boys.

Upgradation of Merit.

Rajiv Gandhi National Fellowship for ST
students.

Top Class Education for ST students.

National Overseas Scholarship for ST students.
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Statement I

Scheme-wise Details of funds allocated and utilized under the Education Schemes for
SC Students during each of the last three years

(in Rs. Crore)

Programmes/Schemes Allocation  Expenditure Allocation Expenditure Allocation Expenditure

2006-07 2006-07 2007-08 2007-08 2008-09 2008-09 .
Post Matric Scholarship 450.00 526.03 625.00 875.08 750.00 645.49
Coaching & Allied Scheme 6.40 3.91 7.00 3.91 8.00 4.00
Girls Hostels 32.00 28.81 32.00 30.50 55.00 58.53
Boys Hostels 30.00 25.23 35.00 36.78 40.00 25.73
Pre-matric Scholarships 16.00 20.25 20.00 3.1 54.00 59.27
Upgradation of Merit of SC Students 3.00 3.00 1.00 1.19 .2.00 1.75
Rajiv Gandhi National Fellowship for SCs 35.13 34.18 88.00 78.35 75.00 87.94
National Overseas Scholarship for SCs . 1.40 1.05 4.00 2.89 5.00 4.99
Top Class Education for SCs 5.00 0.00 16.00 2.17 20.00 495

Statement Il

Scheme-wise Delalls of funds allocated and utifized under the education schemes for
ST Students during each of the last three years.

(Rs. In crore)

Sl.LNo. Name of the Scheme 2006-07 2007-08 2008-09
Allocation Expenditure Allocation Expenditure Allocation Expenditure

1. Post Matric 255.04 255.03 201.24 200.03 248.00 225.86
Scholarship for STs

2. Establishment of Ashram 16.00 15.50 20.00 20.00 30.00 30.00
Schools in TSP Areas ‘

3. Hostels for ST 32.00 28.11 37.00 37.00 66.00 65.00
Girls and Boys

4. Upgradation of Merit 1.50 1.50 1.75 1.38 2.00 0.73

5. Rajiv Gandhi National 15.90 15.90 26.00 26.00 32.00 31.03
Fellowship for ST students

6. Top Class Education Scheme was not in 10.00 1.05 10.00 1.22
for ST students operation during 2006-07

7. National Overseas Scholarship 0.40 0.043 1.00 0.14 2.00 0.01

For ST students
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Statement IV

Evaluation/Research Studies Sponsored Under The Scheme of Supporting Projects of Al India or Infer-State
Nature for Scheduled Castes Development (Research & Training) During Tenth Plan Period (2002-07)
and During the Years 2007-08 and 2008-09

Sl.No. Scheme States Covered
1. Hostel for SC Boys & Girls Maharashtra, Kerala, Bihar, Uttar Pradesh, Andhra
Pradesh and Rajasthan

2. Coaching and Allied Scheme for Weaker Andhra Pradesh
Sections including SCs and OBCs

3. Pre-Metric Scholarship to Children of Bihar, Madhya Pradesh, Andhra Pradesh, Tamil Nadu,
those Engaged in Unclean Occupations Kerala and Karnataka

4, Post-Matric Scholarship for SCs Rajasthan, Gujarat, Tripura, Sikkim and Haryana

Waiting List for Telephone Connections

1115. SHRI M. SREENIVASULU REDDY: Will the
Minister of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) whether the waiting lists for telephone connections
in rural areas of the country is increasing day-by-day;

{b) if so, the details thereof alongwith the present
status in this regard, State-wise; and

(c) the time by which the entire backlog is likely to
be cleared?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI GURUDAS KAMAT): (a) No, Sir.

(b) A total number of 77,581 and 46,484 applicants
have been wait listed for wire line and Wireless in Local
Loop (WLL) telephone connections respectively as on
31.05.2009. A statement indicating the status of State-
wise waiting list in rural areas of the country for wire line
and WLL telephone connections as on 31.03.2007,
31.03.2008, 31.03.2008 and 31.05.2009 is enclosed. There
is no waiting list in the case of mobile phones in the
rural areas of the country.

(c) The generation of waiting list is a continuous
process due to new registration of applicants for telephone
connections every month and provisions of telephone
connections to old applicants. The current waiting list of
wire line and WLL is likely to be cleared progressively by
the end of March, 2010.

Statement

Status of State-wise walting /list in rural areas of the country for wire line and WLL

Name of circle

As on 31.03.2007

As on 31.03.2008

As on 31.03.2009

As on 31.05.2009

Wire line  WLL Wire line WLL  Wire line WLL Wire line WLL

1 2 3 4 5 6 7 8 9
Andaman and Nicobar Islands 577 0 97 185 125 0 20 0
Andhra Pradesh 4,238 6,619 2,533 8,971 3,748 3,605 3,369 3,069
Assam 4,680 262 349 468 220 80 242 110
Bihar 53,110 0 41,165 0 6,660 1,793 6,883 2,930
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1 2 3 4 5 6 7 8 9
Chhattisgarh 8 1,506 8 215 3 24 0 24
Gujarat 34,890 0 7,344 0 1,190 0 1,083 0
Haryana 6,232 - 319 2,843 1,246 536 1,116 | 851 915
Himachal Pradesh 24,653 0 10,687 0 7,777 0 6,775 0
Jammu and Kashmir 13,069 0 3,442 0 4,090 0 3,010 0
Jharkhand 1,013 0 78 0 0 0 0 0
Karnataka 45,676 7,970 26,224 58,182 9,407 16,555 8,448 14,465
Kerala 1,22,996 4,724 40,341 621 16,449 24 15,841 9
Madhya Pradesh 10,386 83,135 3,674 20,270 0 8,238 0 4,630
Maharashtra 41,773 59,630 16,235 35,254 11,943 14,112 10,951 14,873
North East-1 - 827 389 0 0 32 88 0 236
North East-2 591 0 152 0 19 0 17 0
Orissa 10,185 11,461 4,065 9,756 477 0 416 . 0
Punjab 1,327 7 28 212 27 0 147 0
Rajasthan 58,288 0 5,371 0 282 0 403 19
Tamil Nadu 1,819 0 7,978 0 2,340 0 2,588 0
Uttar Pradesh (East) 31,254 1 13,237 1,001 1,138 1,200 981 1,070
Uttar Pradesh (West) 2,292 0 893 136 103 0 78 0
Uttrakhand 151 5,153 19 0 89 0 91 0
West Bengal 87,141 2,447 44,254 594 18,212 17 15,387 4,134
Kolkata 0 0 0 0 0 0 0 0
Chennai 0 0 0 0 0 0 0 0
Total 557,176  1,83,623 2,31,017 1,37,111 83,867 46,852 77,581 46,484
[Trans/ation] (b) if so, the details thereof:

Welfare Package for Workers in Cracker Industry (c) whether there is any proposal to establish

1116. SHR! K.D. DESHMUKH: Will the Minister of Cracker Research Centre (CRC);

COMMERCE AND INDUSTRY be pleased to state:
(d) if so, the details thereof and name of the place

(a) whether ninety percent crackers in the country where such centre is proposed to be established;
are being manufactured in Sivakasi, Tamil Nadu;
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(e) the details of foreign exchange earned through
export of crackers;

(f) if so, the details thereof;

(g) whether the Government has formulated any
welfare package for the workers engaged in cracker
Industry; and

(hy if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMERCE AND INDUSTRY (SHRI JYOTIRADITYA M.
SCINDIA): (a) and (b) Yes, Madam. Approximately Ninety
percent of the fire crackers manufactured in the country
are at Sivakasi, Tamil Nadu. Around 670 units at Sivakasi
are manufacturing fireworks of approximately Rs. 700
crores.

(c) and (d) Yes, Madam. Fireworks Research and
Development Centre (FRDC) has been set up at Anaiyur
Village, Sivakasi, Tamil Nadu to address the issues of
personnel safety, mechanization of fireworks industry,
quality assurance and Environment Friendly Fireworks.

(e) and (f) The details of the revenue earned on
export of the fireworks for the last 5 years is given as
below:

JULY 13, 2008

Year Value of Export of Fireworks
(in Rupees)

2004 to 2005 Rs. 39,13,876

2005 to 2006 Rs. 69,02,102

2006 to 2007 Rs. 50,10,887

2007 to 2008 Rs. 16,71,792

2008 to 2009 Rs. 7,87,000

(g) and (h) Yes, Madam. PESO conducted Safety
Awareness Programmes for 1578 workers and foremen
of Fireworks Industries in 3 phases at Sivakasi during
2007-08.

[Englishj
Joint Venture in Education
1117. SHRI VILAS MUTTEMVAR: Will the Minister of

HUMAN RESOURCE DEVELOPMENT be pleased to
state:
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(a) whether India and Malaysia have decided to enter
into a joint venture in education with a view to specialized
education in sectors like skills development, distance
learning, bridging the digital divide etc; and

(b) if so, the details of the agreement and method of
its implementation?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) and (b) No, Sir. However, a
Memorandum of Understanding (MoU) has been proposed
between India and Malaysia for cooperation in the field
of education.

Establishment of Social Development Zones

1118. SHRI VIKRAMBHAI ARJANBHAI MADAM: Will
the Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

- (a) whether the Government proposes to establish
the Social Development Zones in the country;

(b) if so, the salient features thereof;

(c) whether the recently proposed Central Universities,
Indian Institutes of Technology (IITs) and Indian Institutes
of Management (lIMs) would be associated within the
ambit of Social Development Zones; and

(d) if so, the names of the States in which these are
proposed to be established? '

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) Even though the feasibility of
setting up Social Development Zones was being explored
by the Ministry of Planning, there is no proposal at present
in this regard.

(b) Does not arise.

(c) and (d) No Sir, these institutions are being located
at sites identified in consultation with States which are
required to provide land free of cost.

Financial Assistance to Ship Industry

1119. SHRIMATI SUPRIYA SULE: Will the Minister
of SHIPPING be pleased to state:

(a) whether the Shipping Industry has requested to
the Government for financial assistance to tide over
viability crisis;



173 Whritten Answers

(b) if so, the details thereof and the reaction of the
Government thereto; and

(c) the quantum of funds provided during each of
the last three years and the current year to shipping
industry to overcome such crisis?

THE MINISTER OF SHIPPING (SHRI G.K. VASAN):
(a) and (b) The Indian National Shipowners’ Association
which represents Indian Shipping Companies holding 90%
of the Indian tonnage has represented for creation of Rs.
10,000 crore Corpus for providing credit facilities to Indian
Shipping Companies for acquisition of ships as the recent
global economic slow down has resulted in depressed
earnings for shipping companies and credit crunch. On
the advice of Finance Ministry, Indian Bank Association
has constituted a Working Group to examine the request
of Shipping Industry for extension of credit facilities for
purchase of ships. The Indian Bank Association has
recently advised that they have no role to play in the
matter and the Shipping Company should take up the
matter with the individual banks.

(c) Government has not provide any soft loan to the
Shipping companies in the last three years and the current
year.

Increase in Number of Students in KVs

1120. SHRI E.G. SUGAVANAM: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether the Government is aware of the fact that
the strength of students in each class in most of the
Kendriya Vidyalayas is increasing more than prescribed
limit;

(b) if so, the details thereof;

(c) whether the Government has initiated any steps
to recruit more teachers in consonance with the increase
in number of students in Kendriya Vidyalayas;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATH D.
PURANDESWARI): (a) and (b) Due to increased demand
for admission in Kendriya Vidyalayas (KVs) the class
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strength in some schools, particularly in Delhi, is more
than the prescribed limit. The average strength of students
per section in KVs at all india level, as on 31st March
2009, was 41 against the prescribed limit of 40 students.

(c) to (e) As on 31st March 2009, the pupil teachers
ratio in KVs was 25:1 Kendriya Vidyalaya Sangathan has
been taking steps for recruitment of teachers from time
to time.

[Transiation]
Internet Facility

1121. SHRI YASHBANT LAGUR!I: Will the Minister
of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) whether the Internet facility is available in the
country especially in rural areas of the country including
Orissa;

(b) if so, the details thereof as on date, State-wise;
and

(c) the steps taken by the Government to popularise
and provide the Internet facility in the country?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHR! GURUDAS KAMAT): (a) Yes, Sir. Internet facility
is available in the country inciuding the rural areas. This
includes rural areas of Orissa also.

(b) The details of State-wise Internet subscribers
as on 31st March 2009 are given in the enclosed
Statement.

(c) Steps taken by the Government to popularize
and provide Internet and Broadband facility in the country
include the following:-

(i) To bring the provisioning of Broadband Internet
connectivity under the purview of the Universal
Service Obligation Fund (USOF), the Indian
Telegraph Rules have been amended and
stream IV has been added under the title
“Provision of broadband connectivity to villages
in the phased manner”.

(i) Under the programme of National e-Governance
Plan (NeGP), Department of Information
Technology has planned establishment of 1 lakh
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kiosks called the Common Service Centres
(CSCs) in rural areas to provide Internet facility
in about 6 lakh villages with Public Private
Partnership (PPP) through establishment of State
Wide Area Networks (SWAN). In Orissa out of
total planned 8558 Common Service Centres
(CSCs), 2478 CSCs have been established ftill
June 2009.

(i) Education and Research Network (ERNET) India
is providing Internet facility to academic and
research institutes, Government organizations,
private sector Research & Development (R&D)
organizations and various other non-commercial
organizations all over the country including rural
areas of the country.

Statement

Internet Subcribers Report (State-wise) for the
Quarter Ending March-2009

Internet subscribers
(As on 31.03.09)

SI.No. State/Teleeom circle

JULY 13, 2009

1 2 3

1. Andaman and Nicobar Island 6780
2. Andhra Pradesh 975594
3. Assam 70290
4, Bihar (including Jharkhand) 179043
5.  Delhi* 1576095
6. Gujarat 739167
7. Haryana 254467
8. Himachal Pradesh 59663
9. Jammu and Kashmir 83985
10. Karnataka 1093617
11. Kerala (including Lakshadweep) 898009
12. Maharashtra (including Goa) 2937570
13. Madhya Pradesh 503708

(including Chhattisgarh)

14. North East** 84287
15. Orissa 152280
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16. Punjab 538759
17. Rajasthan 582968
18. Tamil Nadu 1404983
(including Puducherry)
19. Uttar Pradesh 644735
(including Uttaranchal)
20. West Bengal 860700
(including Sikkim)
Total 13646700

*includes Ghaziabad, Faridabad, Noida and Gurgaon
**includes Meghalaya, Mizoram, Arunachal Pradesh, Manipur,
Nagaland and Tripua.

[Englishj
Depth of Approach Route to Haldia Port

1122. SHRI PRABODH PANDA: Will the Minister of
SHIPPING be pleased to state:

(a) whether the depth of the approach route to Haldia
Port is decreasing very fast;

(b) if so, whether the Government has drawn up any
elaborate programme to increase the depth of the
approach route to Haldia Port; and

(c) if so, the details thereof alongwith the time by
which the said work is likely to be completed?

THE MINISTER OF SHIPPING (SHRI G.K. VASAN):
(a) The depths of the two primary bars, Jellingham and
Auckland, leading to Haldia Dock Complex under Kolkata
Port Trust, have been decreasing gradually. A statement
of depth in the above areas since 2003 together with
average draft of Haldia Dock Complex since 2002 is
enclosed.

(b) and (c) As a short term measure, Dredging
Corporation of India Limited has deployed additional
dredgers at Haldia since November, 2008 towards
maintenance of the depth and presently, seven DCI
dredgers are working in the Jellingham and Auckland
areas. In addition, efforts are also being made by
Dredging Corporation of India to mobilize two hired
dredgers towards augmenting its dredging effort in the
Haldia channel.



177 Written Answers

As a long term solution to the depth problem, Kolkata
Port Trust, on the strength of the recommendations of
National Institute of Ocean Technology, had drawn up a
scheme comprising Capital Dredging & River Training
works within the river (Haldia & Rangafalla Channel) for
improvement of draught in the Hugli estuary. The scheme
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is being revalidated by Water And Power Consultancy
Service-Water & Power Research Station through
mathematical model study in the light of present bathymetry
as well as hydro-dynamic condition of the river. The
Revalidation report along with fresh recommendations will
be available by the end of October, 2009.

Statement

Upper Jellingham Shoal (Least Depth)-Channel Width-460 M

Year 2003 2004 2005 2006 2007 2008 2009
January 4.9 4.9 5.0 4.8 47 43 3.7 (3.9)
February 4.9 5.0 5.0 49 47 43 3.9 (4.0
March 5.0 5.0 5.0 4.9 47 4.2 3.9 (4.0)
April 4.9 5.0 5.0 4.8 47 4.2 3.9 (4.0)
May 48 4.9 5.0 49 46 4.1 3.9 (4.0)
June 48 47 5.0 4.9 45 41 3.8 (4.0)
July 438 4.8 438 49 45 4.0 4.0 (4.0)
August 4.8 4.9 47 4.9 4.4 40 (4.1)

September 4.8 4.8 4.6 4.6 4.2 3.9 (3.9)

October 47 4.7 46 4.5 4.2 3.8 (3.9)

November 47 4.6 46 4.5 4.2 3.7 (3.9)

December 48 47 4.7 4.7 4.3 3.7 (3.9

Figures Within Bracket Indicates Least Depth Considering Present Reduced Width of Channel of 345 M

Lower Auckiand Bar (Least Depth)-Channe/ Width-460 M

Year 2003 2004 2005 2006 2007 2008 2009
January 5.7 | 5.3 5.1 5.5 4.8 45 3.6 (4.0)
February 5.6 5.3 5.1 55 4.8 45 3.6 (4.0)
March 55 5.3 5.3 54 5.3 45 3.6 (4.0)
April 5.6 5.3 53 5.2 5.3 44 3.6 {4.0)
May 5.6 5.3 5.3 5.3 5.3 4.3 34 (4.1)
June 5.6 5.3 54 53 53 4.2 34 (4.2)
July 5.6 54 55 53 5.0 4.1 34 (4.4)
August 55 5.3 55 5.1 49 3.8 (4.3)

September 55 5.2 55 5.1 49 3.8 (4.3)

October 53 5.1 55 4.9 4.7 3.8 (4.0)

November 5.3 5.1 55 4.9 45 3.6 (3.9)

December 5.3 5.1 55 4.8 45 3.6 (3.9)

Figures Within Bracket Indicates Least Depth Considering Present Reduced Width of Channel of 345 M
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Average DRAFT HDC
Year 2002 2003 2004 2005 2006 2007 2008 2009
1 2 3 4 5 6 7 8 9
January
MAX 8.6 8.3 8.2 8.2 8.4 7.6 7.3 7.6
MIN 74 7.3 71 6.9 6.9 6.6 6.6 6.4
AV 8.0 7.8 7.7 7.6 7.7 7.2 71 71
February
MAX 8.4 8.5 8.3 8.3 8.6 7.8 7.4 7.6
MIN 71 6.9 6.9 6.7 7.0 6.5 6.3 6.3
AV 7.8 7.8 7.8 7.7 7.7 7.2 7.0 71
March
MAX 9.0 9.0 8.6 8.4 8.8 8.5 7.8 7.8
MIN 7.2 7.1 6.8 6.9 7.1 6.6 6.3 6.0
AV 8.1 8.0 7.8 7.9 8.0 7.7 7.2 7.2
April
MAX 8.8 9.2 8.8 85 8.7 8.7 8.0 7.9
MIN 7.0 7.2 7.3 7.2 71 6.9 6.5 6.7
AV 8.0 8.2 8.1 7.9 8.1 7.9 7.4 7.3
May
MAX 8.7 9.2 9.1 8.8 8.7 8.6 8.1 8.0
MIN 7.2 7.6 7.5 7.5 7.0 7.4 71 7.0
AV 8.1 8.1 8.4 8.2 8.2 8.0 7.6 7.5
June
MAX 8.7 9.1 9.2 9.1 8.6 8.6 8.1 8.2
MIN 7.5 7.8 7.9 7.9 7.8 7.6 7.1 7.3
AV 8.3 8.5 8.5 8.4 8.3 8.2 7.6 7.7
July
MAX 8.7 9.0 9.2 9.2 8.8 8.6 8.1 8.3
MIN 7.5 7.6 7.9 7.9 7.7 7.3 7.0 7.0
AV 8.2 85 8.6 8.5 8.3 8.3 7.7 7.7
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1 2 3 4 5 6 7 8 9
August
MAX 9.0 9.2 9.2 9.2 9.1 8.7 8.0
MIN 7.5 7.4 7.7 7.4 7.5 6.8 6.9
AV 8.3 8.5 8.6 8.4 8.3 8.0 7.7
September
MAX 9.2 9.3 9.2 9.1 9.0 8.4 8.0
MIN 7.3 7.2 7.4 7.1 6.8 6.7 6.6
AV 8.3 8.5 8.5 8.3 8.0 7.8 7.5
October
MAX 9.1 9.1 8.9 9.0 8.7 8.2 8.0
MIN 7.1 7.2 7.1 7.0 7.0 6.9 6.7
AV 8.1 8.3 8.2 8.2 7.8 7.7 7.5
November
MAX 8.7 8.8 8.6 8.4 8.3 7.8 7.8
MIN 7.0 7.4 74 7.0 7.0 6.8 6.9
AV 7.9 8.1 8.0 7.9 7.7 7.4 7.3
December
MAX 8.3 8.3 8.3 8.1 7.7 7.4 7.5
MIN 7.1 7.2 7.3 7.3 6.9 6.6 6.8
AV 7.8 7.9 7.7 7.7 7.3 71 71
[Transiation] (c) whether the Bharat Sanchar Nigam Limited

Check on Unsolicited Calls

1123. SHRI RAKESH SINGH: Will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY
be pleased to state:

(a) whether the mobile service provider companies
have been directed to inform their subscribers the ways
to check unsolicited calls;

(b) if so, the details thereof;

(BSNL) proposes to activate its ‘Do Not Disturb’ service
within the 45 days;

(d) if so, whether the Government proposes to
reduce this period and introduce the service at an earlier
date; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI GURUDAS KAMAT): (a) and (b) Sir, the mobile
service provider companies have been directed to give
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due publicity regarding “National Do Not Call (NDNC)
Registry” including procedure of registration in the NDNC
Registry through various means for general information
to the public.

(c) Sir, as per the provisions contained in the
Telecom Unsolicited Commercial Communications (UCC)
Regulations, 2007 (4 of 2007) dated 5th June 2007
issued by the Telecom Regulatory Authority of India
(TRAI), the service providers (including BSNL) are
required to get the subscriber number listed in the NDNC
Registry within 45 days of receipt of request.

(d) No, Sir.
(e) Does not arise in view of (d) above.
[Englisti]
Amendments in Labour Laws

1124. SHRI MOHAMMED E.T. BASHEER: Will the
Minister of LABOUR AND EMPLOYMENT be pleased to
state:

(a) whether the Government proposes to amend
various Labour Laws such as Industrial Dispute Act, 1947,
Factories Act, 1948 etc; and

(b) if so, the details thereof alongwith the steps taken
by the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHR! HARISH RAWAT):
(@) and (b) Review/updation of labour laws is a continuous
process in order to bring them in tune with the emerging
needs of the economy.

The Bills to amend the Labour Laws (Exemption from
Furnishing Returns and Maintainging Registers by Certain
Establishments) Act, 1988 to expand its coverage and
allow maintenance of registers and submission of returns
through soft devices, the Plantations Labour Act, 1951
to change the definition of employer, family and workers,
adding a new chapter on safety and the industrial disputes
Act, 1947 expanding the scope of qualifications of
Presiding Officers of Labour Courts or Tribunals,
establishing Grievances Redressal Machinery and
empowering the Labour Court or Tribunal to execute the
awards etc. have been introduced in the Rajya Sabha.

Besides, Bills to amend Section 66 of the Factories
Act, 1948 to provide flexibility in the matter of employment
of women workers during night shift with adequate
safeguards for their safety, dignity, honour and
transportation from the factory premises, the Payment of
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Gratuity Act, 1972 so that teachers in educational institutes
benefit from it, the Workmen’s Compensation Act, 1923
to make it gender-neutral and the Employees’ State
Insurance Act 1948 to enable utilization of medical facilities
of the Employees State Insurance Corporation for
implementing the Rashtriya Swasthya Bima Yojana were
also introduced in the Lok Sabha which have since
lapsed.

[Transtation/
Extension of Industrial Package

1125. SHRI ANURAG SINGH THAKUR:
SHRI VIRNEDER KASHYAP:

Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(a) whether there is a special Industrial Package for
the States of Himachal Pradesh, Jammu and Kashmir
and Uttarakhand;

(b) if so, the details thereof;

(c) whether the Government proposes to extend the
period of the said package;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMERCE AND INDUSTRY (SHRI JYOTIRADITYA M.
SCINDIA): (a) and (b) The Government had announced
New Industrial Policies and other concessions for special
category States of Himachal Pradesh, Jammu and
Kashmir and Uttarakhand (now Uttarakhand) on 7.1.2003,
14.6.2002 and 7.1.2003 respectively. Under these
policies, various concessions/incentives have been
provided to these States such as Income Tax exemption,
Excise exemption, Central Capital Investment Subsidy,
Transport Subsidy, Central Interest Subsidy and Central
Comprehensive Insurance. The last two concessions are
available to the industrial units in the State of Jammu
and Kashmir only.

(c) to (e} The above concessions are available for
a period of 10 years from the date they were announced.
The excise duty exemption in respect of the States of
Himachal Pradesh and Uttarakhand is available only to
those industrial units in these States which were set up
on or before 31st March, 2010 including also those
industrial units which meet the criteria for substantial
expansion as laid down by this Department.
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[Englishj
Hacking of Websites

1126. SHRI EKNATH MAHADEO GAIKWAD:
SHRI MADHU GOUD YASKHI:

Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether a number of cases of hacking of websites
have come to the notice of the Union Government;

(b) if so, the details thereof during the last three
years, till date;

(c) whether the Government has taken any steps to
protect computer system from hacking of websites; and

(d) if so, the details in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI SACHIN PILOT): (a) and (b) Yes, Sir. As per the
information tracked by, and reported to Indian Computer
Emergency Response Team (CERT-In), Department of
Information Technology, 9052 Indian websites have been
hacked/defaced during the period January, 2006 to June,
2009. The details are:

Year No. of Indian
Websites hacked

2006 1216
2007 1373
2008 3177
2009 (January-June) 3286
Total 9052

(c) and (d) Government has taken several steps for
securing the websites and enhancing cyber security of
information technology infrastructure in the country, these
are:

(i) CERT-In has published several Security
Guidelines for safeguarding computer systems
from cyber attackers, specifically a Security
Guideline for “Setting Websites” has also been
published. All these guidelines have been widely
circulated. All Government Departments/
Ministries, their subordinate offices and public
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sector undertakings have been advised to
implement these guidelines to secure their
websites.

(i) CERT-In issues security alerts, advisories to
prevent occurrence of cyber incidents and also
conducts security workshops and training
programs on regular basis to enhance user
awareness.

(i) The organizations operating critical information
infrastructure have been advised to implement
information security management practices based
on International Standard 1SO 27001.

(iv) The Information Technology (Amendment) Act,
2008 provides legal framework to address the
issues connected with hacking of websites and
information technology infrastructure.

[Translation/

Agricultural Product Export Development
Authority

1127. SHRI RADHA MOHAN SINGH:
SHRI HARIBHAU JAWALE:

Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(a) whether the Agricultural Product Export
Development Authority (APEDA) is promoting export of
organic agricultural products;

(b) if so, the details thereof;

(c) whether the Government has sanctioned
facilitation centres for fruits and vegetables in
Maharashtra through APEDA; and

(d) if so, the details thereof and the time by which
the centres are likely to be set up?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMERCE AND INDUSTRY (SHRI JYOTIRADITYA M.
SCINDIA) (a) and (b) Yes, Madam. APEDA has taken
the inititative for promotion of export of organic agriculture
products by launching National Progamme for Organic
production (NPOP), framing National Standard for Organic
Production and Cenrtification Scheme, laying Procedures
for Export of Certified Organic Products, accrediting
inspection and certification agencies, developing organic
farming, etc.
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(c) and (d) Yes, Madam, The Government, through
APEDA, has set-up facilitation centres in the form of
"Pack Houses” for various fruits and vegetables at a
various places in Maharashtra, which include Ratnagiri,
Sindhdurg, Jalna, Indapur, Baramati, Wardha, Raver,
Hingoli and Latur. These projects have been completed.

Increase in Unemployment

1128. SHRI ASHOK KUMAR RAWAT:
SHRI HARISHCHANDRA CHAVAN:

‘Will the Minister of LABOUR AND EMPLOYMENT
be pleased to state:

(a) whether there is a sharp increase in
unemployment due to decline in productivity in various
sectors in the country;

(b) if so, the details thereof; and

{c) the remedial measures taken by the Government
to increase productivity and create more employment
opportunities in the country?

THE MINISTER OF STATE IN THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHRI HARISH RAWAT):
(a) and (b) Reliabie estimates of employment and
unemployment are obtained through quinquennial labour
force surveys conducted by National Sampl Survey
Organization. Last such survey was conducted during
2004-05. As per two most recent quinguennial rounds of
survey on employment and unemployment, unemployment
rate on Usual Status basis has marginally increased from
2.2% 10 2.3% during 1999.2000 to 2004.05. This was
due to the fact that the pace of growth in labour force
at 2.97% per annum exceeded the rate of growth of
work force at 2.95% per annum. The Increase in labour
force is mainly attributed to the fact that working age
population grew faster than total population and labour
force participation rate increased particularly, among
women during 1999-2000 to 2004-05.

(c) Eleventh Five Year Plan aims at creating 58
million Job opportunities. The focus is also on productive.
employment at a faster pace than before, and target
agriculture growth at 4% per annum in order to raise
the incomes of masses of the rural population to bring
about a general improvement in their living conditions.
Government has also been implementing various
employment generation and poverty alleviation
programmes, some of the imporiant ones are Swarna
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Jayanti Shahari Rozgar Yojana (SJSRY); Prime Minister’s
Employment Generation Programme (PMEGP);
Swarnajayanti Gram Swarozgar Yojana (SGSY) and
National Rural Employment Guarantee Act, 2005
(NREGA).

[English]
Ban on Sale of Hazardous Products

1129. SHRIMATI MANEKA GANDHLI: Will the Minister
of COMMERCE AND INDUSTRY be pleased to state:

(a) whether the United States of America, Canada
and many countries in Europe have banned the sale of
hazardous products like asbestos, lead based paint,
devices containing mercury;

(b) if so, the details thereof; and

(c) the steps taken by the Government to ban these
hazardous products in the country?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMERCE AND INDUSTRY (SHRI JYOTIRADITYA M.
SCINDIA): (a) and (b) Manufacture, importation, processing
and distribution in commerce of Asbestos was banned in
the United States by the Environmental Protection Agency
on July 12, 1989. lLead-containing paint and certain
consumer products bearing lead-containing paint were
banned by the US Consumer Product Safety Commission
(CPSC) on December, 19, 2008. There is no ban on
devices containing mercury. However, the Environmental
Protection Agency has issued detailed guidelines tor
mercury-containing products and alternatives. In addition,
the US Food and Drug Administration has issued
information and guidance regarding presence of mercury
in seafood.

Asbestos (chrysotile asbestos) continues to be
exported from Canada.

European Union (EU) has banned the sale of
measuring devices containing mercury from 3 April, 2009.
Existing legislation already restricts mercury for packaging
waste imposes a limit of 100 ppm by weight for the sum
of concentration levels of lead, cadmium, mercury, and
hexavalent chromium. Lead-free directive (also known as
Restriction of Hazardous Substances Directive or RoHS
Directive) also restricts the use of 6 materials including
mercury in electrical and electronic products. The
maximum permitted concentration is 0.1% or 1000 ppm
by weight of homogenous material. The RoHS Directive
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was adopted in February 2003 by the European Union
and took effect on 1 July, 2006. It restricts the use of
the following 6 substances:

1. Lead (Pb)
Mercury (Hg)
Cadmium (Cd)
Hexavalent chromium (Cré+)
Polybrominated biphenyls (PBB)
Polybrominated biphenyl ether (PBDE)

® o oA w N

In September, 2008 the European Commission
adopted legislation banning all exports of mercury from
the European Union with effect from March 2011.

Five different forms of Asbestos were banned in the
EU in 1991. In 1999 the EU banned the use and import
of the sixth form (namely, white asbestos or chrysotile
asbestos) in Europe. The ban came into effect from 01
January, 2005.

(c) The information is being collected and will be
laid on the Table of the House.

[Trans/ation]
Acute Shortage of Cement

1130. SHRI JAGDAMBIKA PAL: Will the Minister of
COMMERCE AND INDUSTRY be pleased to state:

(a) whether the shortage of cement has been a
great concern for the preparation of Commonwealth
Games 2010; and

(b) if so, the steps taken by the Government in this
regard for timely completion of the said construction
works pertaining to the Commonwealth Games 20107

THE MINISTER OF STATE IN THE MINISTRY OF
COMMERCE AND INDUSTRY (SHRI JYOTIRADITYA M.
SCINDIA): (a) No, Madam.

(b) Does not arise.
Incentive for Investment in Industrial Sector
1131. SHRI OM PRAKASH YADAV:

SHRI ARJUN MUNDA:

DR. RAGHUVANSH PRASAD SINGH:

Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:
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(a) the details of special incentives being provided
for attracting investment in industrial sector and the areas
covered alongwith the names of places for which
incentives have been given;

{b) whether Bihar is also proposed to be covered
under the said incentives and action to be initiated for
industrial development and capital investment; and

(c) the target fixed for setting up of Industries by
the Government including Jharkhand in the field of
minerals, forest, agriculture and other areas during the
Eleventh Five Year Plan?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMERCE AND INDUSTRY (SHRI JYOTIRADITYA M.
SCINDIA) (a) to (c) The State Governments are primarily
responsible for industrial development in their State. The
Union Government supplements their efforts through
various general schemes. However, special incentive
package schemes have been introduced by the
Government for the North Eastern States including Sikkim
as well as for the States of Jammu and Kashmir,
Himachal Pradesh and Uttarakhand because these States
are hilly, remote and have poor accessibility to markets
and also have poor infrastructure, inaccessible terrain
and poor resource base. As the States of Bihar and
Jharkhand do not face such geographical adversities,
there is no proposal to extend any special incentives for
industries in these States. These States can avail the
benefits under various other schemes.

[English]
Boost to Manufacturing Sector

1132. SHRI CHANDRAKANT KHAIRE: Will the
Minister of COMMERCE AND INDUSTRY be pleased to
state:

(a) whether the Government has taken steps to boost
the manufacturing sector during the last one year; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMERCE AND INDUSTRY (SHR! JYOTIRADITYA M.
SCINDIA): (a) Yes, Madam.

(b) Development of the Manufacturing Sector is an
ongoing process, Several measures/initiatives have been
taken to boost the Manufacturing sector. These include,
inter-ala, steps to reduce cost of credit and improve
liquidity such as reduction of Repo rates, reverse Repo
rates, cash reserve ratio etc., reduction in CENVAT, and
sector specific initiatives to stimulate domestic demand
and generate higher employment. The Foreign Direct
Investment and Foreign Collaboration Policies have been
rationalized to strengthen the manufacturing sector.
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Further, a set of measures have been announced for
enhancing flow of funds to the Micro Small and Medium
Enterprises sector.

Violation of Norms by Deemed Universities

1133. SHR! PRADEEP MAJHI:
SHRI KISHANBHAI V. PATEL:
SHRI PRABODH PANDA:
SHRI RAYAPATI SAMBASIVA RAO:
DR. PRASANNA KUMAR PATASANI:
SHRI RUDRAMADHAB RAY:
SHRI S.S. RAMASUBBU:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether some Deemed Universities have been
found violating norms prescribed under the University
Grants Commission (UGC) Act, 1956;

(b) if so, the details in this regard; and

(c) the steps taken by the UGC/Government to
streamline the functioning of these Deemed Universities
to protect the interest of students in the country?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMAT! D.
PURANDESWARI): (a) to (c) There have been media
reports regarding some institutions which were declared
as ‘deemed-to-be-universities’ demanding capitation fees
from students for admission. While no specific complaints
have been received in regard to dilution in academic
standards, some reports in the media express concern in
this regard. In view of such perception, the Government
has ordered a review of the functioning of institutions
‘deemed to be university’, both by the Univeisiy Grants
Commission as well as separately by an independent
team of experts nominated by the Government.

Opening of Kendriya Vidyalayas

1134. SHRI ASADUDDIN OWAIS!:
SHRI GANESH SINGH:
DR. SHAFIQUR RAHMAN BARQ:
SHRI ARJUN MUNDA:
DR. PRASANNA KUMAR PATASANI:
SHRI MUKESH BHAIRAVDANJI GADHVI:
SHRI G.M. SIDDESHWARA:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:
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(a) the number of proposals received from the State
Governments/Public Undertakings for opening of Kendriya
Vidyalayas in their respective State/area during the last
three years alongwith the status thereof;

(b) whether the Government is planning to open more
Kendriya Vidyalayas in the country during the Eleventh
Plan period;

{c) if so, the details thereof alongwith the places
identified for the establishment of such Kendriya
Vidyalayas, Region-wise and the time by which these are
likely to be made functional;

(d) whether the quality of education and the
performance graph of students in these schools is much
better than many of the public schools in the country;

(e) if so, the details thereof; and

{f) the total amount earmarked, sanctioned and utilized
during the last three years and the current year, region-
wise?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) Kendriya Vidyalaya Sangathan
(KVS) has received 161 proposals for opening of Kendriya
Vidyalayas (KVs) from the sponsoring agencies including
State Governments and Central Public Sector
Undertakings during the last three years /e 2006-07,
2007-08, 2008-09 and till date. Out of these, 68 schools
have been sanctioned.

(b) and (c) Opening of new Kendriya Vidyalayas
depends on receipt of viable proposals from the
sponsoring organizations, availability of funds and sanction
by the competent authority.

(d) and (e) Yes, Sir. The comparative performance of
Kendriya Vidyalayas and private independent schools in
class X and XII Examinations conducted by Central Board
of Secondary Education during the last five years is given
in the enclosed Statement-I.

{f) A statement-li showing the amount released and
utilized in the last three years and during the current
year till date region-wise is enclosed.
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Statement |

A. Comparative Performance of Pass Percentage of Students of Kendriya Vidyalayas in Class-X Examination
Conducted by CBSE

School system 2005 2006 2007 2008 2009
Kendriya Vidyalayas 89.85 90.63 95.64 96.07 96.35
Navodaya Vidyalayas 90.82 91.13 96.41 97.54 97.84
Independent schools 85.87 85.94 91.81 91.77 91.89
Total (CBSE) 74.60 77.16 84.44 87.08 88.84

B. Comparative Performance of Pass Percentage of Students of Kendriya Vidyalayas in Class-Xll Examination
Conducted by CBSE

School system 2005 2006 2007 2008 2009
Kendriya Vidyalayas 92.47 92.89 93.14 91.00 91.32
Navodaya Vidyalayas 87.08 90.24 90.11 92.44 94.09
Independent schools 81.28 92.35 82.29 81.68 80.94
Total (CBSE) 77.80 79.55 80.64 80.91 81.00

Statement II

Statement Showing the Amount Released & Utilized Region-wise During the Last Three Years
and Till Date for Kendrya Vidyalayas.

(In Rupees)

SLNo.  Name of Year

Regional Office 2006-07 2007-08 2008-09 2009-10 {April 09 to June 09)

Released Utilized Released Utilized Released Utilized Released Utilized

i 2 3 4 5 6 7 8 9 10
1. Ahmedabad 301236042  30,12,36042 323869739  32,38,69739 551782928  5517.82,928  25,02,20,085 25,02,29,985
2. Bangalore 50,55,86,765  50,5586,765  53,1589,961  53,1589,961 742667404  74,2667,404 345458351 34,54,58,351
3. Bhopal 56,7092329 567092329  56,6570,747 566570747  80,83,17.414  80,83,17414  3951,83,500  39,51,83500
4, Bhubneswar 60,06,01483  '60,0601483 637922759 637922759  8591,63,039 859163039  37,44,96,171 37,44,96,171
5. Chandigarh 578867468  57,8867,468 623274135 623274135 752295992 752095992  44,36,23.964  44,36,23,964
6. Chennai 652474648 652474648 806452685  80,64,52,685 108,20,13,133 10820,13333  57,23,06,031  57,23,06,031
7. Dehradun 930260298 530260298 567258815 567258815  77,87,23,084 778723064  39,1323916  39,13.23,916

8. Delhi 985902581  98,59,02,581  110,37,15257  110,37,15257  146,42,96,227 1464296227 733272713  73,32,72,713
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1 2 3 4 5 6 7 8 9 10
9. Guwahati 4693,16,821  4693,16821 398595365 398595365 574577274 574577274  28,55,65241  28,55,65,241
10. Hyderabad 471727155 471727155  51,3245252  51,3245252  6292,12,014  62,92,12,014 334956069  33,49,56,069
1. Jabalpur. 49,59,19,700  4959,19,700  5838,12,824  5838,12824  69,40,98078  69,40,98,078  29,58,19,650  29,58,19,650
12 Jaipur 528364908  52,8364,908  53,0047809 530047809 772682362 772682362  46,7754,631  46,77,54,631
13. Jammu 463249701 463249701 486365082 486365082 685086245 685086245 373729276  37,37.29,276
14, Kolkatta 549687496 549687496  62,17,86,875 621786875 784287413 784287413  40,3694563  40,36,94,563
15. Lucknow 60,8560,705  60,8560,705  71,1745324 711745324 103,69,24945 103,69,24945  55,19,14480  55,19,14,480
16. Mumbai 49,41,81995 494181995  53,87,09596  5387,09596 711449770 711439770 445100319  44,51,00,319
17. Patna 48,85,54299  48,8554,299 484138582 484138582  78,70,18850  78,70,18850  39,9759,954  39,87,59,954
18. Silchar 36,83,21,396  36,8321,396  29,67,60,236  290,67,60,236  44,90,00846  44,90,00846  20,3851,011  20,38,51,011
Total 965,99,05,790  965,99,05,790 1032,58,51,043 1032,58,51,043 14163587198 1416,3587,198  726,80,39,825  726,80,39,825

Welfare Schemes for SCs/OBCs

1135. SHRI NISHIKANT DUBEY: Will the Minister of
SOCIAL JUSTICE AND EMPOWERMENT be pleased to
state:

(a) the number of welfare schemes launched by the
Government for Scheduled Castes (SCs) and Other
Backward Classes (OBCs) during the last three years;

(b) the funds allocated/released to the State
Governments including Jharkhand for implementation of
the welfare schemes during the said period, State-wise
and scheme-wise;

(c) whether any incident of misutilisation or diversion
of funds by the State Governments has been reported
during the last three years and the current year;

(d) if so, the details thereof and the action taken
thereon;

(e) whether the Government has any monitoring
mechanism to check the performance of these
programmes; and

(fy if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
SOCIAL JUSTICE AND EMPOWERMENT (SHRI D.
NAPQOLEON): (a) Central Sector Scheme of Top Class
Education for SC Students was launched w.e.f. June 2007.

No new scheme for OBCs was launched during the
last three years.

(b) State-wise allocation/release of funds is not made
under the above scheme.

(¢) No, Sir.
(d) Does not arise.

(e} and (f) There is a Steering Committee to monitor
the progress of implementation of the scheme.

[Translation]
Ban on Export of Goods

1136. SHRIMATI SUMITRA MAHAJAN: Will the
Minister of COMMERCE AND INDUSTRY be pleased to
state:

(a) the names of items, whose export have been
banned;

(b) whether the Government proposes to review the
policy in this regard; and
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(c) if so, the details thereof and the reasons
therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMERCE AND INDUSTRY (SHR! JYOTIRADITYA M.
SCINDIA): (a) A list of items whose export is banned is
given in Schedule Il of the ITC (HS) Classification of
Export and Imports items (Ist September, 2004-31st
March, 2009), published by Government of India, Ministry
of Commerce and Industry, Department of Commerce.
All amendments of the Schedule Il are notified in the
Gazette of India and are available on the website of
DGFT at www.dgft.delhi.nic.in. The list includes wild
animals, beef of cows, buffalo meat (except boneless),
meat of sheep and goat (except boneless), agri-products
like pulses, non-basmati rice (except export under Food
Aid Programme and export to Maldives under Bilateral
Trade Agreement(, wheat, tallow/fat of animal origin,
chemicals under Montreal protocol, edible oils, certain
wood and wood products etc.

(b) and (c) Review of the policy of export of goods
is a continucus process undertaken by the Government
from time to time. The government reviews the export
policy or agricultural/consumer products in consultation
with the administrative Ministries, keeping in view various
factors such as availability of goods in the domestic
market, production, the price situation and various
national and internatonal commitments etc.

[English]
Setting up of New Technical Institutes

1137. SHRI DUSHYANT SINGH:
SHRI G.M. SIDDESHWARA:
SHRI ARJUN CHARAN SETHI:
SHRI VIRENDER KASHYAP:
SHRI M.B. RAJESH:
DR. MURLI MANOHAR JOSHI:
SHRI ANANT KUMAR HEGDE:
SHRI S.S. RAMASUBBU:
SHRIMATI CHANDRESH KUMARI:
SHRI MOHAMMED E.T. BASHEER:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Government proposes to set up new
Indian Institutes of Management (lIMs), Indian Institute of
Technology (I1Ts), Indian Institutes of Information

ASADHA 22, 1931 (Saka)
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Technology (llITs), Indian Institutes of Science Education
and Research (IISERs) and National Institutes of
Technology (NITs) in various parts of the country;

(b) if so, the details thereof alongwith the name of
places selected for the same purpose, State-wise;

(c) the funds allocated for the purpose;

(d) the number of requests received from the State
Governments for setting up of new IiMs, IITs, llITs, ISERs
and NITs during the Eleventh Five Year Plan, State-wise;

(e) the status thereof alongwith the action taken
thereon, state-wise; and

(f) the time by which these institutes are likely to be
made functional?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) Yes, Sir.

(b) The Government have decided to set up 8 Indian
Institutes of Technology (lITs), 8 Indian Institutes of
Management (lIMs), 20 Indian of Information Technology
(IITs), 5 Indian Institutes of Science Education 7 Research
(ISERs) and 10 National Institutes of Technology (NITs)
in the various part of the country during the Xl Plan
period.

The details of the places selected are as follows:

ITs: Patna (Bihar), Hyderabad (Andhra Pradesh),
Rajasthan, Bhubaneswar (Orissa), Ropar {(Punjab),
Gandihinagar (Gujarat}), Mandi (Himachal Pradesh) and
Indore (Madhya Pradesh).

IIMs: Shillong (Meghalaya), Raipur (Chhattisgarh),
Rohtak (Haryana), Ranchi (Jharkhand), Tiruchirapalli (Tamil
Nadu), Jammu and Kashmir, Uttarakhand and Rajasthan.

IISERs: Kolkata, Pune, Mohali, Bhopal and
Thiruvananthapuram.

NITs: Arunachal Pradesh, Manipur, Meghalaya,
Mizoram, Nagaland, Goa, Puducherry, Delhi, Uttaranchal
& Sikkim. No specific location has been selected.

(c) During the Xl Five Year Plan, fund allocation to
the institutions is as follows:-
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(Rs. In Crore)

SI.No. Name of the Institute Allocation of funds

JULY 13, 2009

1. IITs 2000.00
2 [IMs 600.00
3. NITs 500.00
4. IITs 600.00
5. IISERs 2000.00

(d) to (f) A large number of requests have been
received from various State Governments to establish
these institutions in their respective States. Based on
these requests and after taking into account regional
imbalances, a decision was taken to set up these
institutions. Eight IITs have been set up in Andhra
Pradesh, Bihar, Rajasthan, Orissa, Punjab, Gujarat,
Madhya Pradesh and Himachal Pradesh. Out of these,
six IITs have already been started functioning from the
academic session 2008-09 and the remaining in Madhya
Pradesh and Himachal Pradesh will commence their
academic session from 2009-10. IISERs at Pune, Mohali,
Bhopal, Thiruvananthapuram and Kolkata have already
started functioning. The Expenditure Finance Committee
meeting for setting up of lIMs & NITs was held on
09.06.2009. One IIM at Shillong has already started
functioning. For the remaining, four {IMs are to be
operationalised at Chhattisgarh, Haryana, Jharkhand and
Tamil Nadu in the first phase. Twenty IITs are to be set
up in various part of the country mostly on Public Private
Partnership (PPP) model during XI Five Year Plan.

[Trans/ation]
Exploitation of Private Security Workers/Guards

1138. SHRI VISHWA MOHAN KUMAR: Will the
Minister of LABOUR AND EMPLOYMENT be pleased to
state:

(a) whether the private security service companies
are blatantly exploiting the workers and security guards
and indulging in irregularity in the Provident Fund (PF),
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Employees’ State Insurance (ESI) of these workers and
guards;

(b) if so, the number of such companies who have
been found to be violating Labour and Social Security
Laws during each of the last three years and current
year, State-wise;

(c) the action taken by the Government against such
erring companies; and

(d) the details of PF, ESI and gratuity amount
outstanding against such companies during each of the
last three years and the current year, separately, State-
wise?

THE MINISTER OF STATE IN THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHRI HARISH RAWAT):
(a) to (d) Few cases are noticed where private security
service companies have defaulted in payment of regular
contribution to Employees’ State Insurance and Provident
Fund dues. Details of such defaulting employers and
outstanding Provident Fund and Employees’ State
Insurance dues for the last three years and current year
are given in the enclosed Statement-1 and Il respectively.

Action is taken against such defaulters under various
provisions of the Employees’ State Insurance Act, 1948
ranging from recovery by coervice method, issue of show
cause notice, launching of prosecution in the court of
law. Similarly, action initiated against such agencies under
Employees’ Provident Funds and Miscellaneous
Provisions Act, 1952 include initiation of enquirty for
assessment of dues, filing of prosecution, levy of interest
and damages, filing cases under section 406/409 of the
Indian Penal Code for non-remittance of employees’
share of contribution, etc.

Regarding gratuity, most of the private security
service providers operate in the State sphere and
therefore, State Governments concerned are the
appropriate Governments for gratuity under the Payment
of Gratuity Act, 1972.

Statement |

State-wise details of private securify service establishments not reguiarly depositing
Provident Fund dues during the last three years and the current year

Sl.No. State Number of Amount in default (Rs. in lakhs)
establish ments
1 2 3 4
1. Delhi 2006-07- 32 2006-07- 0.83
2007-08- 31 2007-08- 8.16
2008-09- 28 2008-09- 4.68

2009-10- 20

2009-10- 40.89
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1 2 3 4
2. Uttarakhand 2006-07- 02 2006-07- Nil (Dues recovered)
2007-08- 01 2007-08- Nil (Dues recovered)
2008-09- 03 2008-09- Nil (Dues recovered)
2009-10-Nil 2009-10- Nil
3. Maharashtra 2006-07- 16 2006-07- 49.99
2007-08- 26 2007-08- 10.56
2008-09- 50 2008-09- 45.20
2009-10- Nil 2009-10- 27.67 (Dues relates to previous years)
4. Chhattisgarh 2006-07- 2 2006-07- Nil (Dues recovered)
2007-08- 2 2007-08- Nil (Dues recovered)
2008-09- 2 2008-09- 0.36
2009-10- Nil 2009-10- Nil
5. Karnataka 2006-07- 41 2006-07- 11.59
2007-08- 29 2007-08- 45.34
2008-09- 23 2008-09- 38.67
2009-10- 12 2009-10- 00.90
6. Goa 2006-07- 09 2006-07- Nil (Dues recovered)
2007-08- 09 2007-08- 0.10
2008-09- 16 2008-09- 0.60
2009-10- 01 2009-10- Nil (Dues recovered)
7. Andhra Pradesh 2006-07- 21 2006-07- 5.03
2007-08- 28 2007-08- 38.25
2008-09- 13 2008-09- 33.29
2009-10- 06 2009-10- 24.02
8. Orissa 2006-07- 42 2006-07- 3.25
2007-08- 10 2007-08- 0.48
2008-09- 09 2008-09- 29.06
2009-10- 03 2009-10- (Under assessment)
9. Gujarat 2006-07- 10 2006-07- 12.16
2007-08- 20 2007-08- 246.39
2008-09- 36 2008-09- 312.12
2009-10- 18 2009-10- 2.68
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10. Madhya Pradesh 2006-07- 07 2006-07- 4.54
2007-08- 16 2007-08- Nil (Dues recovered)
2008-09- 09 2008-09- 1.48
2009-10- 05 2009-10- 0.26
11. Haryana 2006-07- 17 2006-07- 10.21
2007-08- 18 2007-08- 2.68
2008-09- 18 2008-09- 371.98
2009-10- 00 2009-10- Nil
12. Rajasthan 2006-07- 08 2006-07- 59.90
2007-08- 18 2007-08- 0.02
2008-09- 24 2008-09- 15.44
2009-10- 04 2009-10- 0.31
13. West Bengal 2006-07- 16 2006-07- Nil (Under assessment)
2007-08- 24 2007-08- 0.15
2008-09- 24 2008-09-132.47
2009-10- 08 2009-10- 31.47
14. North Eastern Region 2006-07- Nil 2006-07- Nil
2007-08- Nil 2007-08- Nil
2008-09- Nil 2008-09- Nil
2009-10- Nil 2009-10- Nil
15. Jharkhand 2006-07- 01 2006-07- Nil (Under assessment)
2007-08- 01 2007-08- Nil (Under assessment)
2008-09- 04 2008-09- 12.72
2009-10- Nil 2009-10- Nil
16. Tamil Nadu 2006-07- 38 2006-07- 10.60
2007-08- 44 2007-08- 09.95
2008-09- 69 2008-09- 20.55
2009-10- 15 2009-10- 15.85
17. Kerala 2006-07- 02 2006-07- 01.92
2007-08- 02 2007-08- 51.77
2008-09- 14 2008-09- 122.11
2009-10- 03 2009-10- 35.06
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1 2 3 4

18. Uttar Pradesh 2006-07- 20 2006-07- 1.63
2007-08- 15 2007-08- 9.40
2008-09- 17 2008-09- 77.00
2009-10- 09 2009-10- 0.62

19. Bihar From 2006-07 to 2006-07- (Under assessment)
2008-09- 04 2007-08- (Under assessment)
2009-10- 05 2008-09- (Under assessment)

2009-10- (Under assessment)

20. Punjab 2006-07- 28 2006-07- 0.36
2007-08- 20 2007-08- 0.05
2008-09- 37 2008-09- 80.20
2009-10- 20 2009-10- 01.48
21, Himachal Pradesh No complaint Nil information during the last four years
during the last
four years

Statement I

Region-wise delails of private security service establishmenls not requiarly depositing Employees’
Slate Insurance dues during the last three years and the current year

SI.No. Region/Sub Number of defaulting Details of outstanding dues
Regional Office employers (in lakh)

2009-10  2008-09 2007-8 2006-7  2009-10  2008-08 2007-8 2006-7

1 : 2 3 4 5 6 7 8 9 10

1. Andhra Pradesh 19 159 156 108 9.79 26.22 29.48 36.69
2. Assam Nil Nil Nil Nil Nil Nil Nil Nil
3. Aurangabad 3 Nil Nil Nil 6.14 Nil Nil Nil
4, Baroda 20 14 7 5 19.58 10.93 7.68 5.14
5. Barrackpore Nil Nil Nil Nil Nil Nil Nil Nil
6. Bihar : Nil Nil Nil Nil Nil Nil Nil Nil
7. Chennai Nil 56 26 47 Nit 33.58 19.02 214
8. Chhattishgarh Nil Nil Nil Nil Nil Nil Nil Nil
9. Coimbatore Nil 1 5 3 Nil 0.002 1.59 2.68
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10.  Uttrakhand Nil 8 5 3 Nil 10.36 5.29 2.67
11.  Delhi Nil 2 4 4 Nil 0.29 3.79 7.24
12. Goa NIL Nil Nif Nil Nil Nil Nil Nil
13.  Guijarat Nil Nil Nil Nil Nil Nit Nil Nil
14. Himachal Pradesh Nil NIL Nil Nil Nil Nil Nil Nil
15. Haryana Nil 11 18 27 Nil 1.94 3.38 9.13
16.  Hubli Nil Nil Nil Nit Nil Nil Nii Nil
17.  Jammu and Kashmir  Nil Nil 1 Nil Nil Nil 0.12 Nil
18.  Jharkhand 2 4 10 Nil 12.14 1.36 17.75 Nit
19. Karnataka NIL Nil NIL NIL Nil NIL NIL NIL
20. Kerala NIL Nil NIL Nil Nil Nil Nil NIL
21.  Kollam Nil NIL Nil NIL NIL Nil Nit NIL
22.  Ludhiana NiL 9 Nil NIL Nil 2.84 NIL Nil
23. Madhya Pradesh Nil Nil NIL Nil Nil Nil Nil Nil
24